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(Interruption)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : These are all
hypothetical questions.

SHRI ABID ALI: Mr. Vice-Chairman,
may I request you not to allow this to go
on record because he has said it without
your permission ?
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(Interruption)

SHRI ABID ALI: It is highly im-

proper.
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Mr. Shukla.

THE UNLAWFUL  ACTIVITIES

(PREVENTION) BILL. 1967

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Mr.
Vice-Chairman, on
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behalf of Shri Y. B. Chavan, I beg to
move:

"That the Bill to provide for the
more effective prevention of certain
unlawful activities of individuals and
associations and for matters connected
therewith, as passed by the Lok Sabha,
be taken into consideration.**

Sir, the House knows very well about
this measure. It has been pending before
this House for some time. It was referred
to the Joint Select Committee of both
Houses and the Joint Select Committee
after hearing various people including the
Attorney-General of India made certain
vital changes in this legislation. After that
those changes the Lok Sabha considered
this Bill and also made one or two
changes in the Bill and now this matter
has come before this hon. House. I do not
want to go into the details of the reasons
why such a Bill is necessary because
there has been a good deal of controversy
about it and more or less a national
debate on the necessity or otherwise of
this enactment. In short I shall just trace
the history how it came about and how the
Government has brought forth this Bill
before Parliament.

In early 1960 there were indications of
very severe strain on national integration
and national unity. On that the then Prime
Minister called the meeting of the
National Integration Council in which
eminent people from all walks of life in
the country were invited and a sub-
committee was formed on regional
national integration. That sub-committee
recommended two main measures to be
taken : (i) to amend article 19 of the
Constitution, and (ii) about a pledge to be
taken by those people who seek election
to the various elected offices in the
country, to the various Legislatures as
well as to the Central Parliament.

Sir, the Government accepted those
recommendations, and this hon. Parlia-
ment has also accepted the principle
underlying those recommendations and
agreed to amending article 19 of the
Constitution, and out of that amendment
this particular Bill has come up.

As the hon. House knows the original
shape of this Bill was quite different. But
after taking into consideration the various
criticisms and various opinions which
were expressed in responsible quarters in
the country the Government changed the
shape of the Bill and,
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as I said earlier, after that the Joint Select
Committee of both the Houses also made
certain changes. Then the Lok Sabha has
made certain changes. So after all these stages
of consideration the Bill has come before this
hon. House for its approval.

Sir, the Bill mainly seeks to make secession
or propagation of secession, or idea of
secession by an organisation or individual, an
offence. That is the main provision. There are
also other related provisions. But at this stage
I do not want to say much about this. Later on,
after the debate has progressed, I will have
occasion to say something more. I will only
request the hon. Members to consider this
matter from the viewpoint of national interest
and national integration and not from sus-
picion or lack of bona fides. They must not
assume that this Bill is being brought forward
to punish the political opponents of the
Congress or of the ruling party. This is not the
intention of the Government at all. I want to
make it categorically clear that this is not the
intention of the Government. About the
suspicions that the hon. Members may have I
cannot do anything. About those suspicions
the best I can do is to assure again and again
that the intention of the Government is no to
do anything against political parties in the
Opposition. It is mainly directed towards
maintaining national integration and to check
the divisive forces, forces which are bent upon
dividing the country or creating disruption in
the country. This is the aim of the
Government with which the Government have
brought forward this Bill, and I am sure this
hon. House, while it debates the Bill, will also
keep this viewpoint before it and give its
general approval to this Bill.

SHRI NIREN GHOSH (West Bengal) : On
a point of order . . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Just a minute. Let the motion
be moved.

The question was proposed.

SHRI NIREN GHOSH : My point of order
is this. This House cannot and should not take
into consideration this Bill as it is ultra vires
the Constitution. Though the amendment, as
the hon. Minister said, seeks to put reasonable
restriction, this Bill seeks to
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arm the Government with almost fascist
powers and complete annulment of the rights
and powers and freedom of speech guaranteed
in the Constitution. As such it is
unconstitutional and  wultra vires the
Constitution and the House should not take it
into consideration.
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SHRI ABID ALI (Maharashtra) : Is it a
point of order, Sir ?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Let us not be impatient.
Every Member has a right to express his
opinion.

SHRI ABID ALI : I am giving a counter
point of order.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Let him finish first.

SHRI ABID ALI : I am on a counter point
of order.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Abid Ali, Will you take
your seat ? Let him finish his point of order.

s mE Angl : ozafam A
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SHRI ABID ALI : What I wanted to
request you was to let us know under
which particular article of the Constitu-
tion they are making this statement and
standing up to make points of order to
oppose the Bill. That is not proper. That
is not point of order.

SHRI B. K. P. SINHA (Bihar) : Mr
Vice-Chairman, it seems that the know-
ledge of hon. Members who have raised
the point of order their knowledge of the
Constitution is out of date by more than
four years. The Constitution initially said
that no restrictions should be placed in the
interest of the sovereignty and integrity of
India. This lacuna, which came to the
notice of this august Assembly, that is, the
Parliament of India in 1963, was sought
to be plugged by an amendment. In article
19(4) it is prescribed that restrictions on
the freedom of speech and expression
could be put in the interest of the
sovereignty and integrity of India. That is
precisely what this Bill seeks to do.
Therefore, there is no point of order.

SHRI A. P. CHATTERIJEE (West
Bengal) : Sir, this Bill is completely out
of order for this reason that it is
unconstitutional and I raise this point of
order in spite of this interpellation of Mr.
B. K. P. Sinha.

Sir, may I refer you to article 19(4) of
the Constitution? Article 19(4) of the
Constitution says this :—

"Nothing in sub-clause (c) of the
said clause shall affect the operation of
any existing law in so far as it imposes,
or prevent the State from making any
law imposing, in the interests of the
sovereignty and integrity of India or
public order or morality, reasonable
restrictions on the exercise of the right
conferred by the said sub-clause."

I beg to draw your attention, Mr. Vice-
Chairman, to the words '"reasonable
restrictions". That law is ah initio void.
Now clause 3(1) of the Bill says :—

"If the Central Government is of
opinion that any association is, or
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has become, an unlawful association, it
may, by notification in the Official
Gazette, declare such association to be
unlawful."

Therefore, at least for six months till the
Tribunal ultimately adjudicates on the
question of the declaration of an
association as an unlawful association at
least for such period, the opinion of the
Central Government that an association is
unlawful will prevail, and that opinion is
an executive and administrative opinion.
And as soon as you say that it is an
executive and administrative opinion and
as soon as you say that that executive and
administrative opinion will hold the field
till the tribunal adjudicates on it, well,
immediately you have to admit that until
the tribunal comes and gives its opinion,
for that period at least, this opinion
cannot be said to be a reasonable opinion
and, therefore, this restriction imposed by
section 3(1) of the Bill cannot be said to
be a reasonable restriction on the right to
form associations. Therefore, so far as
sub-section (1) of section 3 is concerned,
it is certainly an unreasonable restriction
on the right to form associations unless it
is said that section 3(1) cannot come into
effect until the tribunal adjudicates that an
association, if it has been declared by the
Central Government to be an unlawful as-
sociation, should be so declared.
Therefore, my point of order specifically
is this, that because there is no justi-
01ab111ty of the opinion of the Central
Government for some time—because the
tribunal cannot immediately adjudicate on
it, because there is some time-lag
between the declaration of the opinion of
the Central Government and the
declaration of the opinion by the tribunal
set up under a subsequent section of this
Bill—therefore, sub-section (1) of section
3. as it immediately restricts the right to
form associations, is an unlawful and
unreasonable restriction upon the right to
form associations. Therefore!, sub-section
(1) of section 3 of this Bill ‘is definitely
out of order and because that is the
substance of this Bill, this Bill is out of
order and, therefore, cannot be moved by
the hon. Minister for Home Affairs.
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"Nothing in sub-clause (¢) of the
said clause shall affect the operation,
of any existing law in so far as it
imposes, or prevent the State from
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making any law imposing, in the in-
terests of the sovereignty and integrity
of India, public order or morality,
reasonable restrictions on the exercise
of the right conferred by the said sub-
clause."
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Let me decide the point of order.
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SHRI ABID ALI : Sir. is it a point of

order? He is at liberty to speak at length

later. Why should he now make a speech
under the garb of point of order?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : He is making his point.
If he is not making his point correctly,
you can controvert it.

SHRI ABID ALI :
is to kindly consider .

THE VICE CHAIRMAN (SHRI M. P.
BHARGAVA) : 1 do not think he is
talking irrelevantly.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I would like to hear the
Government now.

SHRI VIDYA CHARAN SHUKLA :
Sir, I would like to say that the Attorney-
General of India had come before the
Joint Select Committee and he had
explained the position. This has all come
in the evidence which was tendered
before the Select Committee which has
been circulated to all the hon. Members.
There is no doubt about the
constitutionality of this Bill and I do not
think any of these points which have
been raised are new. They have all been
dealt with in the Select Committee itself
and they are included in the evidence that
has been circulated to the hon. Members.

SHRI P. K. KUMARAN : (Andhra
Pradesh) : Sir, I might inform you that
the Attorney-General was called by the
Joint Committee when this was discussed.
The Select Committee did not come to
any conclusion. He was specifically
asked a question as follows :

"There in a democracy, people can
certainly ask the Government to do a
thing in a particular way. How is it
unlawful?"

His reply was :

"l agree. Itdid not strike me
then."

This has been quoted by Mr. P. Rama-
murti in his Minute of Dissent. Here
certain action on the part of the people is
sought to be made unlawful. It is
definitely against the Constitution. I,
therefore, support the point made here.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I have heard the hon.
Members as well as the Government. It is
an established convention that the Chair
does not decide the question whether a
Bill before the House is ultra vires or
intra vires the Constitution. It is for the
House to decide itself and late, if
anybody feels that the decision has not
been correct, it is for him to challenge it
before the law courts. Therefore, the Bill
will proceed. Mr. Dahyabhai Patel.
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SHRI DAHYABHAI V. PATEL
(Gujarat) : Mr. Vice-Chairman, Sir, this Bill as
it has come to us from the Select Committee
has many objectionable features. The
objectionable features are far too numerous to
make it acceptable to this House even if there
may be some features which may be
acceptable. {Interruption) My friend points
out that, as Prof. Ruthnaswamy has said in his
Minute of Dissent, it is like the curate's egg
which is good in parts but not good in other
parts and an egg which is good in parts only is
not palatable: it is completely rotten and it is
no good egg. It is a case of a Government that
is greedy for power, wants more power and
does not know how to use the powers that it
has already got. There is the Indian Penal
Code; there are other laws; the Preventive
Detention Act they have already got. Why do
they want such powers again and again?
Whether it is the liberty of the citizen, whether
it is to regulate trade, whether it is to regulate
anything else, this Government's greed for
more power seems to overtake it at every stage
and that is stifling the life of the citizen and
the country is not able to grow or progfess.
Therefore, this Bill cannot be supported under
any circumstances. The legitimate ordinary
right of the citizens to form an association also
seems to be curbed by this Bill. Sir, it is the
Congress Party's hesitancy, the Congress
Party's unwillingness, to see the writing on the
wall which is so clear, it is the Congress
Party's unwillingness to learn the lessons of
history, these things prevent it from
understanding the real situation and acting
accordingly and when confronted with
difficulties it brings forward such ill-advised
measures one after another, which only make
confusion worse confounded. What are the
lessons of history? What have we experienced
here in this country? What have we seen in
Europe and in Asia? Why don't we apply our
mind to that? Sir, this Bill seeks to make
preaching of secession illegal. But what has
the Communist Party been doing always? The
Communist Party has been doing that always.
That is the lesson of history. We want to be
friendly with many countries. We consider
Nasser one of our good friends. But we won't
learn the lesson that Nasser has learnt. He
is willing to
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take the Soviet aid but he has banned the
Communist Party in his country. So also has
been done by several other countries.

SHRI BALCHANDRA MENON (Kerala) :
What is it that you want now?

SHRIDAHYABHAI V. PATEL:

I want to ask the Government whether they
want to bring Communism in this country. Let
it say it openly if it wants Communism in this
country. If that is not so, why is it not taking
the necessary action when it is necessary? Let
the Government come out openly and say
what its intentions are instead of trying to
stifle the life of the citizens in every way. You
want to take away our right of reasonable
association. What happened in Naxalbari?
What was said by Mao about Naxalbari? What
was preached in Nepal? What was preached
there about the lessons of Naxalbari? Well,
some people in the Congress Party, the people
that matter in the Congress Party, either do not
know it or like an ostrich they bury their heads
in the sand and would not lace any realities.
We had the unfortunate situation in Calcutta
with regard to gheraos. No Central
Government worth its name could have
allowed such an intolerable situation to go on.
It is the fault of the Government that allowed
the situation to go on in this manner for weeks
and months together. That has resulted in the
present chaos. Of course, the chaos always
helps the Communist Party to make hay,
whenever it comes. That is their theory. That
is what they have been taught— to create
chaos and disruption and take over. Has not
Lenin said that the road to Paris is through
Shanghai and Calcutta? They have already got
Shanghai; with the help of the Congress
Government they are getting Calcutta. Is that
not so? Thai is the question-that this House
has to decide, that the Congress Party has to
decide. They cannot make up their mind and.
therefore, they bring forward such Bills.
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SHRI A. P. CHATTERIJEE (West Bengal)
: Mr. Vice-Chairman, on a point of order. You
have certainly allocated time to the
Opposition and to the Congress Party for
discussion on this Bill. Mr. Dahyabhai, what
he says now, seems to be supporting in princi-
ple the Bill moved by the Congress. My point
is this that the time taken by Mr. Dahyabhai
should not be regarded as the time allocated to
the Opposition.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) Mr. Chatterjee, you are
wasting the time of the House by making this
point. It is for us to decide. Mr. Dahyabhai.

SHRI DAHYABHAI V. PATEL:
Mr. Vice-Chairman, the man who represents a
two-people party in the House should be
given proportionate time. I think anybody
who has listened to me can understand.

(Interruption)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : No unfair remarks please.

SHRI DAHYABHAI V. PATEL : Mr.
Vice-Chairman, I think you Know that when I
want to act I will act without the advice from
Mr. Chatterjee or anyone of his way of
thinking. I do not take lessons from Mr.
Chatterjee. I know the people who were in the
freedom struggle and I know the people who
were sabotaging the freedom struggle and
calling that sabotage people's movement. We
have known what their role has been. So I will
not take lessons from them.

(Interruptions)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Order please.

[26 DEC. 1967]

(Prevention) Bill, ml 5956

SHRI A. P. CHATTERIJEE : When, the
navy men went on strike in 1946, where were
you? You know, Sir,. what happened.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Chatterjee, will you
please take your seat? You should know that
no hon. Member is supposed to speak when
the Chair is on its legs.

SHRI A. P. CHATTERIJEE : That is
right.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Now may I request the hon.
Members to conduct themselves in a graceful
manner and lei the speeches in the debate go
on un-interrupted? You will have your
chance, Mr. Chatterjee.

SHRI A. P. CHATTERIJEE : If he
attacks the Communist Party in this fashion
he will face interruptions.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : You can reply to all this
whetv/ur turn comes to speak. You may take
down what he says and you can reply to it
where it is necessary. But please do not inter-
rupt his speech.

SHRI A. P. CHATTERJEE: Now
we do not toe the line of the American people
nor are we CIA agents.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Order, order.

SHRI DAHYABHAI V. PATEL : We
know the branches of the commun-nist
agents, whether they are of Russia or of
China. Whoever they are, we know them.

SHRI A. P. CHATTERIJEE : We are
communists, not agents of any country.

SHRI DAHYABHAI V. PATEL:

And of course it. is well known that the best
communists got their training in England, in
the British universities. It is very well known
that even Karl Marx was in England before he
started the revolution. It is very well known
where the best communists come from, and
my friend seems to have received his training
properly from that country.

Sir, before 7 was disturbed I was pointing
out that Government have sufficient power
under the Preventive-
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[Shri V. Dahyabhai V. Patel] Detention Act,
and the powers under the Indian Penal Code if
they really want to take action and to prevent
what they seem o want to prevent. Under this
Bill preaching of secession is an offence and it
is for the Government to take action when they
think it is necessary; it is for them to decide.
But 1 cannot be a party to agree to restriction
of liberties of the citizen in this manner. What
I have been saying again and again is that this
Government hesitates to take action when it is
necessary, and instead of blaming itself for its
fault, it tries to blame the ordinary citizen and
tries to impose more curbs on the citizen's
rights. Now this will not build democracy.
Democracy thrives when the citizen is allowed
to grow unfettered with the citizen's right to
exercise his liberty, and his liberty may be
exercise-ed without encroaching on the similar
liberty of other citizens—that type of liberty he
is allowed to enjoy. Unfortunately here
Government does not seem to make any
distinction between the rule of law and
individual liberty. When it suits them they say
that the situation is getting out of hand and
they want emergency powers. We have
examples of Government's failure to take
action when secession was preached in this
country. But why does the Congress
Government want more powers when it has
failed repeatedly to take action when it was
necessary to preserve the integrity of the
country? They failed in 1948-49 to preserve or
"keep the territory of Kashmir. Similarly they
failed when the Chinese aggression came; in
fact, they shut their eyes to the Chinese
aggression and their building of roads on their
borders. And now they have come forward
with this Bill and it does not show the proper
or honest intentions of the Congress.

DR. B. N. ANTANI (Gujarat) : What
'honest intentions'? Capacity of the Congress.

SHRI DAHYABHAI V. PATEL:
Well, that is also true. Powers should be given
to people who are able to use them
judiciously. Powers in the hands of people
who do not know how to use them will either
lead to hurting or abusing of the power. This
country is hurt both by the abuse of power by
the Congress, and neglect by the Congress to
use the powers that they have, properly. They
have already powers under the existing law to
take action against preaching of secession and
dis-

[RAJYA SABHA]

(Prevention) Bill, 1967 5958

ruption. But they refuse to take action when it
is necessary. Is not creating confusion or
creating disruption the theme or doctrine of
some parties in India ? But they are afraid to
take action. Unfortunately it is not palatable to
certain friends but 1 cannot but point out that
people like Nasser, who are good friends of our
Government, they know what to do, and they
like Nasser have banned the Communist Party.
Yet they are triends of Russia, as we can be
also if we want to. They know that allowisg the
communists to function in the country is going
to lead to disruption, is going to lead to
disorder. And are we not experiencing that for
all these years? But this Government does not
know; it cannot make up its mind; it is hesitat-
ing Samsayatma Vinasyatt, that is what we
have been told long ago, and this Government
suffers from this fault. They look for five
minutes on this side, for five minutes on that
side; they cannot make up their mind. But time
does not wait, and in this the country is
suffering. It is time for thinking people to make
up their minds whether this is the right state of
things. Of course, as long as the Congress
Party is there in this condition, this drift will
continue. But the people of this country have to
decide whethe, they will allow this and how
long they will allow this. This ruling Congress
Party's habit is greed for power; they ask for
more powers. Even when nothing happens with
the already existing powers it asks for more
powers. They want more powers and yet
unfortunately they do not know to use those
powers, and, therefore, we have them asking
for more and more powers every day. It is
because the ruling Congress Party has not
acted properly that we have this situation all
over. And our borders are insecure still.

(Interruptions.)

Therefore, it is not possible to support this
measure. The powers that Government want
under this Bill, they have already. Only they
are hesitant, or thev do not know how to use
them. What power under this Bill is there that
they want which is not available already to
them if they want to use it properly? They
hesitate to use the powers, or they do not
know how to use them, and yet they want
more powers. It is, therefore, that I want to
oppose this, because the person who will have
the power should know how to
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use it also. It is no use giving more and more
powers to a Government that is afraid to act,
that is afraid to take action. And the actions
that they take are wrong, faulty and
misguided. Therefore, Sir, I cannot support
the measure that is brought before us.

SHRI P. CHETIA (Assam): Mr. Vice-
Chairman, atthe very outset [ would like to
support this Bill which is very necessary in the
interests of the security of this country. So
far as Assam is concerned, I would like to
say that in Assam there are various anti-
national activities committed by various people
there. So far as the Nagas are concerned, the
entire position is known to all the hon. Members
of the House and as far as the Mizos are
concerned, the less said the better. This
apart, certain individuals and associations are
wanting to resort to some adverse political
activity and are demanding secession of
certain parts of India. So it is .good that the
Government have brought in this piece of le-
gislation now in view of the fact that the Defencg
of India Rules cannot be continued for a long
time. So when the Defence of India Act and
Rules are withdrawn it is desirable that the Gov-
ernment should have this Bill. With these
words I support this Bill.

SHRI BANKA BEHARY DAS (Orissa) :
Mr. Vice-Chairman, I stand here to oppose the
Bill. In certain respects the Bill is monstrous
and draco-nian in character. In this connection
I will refer to caluse 3 of the Bill which
happens to be the soul of this Bill. Sub clause
(1) of clause 3 says :

"If the Central Government is of opinion
that any association is, or has become an
unlawful  association, it may, by
notification in the Official Gazette, declare
such association to be unlawful."

And one of the provisos of this clause clearly
states that the Central Government can even
declare an association to be unlawful without
going through the process of the tribunal that
has been provided in the subsequent clause
and the tribunal comes only either to corborate
or reject the contention of the Government.
That is why in the very beginning I say that
this particular provision in this Bill which
gives the Government omnibus power is
absolutely draconian in character.
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There is another aspect to which want to draw
your attention and it is about the discrimination
that has been provided in this Bill. Ifa
particular association or an individual

commits any unlawful action according to this
Bill either by declaring that a certain portion
of India should be ceded to some other
country or a particular State should be seceded,
the association or the individual comes within
the mischief of this Bill but there is a
provision in the Bill by which the Government is
absolutely excluded. If the Government
enters into any treaty or convention with any
other country, or carries on negotiations, to cede
a part of India, then the Government is absolutely
immune. The Government has been given
this power to do an act which is virtually an
unlawful action according to this Bill. Not
only that; they need not come before Parliament
before entering into any such agreement. They
may come before Parliament or take the
people into confidence after arriving at some
conclusion or at an agreement.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : That is the constitutional position
also.

SHRI BANKA BEHARY DAS: If
that is the constitutional position and if
anybody violates the Constitution there are
other provisions there. Here you know what
happened in the Berubari case. The
Government ceded that area to the Pakistan
government and the sentiments of the entire
Bengali people were aroused and they took
recourse to legal action. Here what I want to
point out is if a certain action is virtually
tantamount to a betrayal or treacherv on the
part of a person or an association, then the
Government should not be excluded and the
Government also should be deemed to
have committeed the same crime that an
individual or an association has committed,
by either declaring or propagating a step
which may be virtually disrupting the
integrity and sovereignty of this country.

I want to tell you that this Bill is the
product of a perverted mind. As other hon.
friends have alreadv said, we have the Indian
Penal Code and other such Acts in the country
including the Preventive Detention Act which
you can take recourse to in order to check such
disruptive tendencies in the country. Most of
the hon. Members here must have participated
in the free-
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[Shri Banka Behary Das] dom struggle and
they must be knowing that there is still a
provision to deal with sedition to the Indian
Penal Code and the British Government took
recourse to that to punish the very persons who
are sitting here and to jail. Even though the
Defence of India Act is to be withdrawn there is
the Preventive Detention Act still on the Statute
Book of the country and if the Government in
certain circumstances wants to utilise that for a
purpose which is very noble they will always
have the entire support of the country and they
can take recourse to that measure. So when
there are already such stringent measures
available with them I do not understand why the
Government should come forward with this
fresh  Bill which they call The Unlawful
Activities (Prevention) Bill. And it is
fantastic and astounding that the Government
thinks that this is the only unlawful activity.
I cannot understand at all for one minute why
this Bill has been called The Unlawful
Activities (Prevention) Bill as if this is the only
unlawful activity in the opinion of the
Government. [ would have been happy
had covered many other things also
because there are varioustypes of offenceq
which will disrupt the country. Is not'
espionage such an activity? Does espionage
come underthis Bill? Is it not a very
heinous act? But when you talk only of seces-
sion you come under the mischief of this Bill.
I am entirely with all in this House and outside
who are for the preservation of the security,
sovereignty and integrity of this country buf
I wantto tell you that democracy and
the sovereignty of a country cannot be
protected by punitive action alone. We have
already, asIsaid, so many laws in this country
which can come to the rescue of the integrity of
this country and can punish very stringently
those who try for the disruption of the country.
Democracy and integrity or sovereignty of
the country can only be preserved by the
willing co-operation of the people and by
giving them a sense of partnership in the
governance of the country, by giving them a
share in the sorrows and joys of the country.
The job of the Government, the duty of the
Government should be to see that the entire
country feels that this is their country. That is
the only guarantee against any act of disruption
that any political parly or association or
individual can commit in the country. '

if it
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That is why I again say that in spite of all those
powers that you have under the various statutes,
you are adding to your own powers, to the
powers of the Government of the country, just
to harass and punish those whom you think
might come under the mischief of this Bill. 1
am very happy that Mr. Kumaran drew the
attention of the House to the very argument
that took place in the Joint  Select

Committee. For one thing I want to tell you that
the Government has already agreed that
Berubari should go to Pakistan. Suppose this
Bill would have been passed earlier and
somebody proclaims through public meetings
and otherwise that Berubari should be
ceded to Pakistan, then, he would have
come under the mischief of this Bill. So,
any action that the Government is going to
take is exempted. They are immune,

whereas if anybody else is to enlist public
opinion in this country for the same
purpose, he  comes under the mischief of
this Bill. I detest both the actions, either

anyone proceeding to create public opinion
for separating any portion of Bengal in
favour of Pakistan or the action of the
Government which comes forward to rubber
stamp that public opinion, as provided in
this Bill. That is why I want to say here that
not only is preaching an absolutely unlawful
activity, but also those who come forward after
that to support it through negotiation or
through any other action. They are also
equally treacherous and betray the cause of the
country.

Again, I want to inform the House that if
you look into the history since the
independence of this country, you will find
that on various occasions the Government has
always been a party to the disintegration of
the country.

[THE VICE-CHAIRMAN (SHRI AKBAR ALI KHAN)
in the Chair],

Is it not a fact that 20,000 square miles of
Aksai-Chin and other areas were grabbed by
China and then the Government of India,
under the leadership of Pandit Nehru, allowed
it to be grabbed by communist China. Was it
not a criminal action? Was it not an unlawful
act? Not only that was allowed to be grabbed
by China, but a condition was created in this
country when the entire population of the
country and even this august House was kept
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in darkness till the time came when | others
came to know it and raised a I hue and cry in
this country. Then only the countrymen could
come to know that such a situation, such
tragedy, has taken place. Who is responsible fo
this disruption of the country? Is it not a fac
that after the Chinese aggression a large tract o
NEFA and Ladakh is still under the possessio
of the Chinese? What steps have you taken t
recover those areas? Are you taking any positiv
steps or have you allowed people of this count
to know what positive steps you are taking t
see that these areas again come back to India
territory? There also when you commit another
unlawful activity under this provision you get
immunity, but when somebody else does the
same thing he comes under the mischief of this
Bill.

Again 1 want to draw the attention of the
House to another serious matter. When [ was
in  Kashmir, only two months back, with
some of the Members of Parliament of all the
political parties constituting the Lok Sabha and
Rajya Sabha, I came to know that about four
square miles of Indian territory, under the unit
commander of Dras under the commander of
Kargil, is now under the control of the
Pakistan, Government. Till the Indo-Pakistan
war these areas were under the Government
of India's control.  Up till now the impression
of our Army personnel there is that these four
square miles always belonged to India, even
after the cease-fire line was drawn in 1946. It
was under the control of the Government of
India, but during the Indo-Pak war the four
square miles were conquered by the Pakistan
Army. According to the Tashkent De-
claration, the Dras area oughtto be under
the control of the Government of India. Up
till now, in spite of the Tashkent
Declaration, the Pakistan Government has not
returned these four square miles to be under
the control of the Government of India.  Our
Army personnel there are very much perturbed
over this matter. I was astonished to hear in
this House, in reply to an Unstarred
Question that these four square miles are
not with us and were never with us. Here [
am astonished to say, is it not a criminal
action ? Isitnot action which is tantamount
to betrayal of this country, when four
square miles, which were ours from the time of
the cease-fire have been allowed Jo be under
the control of the Pakistanis
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and the Government of India did not raise its
voice even after the Tashkent Declaration ?
When the Government has not pleaded their
case, is it not an unlawful activity under this
Bill ? What action has been taken, by the
Government of India to recover this area and
we are told authoritatively that army pickets
are being built up in those four square miles,
very near to the Srinagar-Leh road. This is one
of the strategic iitelines of this country. That
is why 1 say again that not only these facts
have been kept secret just to appease the
Pakistan Government, or whoever he may be,
but up till now no action has been taken to
recover those territories. The Pakistanis are
building up check posts every day and
strengthening their position just to see that our
life line is broken.

Again, Iwantto ask by passing this Bill,
how are you going to solve the question, of
the Nagas and the Mizos ? Everybody knows
that the Nagas and Mizos, for the last so
many years, are aspiring for an independent
State outside the control of the Government of
India. We have always tried to negotiate
with them and appease them. I am not
saying whether negotiation and appeasement

in this case is bad or good. Butare we
not carrying on  a dialogue for months and
years together with those persons who,
according to this Unlawful Activities
(Prevention) Bill are traitors to his country ?
Are we not dealing with the problems as a
political problem?  Are you dealing with
the problems as one where we are out to disrupt
the integrity of this country. So, 1 wantto
know from the Minister, even, if you pass
this Bill, how is it going to help you in solving
the problem of the Nagas and Mizos and
others ? Will younot carry on the same
negotiations that we were carrying on up till
now, till the Nagas and Mizos at least
understand that, with some autonomy, they
are part and parcel of this country. Once you
pass this Bill, what will be the
psychological atmosphere ? Are you
prepared for that ? I can understand it if you
are dealing with the Nagas and Mizos as if you
are dealing with the enemies of the country.
That will be consistent, to a certain extent, with
the objects of the Bill that you are going to
pass. But after passing the Bill the Nagas
and Mizos will be carrying on their own
struggle. They will try fo secede or try to have
an, independent country of their own. Are
you going to negotiate with
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[Shri Banka Behary Das] them or are
you going to stop negotiations just after
this Bill is passed ? That will be the
problem that you will be facing the next
day. If you carry on negotiations with the
Nagas and Mizos, after this Bill is passed,
you will be abetting in the same crime
which you are going to detest here in this
Bill. I want you to make up your mind,
before you pass this Bill, what is your
attitude towards the Nagas and Mizos.
Are you going to treat them as traitors, as
betrayers, as those who are for the dis-
ruption of this country ? If you treat them
so, the corollary should follow, the action
should follow, the punitive action under
this law should follow, and all necessary
steps should follow. If you are not
prepared for that, as you axe always
saying here in this House that you are not
prepared for that, you will be carrying on
the dialogue till eternity. Then you will be
committing another crime under this Bill,
though this Bill will give you no
provision of carrying on a dialogue with
enemies of this country who want to
separate from this country, from this
homeland. Again I want to emphasize that
in those circumstances this Bill would be
passed which will leave in its trail so many
complex problems, which you will be
failing in your duty if you do not solve.
That is why I am here to oppose this Bill.

Sir, again I want to tell you that the
powers that the Police and the Magistrates
in this country enjoy and the Government
enjoys under the various provisions of the
laws in this country are enough to deal
with problems like this. I fail to
understand why such a Bill again was
brought before this House, and this gives
us enough suspicion that this Bill is not
going to be utilised for the purpose for
which it has been meant. The Minister
may say in the end, may give an assurance
to us, to the opposition political parties,
that it will not be mis-utilised, but I am
not going to believe in those assurances
that the Minister may give in this House.
Was it not a fact that the Home Ministry
had brought the Defence of India Act and
got it passed without much opposition ?
The same assurance was given to us, but
we know that those assurances have been
observed more in the breach than in
implementation. I am one of the sufferers
also. I know only two years back when I
supported the cause of students that a
Commission of ‘nquiry should be set up,
which ultimately was set up, I was hauled

up
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under the provisions of the Defence of
India Act, and the present Advocate
General of Orissa along with me was also
hauled up two years back. Where was the
assurance that the Home Minister gave
when die Defence of India Act or the
Preventive Detention Act was passed ?
So, these assurances are only meant to see
that they get the cooperation of the
opposition to pass it. But the moment the
measure is passed the moment they go out
of this hall, they forget all those
assurances that they gave, and the only
assurance that they keep in their mind is
how to utilise the provisions of this Bill to
see that the Congress remains saddled in
power as long as possible. That is why I
want to say and emphasize that even if the
Minister gives this assurance to us that
this will be only utilised for the purpose
for which it is meant, I am not going to
belive in it, because after all a man can
believe a Government once and twice, but
once they have betrayed the trust, they
betrayed the confidence when the Defence
of India Act came. They do not deserve it.
You know, Sir, when the Indo-China war
came, when the Defence of India Rules
were brought, the Government got
enormous support not only from their own
side but from the opposition also. But
what was the consequence? Was it utilised
in respect of all those persons against
whom it ought to have been utilised ?
Was it utilised against all those
blackmarketers who are responsible for
the rising prices in this country and
creating a condition in which blackmarket
only prevails today ? It was hardly used
for that purpose, but when the question of
political purpose came, when that motive
of keeping oneself in power and clinging
to power came, then all those draconian
measures in the country were utilised
against the opposition parties. That is why
I oppose this Bill. Though the very
purpose of protecting the sovereignty and
integrity of this country may be very high,
I want to say that protection can be done
in this country by the willing co-operation
of the people of this country, and the
willing co-operation of the people of the
country can be sought not by speeches nor
by political slogans nor by oassing such
monstrous Bills but only by creating a
condition in which the people of the coun-
try feel that this country is theirs and that
they have a share in the sorrows and joys
of this country.

With these words,
Bill.

I oppose this
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"(f) 'unlawful activity', in relation to
an individual or association, means any
action taken by such individual er
association (whether by committing an
act or by words, either spoken or
written, or by signs or by visible
representation or otherwise);—"

While referring to this, I asked Mr.
Daphthary, who says at page 4 of the
evidence of the Joint Select Committee
on the Unlawful Activities (Prevention)
Bill, 1967 :

"SHRI A. M. TARIQ : You say that
it is your legal opinion. What will be
your opinion as a citizen of India?
Secondly, while speaking about clause
(H) you said as to who is going to
define this honest opinion. Let me
explain my own case as I am personally
concerned. For instance, Sheikh
Mohammad Abdullah says somethlng
about Kashmir and the same thing is
said by J. J. Singh, no one takes any
action against J. J. Singh but action is
taken against Sheikh Mohammad
Abdullah. Then, today General
Cariappa is in Pakistan and is meeting
President Ayub, but if by accident I
meet the Pakistan High Commissioner
in Delhi who is going to find out
whether this is an nonest act of mine or
whether it is a dishonest action ?"
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THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : That is not right.
No personal reference. I would not allow
it.

SHRI A. M. TARIQ : It is not only my
own point of view. I am telling you, this
is the point of view of any Muslim
Member of Parliament in this House. My
point of view has got the stand and
backing of the majority of Muslims of
India. If required, I can produce
documents. I say, I have got the right to
doubt the action and intention of the
Government just as the Government has
the right.
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57 & fadge #9451 @ QAT
mﬁﬁﬁ'vﬁamwwr
TAE I T G AT AASA A UF

b 2 -~ -
Rl 7 R R (R RN
.

&

J=1 Sw Z w2l e - ¢
SIUI U Bl Zhw . u_,"-.
/

ST L X E 4 '-/ e U,_f

T[=ft go mwo anfem (s ale
FIHIT) ¢ faeez arew Sachw, wEr
aF Iq fa@ 1 away g, 39 A
ur 74 2fF ag fawr vw 2w oaw
RIS F Ataae & | et % sy
T AT sradr aedie v arard

wgfma o f@iffas & oge &
faaiw &1 dfF sarardr azde, smard)
TAFLL ST ATATEY TF & WA 78 ALY
# ava § fofom e § ag &Y

A QBT 91 AR OITW AT FOuE
et amam g fd 97 ¥ alas
T T FT TAET TE & T A(IAT
T [ET 91 % 3z wEa g oew
UAI & HEET W * HAT T
A W, B OF AT F O AT
oF afrrdr A ar ) @ feEe
afs & o qow #) @7 d T W
Afedr g ¥ = wew W foed g
qFE q@ § AT ¥ 9T Ag A
we@ 1 A1 47 FFD AR qF FA
g A gwd AU 9T TF F E |
BT FAW T WE T §, N
54 427 X oF @ g A e uw
# qEwe W g9 fawr awd #
7% @ qEr O fe w7 2o fae o e
UF A FeAl & —

"(f) 'unlawful activity', in relation to
an individual or association, means any

action taken by such individual or
association (whether by committing an

ianliciy L o A T Sicen by e ot b vhible

-?.H ;f;?: 3 frd ¥ fe, e T(:;_ represe’ntatrion or otherwise) ;—"

F ) T0 A1 sl

t[‘ﬁ?‘l’ ¥ =T ¥ &_p}g TR While referring to this, I asked Mr.
Ee S Daphthary, who says at page 4 of the

m{ AW | TEFEF TH G AT evidence of the Joint Select Committee

g 8 wn faw 7 fewms #@r g on the Unlawful Activities (Prevention)

#AT T TEEAT E fg =z faa # Bill, 1967 :

FIF H A A UF T AH OF o REA. M. TARIQ : You say

o AR OT AT SO AT, AT that it is your legal opinion. What wi

3
g.
1
3
ay
4
E

o E
L %
. ,%’%
f;
E- 1]
i3

q OUAT AT AAR FET | T F
™ & oA ¥ frgmm weh ¥ osiv
frgprr a1 0T wEAr A4 TEwE
Frar Afed F fawee aew Saam,

i ] Hindi transliteration,

be your opinion as a citizen of India ?
Secondly, while speaking about clause
(f) you said as to who is going to
define this honest opinion. Let me
explain my own case as I am
personally concerned. For instance,
Sheikh Mohammad Abdullah says
something about Kashmir and the same
thing is said by J. J. Singh, no one
takes any action against J. J. Singh but
action is taken against Sheikh
Mohammad Abdullah. Then, today
General Cariappa is in Pakistan and is
meeting President Ayub, but if by
accident I meet the Pakistan High
Commissioner in Delhi who is
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[Shri A. M. Tariq.] going to find out
whether this is an honest act of mine
or whether it is a dishonest action ?"

§ qg woAAT AT 4T AT H
ff = wwme & SEaeR R wEh
% vw feew a7 oSdr E &vew A
A TAFAAA —- FAA uStEAt
ot &1 dreza feen & osE & el
FT ATHT FAT F AT FAM0A) )
drat & @y ¥ 3z &% z2gw faar
¢ fF oo awm fewwr Al ar w9
#1 A &5UF F ogHdr @ ar T
Araq fad qEewE A g awd) g
drwfean 7€ 1 wFd) | TwoEA
¥ Uy Eﬂmm dro Ho qmuE
aﬁ' Q?, ﬂo%oﬂofﬂ%’fﬁgl el
U A1FEd eyt "@Eong A
wg waw wer fa sl afre
fqdl & uw dEwE FRE W A FT
fage aar grew & F9 WA A
g5 Wi 1 o§M faar | amEe
d\o Fo fo wrga 7 ¥ famr, Mo o
qE F o faan, § & o for ) aw A
g gnE I3 gFar § fE wawmee
¥ 9gd T TG qAANA HIT T~
gt @ = & A W omum
ar——oF qifaw & aga &t ™ qoF
iz wfswaz 2 iF Aw s
F AT 97 T How & HWA I aAE
fear sin ) foag og a1 % AW,
f&g a9ga & amq7 | 9 § Huq
@ aud fqg am | omawa & ag
am FEM 39 oA W fEaw o
Ao amE E, fead dle Fodlo fam
g frad g € st B9 am &)

¥ WG WEER : aga aga & |

=t Qo uWo WA : 77 T T
aF  Am@|r g ar d-dla ar fra
a%d § wee 7 goAr "z g faad
s oG8 § o wmau fm oaifes &,
aFaT A &t F, afag a5 N

[RAJYA SABHA]
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fag & § | AT AT A
afr asfog awe gwo s
far@dt | a2 foewmvey € s
qrv aig aex 97 @, qifEeEE
wgal &1, FifE 9z jaewT & 1 ag
g A4 Faw & Aewr @f=
F AT G A Fg W qHANE TH
g ofemm @ & a9 & g G
a1 gfear 7 & aga 9% waawm
weF g wifemmm @ Wi dw =)
g | guw ¥ ad arg | awmfa-
e A aifE agt qew fAT e AT
HIT & FT ArfTw a1 e | qrfEEny
Ao ¥ w0 wEr | qR ovwiE g fw
wa AT 4R Ao ®o dfo ArET-—a7
qga AT XM g—al IT AMI T
QT = | gg S Hfeat av
g fadi ov Swer gem o daa o
feaE w4 v @i 78 dro srfo Fro
A1 a1 Ay ST WA A7 w A |
a T Fa o faegw @@ @
mor f5 fred @7 ow & fegmam
r Fr-swdt § fesww ¥ werw-
fam @t " ® AW oW fEe
W qF UFIH G F OTOT |
HIiT Ao Fo Tro qur AR
YiEdy wEa 8, Srafua S Twad
g, @fdw Fa uF sEdt uF Hoe
grfo o #r e qv ¥y 7w,
gagr fagalt d¥arss @@t & 92
ol & | ™ fawm q oww A A
TAFF qGY, FrE WIE E, AL AE
HEHT AEHT & | § TH GEHIT T3
ad w2 T WA g fmaw fw
ae & gemie 5 oaf fow AT E
GORIT W T ATR K FEAT FEAT
=ifer 3o foneal & @t goaft
aewT ¥ et § gw a6
aréfa w1 AT g9 g1 9z fog avg
a1 fod faewr a@, fow s
& famrs faem 9@ famar adt
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19T WA A A wT
asdl, FmF T IFIM qE AT
ard | feez g A AT AR
fr foras &max & & sa9 & =A%
A F AWM § IF THWET HE
wIEiam A § A0 o strfo o
fewddz & am § a afew wife
£ | Zmar 7z 8 v agd & or AT
FT T T !Rér FE WM gEa
HIF TRIAFT Z | AT AW w1 0H
#EMAT & @A T Fq WATT T
Wit 7 & foadt sevars wad &, 91 @
¥ f<@w &0 =’ 8 | a1 q AW
§ gt #3a ¥ e ¥EW fw
W& A% TH & § ACF g A aF
wET 7€ A1 fad guagaar am
g A AwdE w9 FO0 | qH 9
SHAT ARG KA G STET H,
sl ST H—aa fergeamt s@aidt
FI froge nF w99 97 g 41 fom
F A1 wAA g aFd 9 | g0 FaEl
FT &l 9% AEAEH g, aBAL I TE
A% Tivqd & TR F 9@ aF Aieqh
2, 980 ﬁm Alag g g, 9%
FIA T | TAHT FIA FALE FLA
gzrﬁt fergeam & 97 9§ § e

““““ g @ UF UF v
¥ A1 W =‘r m‘ﬁ 197
%y & G mEg & qie diae awm
2 e w1 gquiEreT B & oom
27 quifier #l9 @ ! 9T 69
ST AL FAE GG, FEAeE
e, a"mfaw qrEt @l
AMTAT T WTHIT TH og@ q iFIT
TE FT AFAL | T A AT T
7 "adl fr dm feoddz § faas
AT £ d 99 §FA< g A0 7Ly aafzan
21 9 7 38 am fremes @
g wwa &) feger ® Al w03
AW AFT & | AW FUT HT A
79 FEaT T § | el uE § s

[26 DEC-1967]
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afasw w1 397 7ff F <ar ¥ 1w
afram vefafasaa § f & dfiee

Fa & wdy & fefr e ®
swoaT g% & sl & ssafas
qrg 2?7 g ¥ g 7 uw aEEr
TN TLITH FIAT FEA AAT G
FHI T WE AT WA & wifE
T # f5 ogdiew wwE o &
W AMA ATF 99 § | ST ZHHT
7z & 5 O @A Frag & ay
STAT FIA ATl B qAT FMT
=ifgr e fad o fau & feeg
agat ¥, AHAWM WIH( §  Hamaw
FHT & 3T qEawE 3, fagerm
& g wEawE ¥ Tasm fqu 9o
# AW TAq qRAAT g | AT Hew
Fodft foear weE ad & a1 W
OF UH FN9 @ F AT qF & F9
Ay @ & o= &1 Fw oo
W F9 A ¢ & oAt A

* 3

-
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[ we uwo aifem]
At ax 7% F¢ q 5T a% 1
TEE 47 #1 oF FEfadr # Aag
97 TEF FE | FH AT GEHRIT A AT
9T U FT TFA 2§ | GTHRIT & AT
9T AF KA FT FH A gF ¢ A1 0L
U 4T & §4T £ | OF agT AT
a7 3@ & a7 oF =T
FHE A § 1 feeeam W
¥, T H/, AT A, AT { ST
qué_‘—-l%mmﬁ’mmr
g | S aF FHEE FT AR g
7 :crr Fg1 a1 f& wHreE awrn
wifer @ffFa s ot F1 smaE

gataﬁﬂ'ﬂﬁmwgml
i i e i)

i,wwmmma
uF U7 gl w1 WL 91T A

& fom it fgea 0 8, Brw A1 9

ﬁqnﬁa‘ﬂma'*’{él

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : That is not right.
No personal reference. I would not allow
1t.

SHRI A. M. TARIQ : It is not only my
own point of view. I am telling you, this
is the point of view of any Muslim
Member of Parliament in this House. My
point of view has got the stand and

backing of the majority of Muslims of

India. If required, I can produce
documents. I say, I have got the right to
doubt the action and intention of the
Government just as the Government has
the right.

grHarg & fesw & av F F19
maﬁ*mﬁmwmgr

[RAJYA SABHA]
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TIT &, TF HAET HT ACH TR E
qz @9 ¥ awET & qaewndl § 4t 8
aFar & fergeli & ot & awar &
ferai 3 Y &1 @war & A o9 o
ffy 1 o am feam #1 =
@ & ar gmar afEmr av 3z
HEAT FIA & a9 T4 qlew FAE )
draeare 42 §, o 9ET 43 &, =
o Fo dio famgr 43 &, 7 AWME
AT IA B B2 awal wr awad § |
g 39 § qeeara g 5 o7 o fawr
F are ¥ T @ AR 9T AT
(e T ) ) 1 L -
TRt AT €, § THA| aAnw
Aw auaa g ) AT FrE Oy
iz g wrmR At ag & R aew W
AT AT FqEETEAT &Y, wew #§ oA
w1d g, fomy s &, Py aas & =
# Uk gAY A AL A HgwAw a,
urarE &L A fr g famr el ame
feer ar feft @y @ @ Faardt
SH@ET & AT oA fagrt e w1
fom 71 wogd & AW 9% AT FW
F1 4G A% & A1 qFEA F AW 9T
TAA FT TG @ FT FHIEET FAT
2, S # A F AR 9T FEIE
Fodl & swar gzw fad o fam
FT FTIRT T OTHAT F LG A A 2Y
st gudl w1 &, faed &, ot wew
# vadr &, 5% faw a7 fawr w&7 w7
U ET U AT HT BT A AR |
Fomd a9 g o ¥ aF Tl
g fm aaddy sriareat w1 Twa
F fau st argmanc e sawr S
FeA F o a1 0w T aew A faeg
HAAATH FATZT F1 2FT # faw, za
1o # sglera w1 gare & favam
famr &1 g1 w=d § afFm e &
AT 19 57 qeF A ArEArfEry ofr §
am e 97 feema fiow a7 &
FE AIEARE & T A avw mae
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FTr Frfew | w7 am fae e
F4F A9 59 F feaams G 7 51|
A AqET & arg g2q faow A @
fearma wwm g ) qfaan 1]
=ty sare fag : o8 femaa
T |

At TAreEmw o e 9T T
fadas qv ==t g a1 9w fam @k
ferrr @@ FT &Y, wETA A Al
#@r A a g, av ot a8 & feawaw
FT %% a4 g F91 % qawAz afag
g R 7@ W FT a1 g v W
g A fead dad o g g
ar smar & St e g ar fEe ow
T FT 799 i aug fFan g )
gF ff qv & zafed & awwar g
fF 7z sod fod dure & fraax
IAF HWA TAH AEG A1 98 39
TATT Eh |

Z uEd A qIaFT q W@ Z 1o,
STOBAT ¥ AT W | WF aw H
A I AN AR AT AT 9T fre
# & fag gmfrma w2 d
qEE FA |

g0 9% W fA@ s @ A gw |
2| ot oF A FEOL ST gE
9 gAE q@ aman am fE oae-
frez ardt 2 swET FT W 2
qF ATE AT AT AL AATLR FY AT
g | T 1942 £o 1T ST AT
sraTE A QI arhd | 9w Fegfae
qreT TRt 4t fr werd ST e ag arensy-
ardr g, A as 5 fezat @ wnfaw
Fr arsft fi w7 AF FETE Wwey-
arsr 4y gw Fefeer wd ¥ A
q TEA 4, €19 A4 B9 T 4, WU
W&l #@aq d & &1 /g feT amn
AT &Y A AR AET QOATIAAEY
et fasw A%, I9-98 § a9 TE
AT Tg gear g @ fF w9-qa@

[26 DEC 1967]
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¥ wqg ammT oft o aRT
frvem &, S qed Ad 4t w0
fazafaarem, & aga & awri ¥ AT

sy sfyewm arslt (fagre) @ fEbas
9T afad 1

sff ereemer ;| q7 T
Fraz ar) gfad ofrews ft, S0 9%
¥, % 1 qUF FL F, AT FLA—
Tz &% 21 7 awdr ) wwn fae-
faamerr aeafaet &1 a7 o, fregw
WE gy, AT A EIZ AN FH-
frezi & gra & a1, adY oF oAEwH
a1 Frfaee ol & emenm ®@
TWEIT FTT A1, AlHT AT FT AW

Gl iU TG

=t awfese swag Fag @ soelr
AT A T A & fAm gw A

% e
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st TrArema cFIE a9 21 2w
amawwrmwsmmmqﬁm:
CIE T i SR G
wEAl mgmﬁrsamw 1942 €0
mﬁ"zqﬁfﬂﬂ’ﬂﬂﬁﬂ'ﬁ”ﬁﬂ
a1 arm FHafrr @@ w gwifEa
T OWER F AT WL AE AT qFa
ar | 7 9w f5 amfrz S|
At & ag o T3 WA I 40T gw oAy
uF aredtfes, drae, sw@d faaraa
g famit gwa wmE A &1 w1z fEa
C oo #i Famn a fe wefae off
A F IR AT GEE, :mﬁﬂ?m'f
W@'ﬂ'ﬁiﬁt&ﬁ?w

faateagmes wor =ifzd, as
sw #1 wfasrd g afgd
afF s9% 382 99 5¢ 9N 4R
g2 AT difEd | wE e g e
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SHRI NIREN GHOSH (West Bengal)

Now it is time for lunch.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : We are not
adjourning for lunch.

SHRI A. M. TARIQ : You can go

for lunch.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : We are sitting
right through.

SHRI SHEEL BHADRA YAJEE
Is there any time-limit for speeches ?

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Just now there is
none, but I sure the Members will use
their discretion and be brief in their
speeches.

SHRI A. P. CHATTERJEE : Tam
just rising on a point of order and my
point of order is that, after all, the
Members of Parliament cannot be order-
ed to go through the debates every day
without lunch,

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : You were not
here, but the ., .

SHRI A. P. CHATTERIJEE : Suppose
I were not here, even then . . .

SHRI NIREN GHOSH : It was not
decided that we should sit through lunch
time today.

SHRI A. P. CHATTERIJEE : It may
be said, Mr. Vice-Chairman, "You may
go for lunch." But why should 1be
i deprived of the benefit of hearing the
+;weet reasoning voices of the Members

»
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in the Congress Benches if they at all can
reason’/ Therefore it is not quite fair that
some of us who will be going to lunch
will be deprived of the opportunity of
hearing other Members speak on a very
important matter such as this; it is a very
important Bill. Now, therefore I appeal to
you, Mr. Vice—Chairman, that heavens
will not fall if a recess of at least one hour
is given to us. Let this recess of one hour
be given to us. Let us come refreshed
after lunch and then hear others speak.
Now it is not a question of saying, "you
go for lunch; we will go on speaking." If I
am not present to hear others speak
because of my leaving the House to take
my lunch, I shall be missing others
speeches during my absence, and unless 1
know the points which the other side
make 1 shall not be able to reply to those
points. Therefore, Mr. Vice-Chairman, I
am appealing to you, we here are all
appealing to you that you will not force
us—you will excuse my using the term—
you will not compel us to sit through the
lunch time only for purposes of passing a
Bill on which the Attorney-General even
has a doubt. If I have a chance, I will read
from the evidence; it will be seen that
even Mr. Daphtary, the Attorney-General,
has doubt on the reasonableness of this
Bill. Now why Bhould this Bill be passed
so hastily and why should we be
compelled to sit through lunch time ?
Therefore, Mr. Vice-Chairman, what I am
saying is : let us have a break now; let us
again meet at 2 or 2.30 and let us go on
with the Bill that way. We want to hear
all sides speaking on this Bill and we
want to make our points after hearing
others.

SHRI BANKA BEHARY DAS : If
it is not one and a half hours it can be
about one hour at least, up to 2 P.M.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Mr. Chat-terjee, 1
am sorry you were not here then, but you
know that there were many friends on
both sides who were very much
inconvenienced because we had to extend
the session. Now my point is that you
must also give some consideration to
those persons who have their other
programmes, who all the same want to
participate in this debate as ecarly as
possible and then leave. In view of that . .

SHRI P. K. KUMARAN : The Bill can
be taken up in the next session.

[RAJYA SABHA]
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SHRI A. P. CHATTERIEE Yes, it
can be continued in the next session.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) That we
have decided. Mr. Kumaran. The deci-
sion was that this Bill will be taken up in
this session and on that understanding
this session was extended. Now let us not
go back on this.

H reATRmS ;. R fgae gA
Afae, wfaT qa ffg | far 3
FRA W F1 gy difea

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : My request is
that in view of the fact that the session is
extended on the basis of the fact that this
Bill will be taken up, and as there are
other Members who have to attend to
other work, so I would appeal—I am not
giving my decision—I would appeal to
you all, I would request you to let the
debate go right through without any
lunch time intervening. You very well
know; Mr. Rajnarain, I never asked you
to stop although you spoke for thirty-five
minutes. So my request is : let us all try
to speak and speak with relevance and in
the briefest time possible, so that we may
be able to finish this Bill today. And in
order to accommodate all the desiring
participants let us sit through lunch time
also and also sit after 5 P.M. so that we
may finish this Bill.

SHRI B. D. KHOBARAGADE
(Maharashtra) : Let it be for one hour
only beyond 5 P.M.
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THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : That is why, Mr.
Rajnarain, we want to relieve you as
early as possible. That is the point.
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SHRI P. N. SAPRU : May I say, Mr.
Vice-Chairman, that the Bill is of far-
reaching 1mportance and it should not be
hurried through ? I appreciate the position
of the Government but they must
appreciate our position also. We have a
duty to perform to our conscience and we
have a duty to perform to the country,—
and country is greater than party—and I
would say that, if necessary, we should sit
tomorrow, but break for lunch now. You
are yourself feeling a little old and please
have mercy, therefore, with your class.
Let us have a break for half an hour or so,
so that we may be able to have our lunch.

SHRI B. K. P. SINHA : I do not know
what the private arrangement was
between the Home Minister and Mr.
Rajnarain. This extension by a day, as
you have rightly pointed out, has upset
the programme of many Members.
Personally speaking 1 would not mind
having a compromise and the
compromise would be we finish in any
case this Bill tomorrow at the latest but I
am not prepared to go on sitting here till
Friday as suggested by the hon. Member.
Let them consider our inconvenience
also. Therefore either we finish

3” 3

!.|b

t[ ] Hindi transliteration.
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[Shri B. K. P. Sinha] it today or at
the latest tomorrow, but let us not go
beyond tomorrow in any case.

SHRI M. P. BHARGAVA (Uttar
Pradesh) : May I request the House to sit
through the lunch hour, Let us debate till
5 o'clock and whatever progress we make
till 5 o'clock it is there. So why should we
waste time in rising for lunch and thus
lose one hour? Let us sit through the
lunch hour and at 5 o'clock we can
adjourn.

SHRI ABID ALI : We don't adjourn;
we will consider at five o'clock what to
do.

SHRI NIREN GHOSH : Some break
we require and may I tell the Vice-
Chairman that there was no such ar-
rangement at all with the Leader of the
House that we will sit through the lunch
hour ? Why do you then suddenly
announce this ?

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : I have heard all.
As I explained to you, the more time we
have, the greater the number of speakers.
And especially when we are hearing such
a learned and interesting speech from
Shri Rajnarain a break for Iunch will not
be right; the continuity will be affected.
Still, T am in the hands of the House.
Shall we continue through the lunch
hour?

SEVERAL HON. MEMBERS : Yes.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Then we will
continue. We will have the pleasure of
hearing Shri Rajnarain.

SHRI NIREN GHOSH : How is it the
pleasure of the House ? You take a vote
then.

THE  VICE-CHAIRMAN
AKBAR ALI KHAN) : Please.

SHRI NIREN GHOSH : Then why do
you proceed in this manner?

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : If necessary after
5.00 we will not sit if it is the intention of
the House. That we will decide then but
let us continue now.

SHRI NIREN GHOSH : How?

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : I request you to
co-operate with me.

(SHRI

[RAJYA SABHA]
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- SHRI NIREN GHOSH : I wou
ilmplore you not to cut out the lun<
our.

i TR : Tu1 may § s
d% gYIT ag WY FT T F1T Al faan
AT e 99 HCF, zafig g
3T AfFT )

SHRI ABID ALI : I want to remind
you that last week Mr. Niren Ghosh very
vehemently  asserted  here  when
adjourning for the evening dinner. He
assured us openly here and it was on that
basis that we had half an hour break for
dinner on that day. At that time he said.
'Let us meet early next week.! And he
assured us on behalf of the Opposition
that it will be seen that on Tuesday—the

record is there— this will be completed.
He should be honest to his promise.

SHRI NIREN GHOSH : You look
through the proceedings again.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : I do not want to
go into all these arguments. I would
appeal to you to help and co-operate with
me.

SHRI NIREN GHOSH : Let us have
lunch, that is my appeal to you.

SHRI B. D. KHOBARAGADE : Let
us adjourn for 45 minutes.

AT TIAT g THEHL (T AT 3
ATEA AT Mg, AT 7w & 6 it
TH 48 herar gam a1 fHaw o fam
T W FIAT G | WIAAT &N, St
A9 FE, 4 ST ¥ aw § wEen
qaan @ & 5 9 duay wEw

wifgd 1 sz & Wed @ fF T
#t fodt a@ a9mar a9 & SEar
& T SUTET AT A 9% AYEH T
FYE U AE, @ I AT A9 T
&, dfen ow faor oY otror qa o 45
FT, WY Tw  duw W@, 9 FT
At wifgd | (Interruptions.) e wo
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Fo To FT TR ) &Y (AT AT &,
T T fas &1 w9 aw ad 9w
FT 3T =1fET |

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRII. K. GUJRAL) :
My submission is that last week when we
decided to have a Tuesday sitting it was
"agreed by all of us that we will finish
this Bill today and for no other reason but
for this basic reason. For instance, we are
being unfair to those friends of ours who
have to go and attend their All India
conferences. The Jana Sangh friends are
away. They are attending their
conference. Mr. Bhupesh Gupta is not
here; he is away attending a conference.
Mr. Mulka Govinda Reddy is not here—
PSP friends. Some others also have gone.
When they went we had given them
almost an implicit assurance that this
sitting is only for Tuesday and after that
we wiU finish the session. Therefore my
submission to you is that it will be very
unfair to the friends who are absent that
in their absence we try to prolong the
session. Secondly you will kindly recall
that last week when we discussed other
things and when we took up the West
Bengal situation it was on the explicit
understanding that we would take it up
that day and then finish this Bill.
Therefore I suggest that it is neither fair
to those who are absent nor fair to those
who are sitting here because most of us
have our own commitments, political and
therewise, and we have to go. Therefore
let us slightly stretch our physical
resources today and finish this Bill today.
That is my submission.

SHRI P. K. KUMARAN : Let us be
very fair to ourselves; let us adjourn the
House sine die now.

s} TIFATTIAST :
AT AT

Jraaiede (st e qEt @MW) ¢
_{T YT FT TFAT TR

AT HqIga

S THATTEAN :FH oAk § R
Gy AL TEE T & T X¥AW
TAT FE AEH § F I awd
Frd Ao ATy IR A w &)

[26 DEC. 1967]
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YN AmEd qTegeqEr T A7 q@
£, W WX ST 96T H0T, HEare
T AGT FA | T WET T AATAT
W, SR AEd 4 F@r o ar
(Interruption) THUT TMET AL
¥g @ & fo o= freft & simesfen
#Y i g9 ZqWS Y @ FT AT, G Fga
g frag devetan it & i 4
SHRI ABID ALI : The three-hour
discussion on West Bengal was permitted

on the understanding that this Bill will be
taken up and finished today.

Ht  QRATCRN . JAT A
A1Ed 48 FRAG § 5 I ammd
Tt & at 7 ams afoy T
afrg Fem fr =w=givr MEE F II-
C1T I
THE  VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN) : I quite appreciate
what you say but I do not see any
contradiction between what you say and
what Mr. Gujral has said. Any how let us
try and see if we can finish. If we cannot

then we will see. Now please continue
and finish your speech.

st crerAreEY ; 2fan, e agaah
&1 7914 & fau 7 fag 2z 399 f6T
da1 XA AT FIT FB AN A A
gy AWl X AT 9T g99 T FT
sed) 7 faeit avg @ faus 1o
FCAMT AST A& | A Y F(
qAGA TS0 ATST 4T | AT A @A

a1 gw A |

o SETE ATCHA W9 ;. #
= ATGEIE |

st TTSATITR : 1 AT ZHIL WITOT
T GAT & NF AT |

Y ST ACEA /Y : A AE

qTYUr &Y AT ATFAT 47 |
st THACEAW : F A9 4% A
wr @ o fr afad awa Ja a@
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[+ Tt

ar fr v FHfe ST E ST
merR afaa gt geF ¥ faw ) wafed
Zwa @9z Ffaer ] gaT A faad
zat & a1 faer Fx & @7 ¥ gE
F1 7 fam | grnEa & frag fome
Ll

ofrae, anfea< Zar o fr 5w faaas
FTATH A TET F1 | HET HFAR
a wr & fF gt wymar sfsa
AE, T waad a1 74y & fd gura
T ZFTT THG AW 7 & Afww
Fn TEET g woad g s
Wt W@ AZ T ST FW OIHE AL
§gw ata o 7 9@, JT A7 waaw
2 ar gz faags 9wl g Afdw ane
g wada g f& wew 4 faww
AP o T 2 B B e
grar =w fagas #7715 oreva Ad e,
famr @ fadns & avr wew € fgwr-
Fq WA WEw T OAAIIT FAT FT
qFAr ¢, T TETE, AN TH qAAAE
F feam & swar 2y, s @
THAHE AT A% ATAEF ZATO &
gt a1 eI Wew FA FT FA AW
T EAT affew SaT g A= gan
wew AT AT EY ATFA Y.

wt wfae a&t : F3 770 F97 AT
GG

off TEATCEY : TgER FT Ae
T ETAT |

A, ¥ amF afd e Wl
q S @A g fF o agared oad-
fadta &1 T9% ¥ oo o9 fadas
AT WIZ AT ¥T gMT G FGT G
2\ AFETEd uadifadr ® Tww &
fod @@= & zaq F@w @ @
fo ot 7@ s faa gf &
ﬁoaﬂ'{'o(ﬂ'e%ﬁoﬂg‘f 3? m
7% AT van g faww qarfas

ﬁ:g &

3

[RAJYA SABHA]
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M glt e arfr § ) dfew S
AT, A FHHEAT TH I H TR
%92 1A F TS { 7 ALY 78R
i fesdt & STl waw W E W
ALY | FAT FATL FTAAL § SAFARCAS
1 qwe Y e , a8, A
garadt ? afew s T g A
T gwrAgar Aagrg 0 o,
gt UF 7% qadend, § 0F faee
¥ gwwr fqew gmen §, SF 9H
foaa sam 4 S 97 F 9 qTEE
FT @TgHG 41, ¥19 4% 2F UL 9¢
IAFT THFEH JTATAH a1 FAT HTT
g UT W A I T4 AR AF
THE ZFE FTH TAR qL@TET ST
@A o Faady i 4 S99 75w A
FX BT 9T GGF T4 dfFA agE
grzy %t fgwma faelt #rad 28 @9
aRT W 9 Afew @9 ¥ oma gd
AT 2F IART AT AFAT A F A

TH TH AT & qUHE! FTH AT
7, oy afem & @ & o oW
afes wev N fewem & @@ s
T8 W oy A9 fFar | ew
FrA G & fewem gv g =@
FAT BT TG FA G, @A,
T 9T T A AT wET €0
FTAA FT FT F ATAY TG § A
freft zewdly @ & fad oot
S99 & #gHl F ARET a7 7 o
Tg W W fgwd W g
fewrm & faq faa oo v @
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|

GO G I = G D
FAY FYATE | AT AGA FILAAR
UF AT AT ATHFIX AT qT T
T R TR A aET E qeen
A g | g e o qaar sfrew
AR, gAY A7, fE FT F oA 0
W& # T Farn wwar @
s g wwfora’ #51 9% AT w6
grifre Fmfaaw ar ( vF war
I W FT AAT g9 TAT, AT |
g A« d AT AT wfeAt F7 F@A
MAT T 7 o FT Ffzar #1 ZaE
g @t Fmm & & owa wmwm £
dgsid fATE g@ Tha waaw @
A7 39T 41 77 & guivide & w70
f 2ot wawr A@ § @A W OACE
AW, T TR GATT ATAA, A H
=% FT ¥ Tawr ol gard @
AT A% AT THA §9 T UF FWH
a g F7 fom, w7 e swfaay
7 fown | enfed & wgar =g
fe & av @l werm, gow & d@ra
gy fgwrmm ag #mn fagus 487 7%
qFAT, Hew Fr arar &Y s s
& FX AT, FHAT B @A DA, TADT
9z 99, FAIT AT, AEE AV, ATATH
a1, T WTFL gL Hew & fgwer
gt a1 o A% § fadas and <w
T A AT HEF AT FEAT I TR
9T WAAT HAT AT |

o 3

Rl

Ha, F i A Far wr
g1 W qU A1 g7 gfeer gmiaw
# | AR UFAN 44T A1 TS AE AT
) ATy fwa, osw wwr & e
T @29 Sl IAEEE 8§ 45
#, 9 T & I, Ag Wt aed &,
W1 wrETvEr Al & € Al ded

[26 DEC- 1967]
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qT YT | AG AWTH EIEY T R
far s+ @1r SrE w7 F|T 9
™ HId & FO9 ¥ g9 g A
THo Ao HTATA, dT #f UHo HTo
AT 23 arfra #1arg & anzfaat
oAy gra # foeew & #¢ A
¥ g W@ § @ few qfad
q FWT ATCAF §, AU WgA
ATEAF § T 2qC F TAMR ICAAT
F1 ZiE a9 A% 29 &, g@na aE
Ted g, awm e aw IEd g,
aw °Td FY qiAglr @13 TrEd
&\ 9 § Fg0 qi9 FLT qqT AT IA@Ar
Z & aaer IaIr gar 299 97 Al
#1317 wwfad & o+t wHe Ao
ATATT FAE FAGTE, T AN X
#zer , 99 @A & v09 ¥ A
WG FT & Tegia wodAr fawiear
F1 a7, a0 A fgwma 7 aaen-
A ORI # AFT A AW FA
2! Fog & g w1 fm fe
% ¥ gaq grr 39 fam ag e
FaT a7 FIAG T AT AT 27 F A
arrAn ¥, fem &1 770 @ & 1 #A,
zafed A g9 UF FMFT EA0 Mg
# ) it ST & I amaw Y wF g,
FaEr ghen & fad aw uw w1 dw
w4 & feq aw #01 fF aEEy
& aw g7 fedr g€ swohr gEma
FT FIEAT TEQE AT AT I ATHAT
¢ qEATT FITAT aY 99 EHIO arEd-
3R orF &) 9 gAY TARAR ¥
TAFT ¥ Fgr fF aw ew fzav
T oFEAEL T KT OGN, gERT
= & fr &89 o1 g2 I@a B
9 gaae F Fq 97 fewar =g
& TE SAT T ACHIC H IAA &
frd aerare 7 92@ 1 ¥4T @ E
gfesft Fma F ¢

S AR qATAT ;. AT HHET 2

¢ o frered, &Y FreeE mga ge | @iEa
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=t CroRTeEY ;- |y W@ gw ar
A% @ w el ge www dme §,
T FAW 7T WA WA A @A g,
a1 Oy AT ANwILE A AT S
(A

ar Ru FEar g, oAmd, aw I
q7AH, 7 wea g 5 e @
foet, a2 g faead v @it &
FHET 7 4 AT e 3 fF g
TAEA FT OAAT HiE FT, FGA &I
T[FEAT &Y, HfAww A AT FF,
S AT, AT AEA § Fw A S
97 AT IEEl gAY % fed smen
St oW #T oI AT, TAm I
aidy ft & SO wY gE & AT 0w
dam frmrowm, ‘A i @ A
Ty A qE AT, AT AW A A7
sar fmd zer g @ WA SR
T a Sy %53 §F wga wwmE
fF 7a% wTFr 7 92, owT gran
T OACRICET A1T ITE1 | 614 914,
ENT TTEAT STAAAY §, BATE CTET
sgform #18, Afew @, av ad
agd fr gew 7 fear #v amamEvr
&, g% T Wmed fr T qEw & s
wwh fad woET & s qeare Ime
¥ fad, safaw & St ¥ amEan
g 5 aeee s g @S dwwoar
Ko A, EER F arET
sy ar s o, are gfear -
AR, & T AR §, IAFEA
g #, aF ammT aw  faarfra
TAaE &, T wew fear A
feedft & qfaa & 98 avas &)\ fasel
et & forreren & o @A At gare
ar 5 freeme #9F g g W
foar amm & 1 form qx ag o @
&, of & @Az ardr @, Ty
Al g, gy gvs afr ) 2 aw
T 5 faae qe S99 & @, 29 7%

[RAJYA SABHA]

{Prevention) Sill, 19C 6014

T FFH q3 g §, 9ET FR
75 woa f@d a7, 9y avm few
W FT T 97 gt A9 sa
q4T | HH et d, dfa are ow F IR
T I oen A AR dE W
gufeedes  gfam w@ @ § fF
IAF FUT 1 FEAH AT AT §
W@ AT g | Hd gErL SAX gfew
qud 9 FT STOY @I 97 59
avg & e £ &, o aXHIT waflA-
TR Al § AR A L, AL T
T 1 gER & fad a9 g i
Exc 1 )

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : This 1s for
unlawful activity.

ST TRATCEW 1 qF AT AR
ufpzfad a1 5 AT
ufefed % 74 50 § fal s
FLA & 0 amgar g F #0€ fdww
Tl T wETA E) | 30 fedaw & e
ofzfad] &Y w3 FifE 72 awe
AT HTATE & |

df\ywe, Wikt S w1 oqm G s
ool St & 0 owR oo, AT
¥ I AR T, FTAAT FiAq &
Fra ¥ A S wE S §F owwr
g fy o wew A aor oA ¥
AY WF GEAT B FAT TA | TN AT
AR F 9, s Tw feEw
FAT F 4T F W AT FwA A
Tl EW A AT U A, gEA
SEl FEAT T WSS w2
N oAiw A9 W & HC A s
T ATANT FEG g0 TAR A AL
Fidl, swaad w1 Aam $7 wfy sl
gfgar & W AT aq | AR,
TATA AT & ! AT g A
aqar #9 &—faamr qew, awar
T F—AWERCUT AARW,  qAAT
T §—Amdf s At ¢ s 3
o T 1 famg & oft oA &
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siafafa #3 @ ava &1 72 aar
qI T qZ W AT AL & | S S
WEEiEEd, 2% afd &, a7
sfafafadt gaw mfes & < 2
AT FH HTAT g FY BT I A
“TIHZ ATE 7 Dy, TATE A5 7
TEARE BT 7 AgE” At wqar v,
HAAT F A AT AAAr H (A
Mt wewT gt wifed, & adar &
af*F =TT F oo F oam f e
THET SHar & faa F @ Faw
frarronr s sddy sfeu Fze
et & W oww, dr wr Aee,

[26 DEC. 1957]

{Prevention) Bill, 1967 6016

Sl THATCEAN : AT AT AR
qT AT aF T " ad W a2
wgfaa & 7 ? sgfam ¥ 8
9T FH wiEA AW AT agiad w1
TR X @ OET A, A B AW
¥ FT W £ VX UF g4 HTE
wfzq g TiEar § | 98 s |
g7 e § uifmaeeed e @,
TEre # FATRET 2 W0 OFTE OF

i & f& S @y wegfre
qiEl Fdl ATFEAr wOT W

27 am

SHRI SHEEL BHADRA YAJEE : He

AN T T A qLEC W i) }éas started with hils argument that tlzie
: — - R o ommunist Party has been mentioned.
B wORT AT & awewi g fwamn | o i this Bill is it provided like

sl #femr i wdr JE @z ) | that?

foT ft a7 w27 § fF aw swadha
g gfie @ 0 @ iR
waegfeaa @1 fewmra adf w0 @@
Hife @ FowT § 9w agiad
¥, q,T TR
sto Sl 92) e e
s S oy el s (WS
—il 2ty

Tl sTaamas (= swae w5t wm):
TATOETS U g & fagr #
H99 1 ]

St TRMAAN : {1 A3 TRl@T
A wfama @ 3| w0 ol 9w
UF q@ GETHRA g AE
aglfaa ¥ T # 1 a gwfoa
@ wewfE &t swfae #
aqEd & f@d  F Q9w T %Y,
I T a1 I g wgfemai 7
w2 faay aema—aerfeE anw

AFTaT—agua § ITd aX. ..
THE  VICE-CHAIRMAN  (SHRI

sft TrwArerw : gElEy @ faas
Fawdy Aoy Taamrd gEw A
e off sgared 7 aefasy @
fos faar o s=if az 521 5 a2
fadas za 59 aOF § e o=
wafaq & wgar Tgw g i wyfae
F g @I FTE I A frias
F WA ATET, TR AT X AT

drwa, T & & swlwr A
geelrrar a1 FOT a4 faw s
39 viEfads §1 29 F@ A
erEe T | wT iy FE A
yafeer & wws dewEA FoT
faar 157 T aweT § A w18 qfiwa
¥ fedegm & eriar o asdar § 1 T
ft gaatag A48 2 @ & gl
Ff, TAGT FT | AT AT I OF
sl 2, Sfraw &1 R qdw0 @,
FHAGT UF AT B, TAAA UF q9 2
FiifE 5337 9997 [ F 7= I
F & A8 AT, IAET UF qUIA 2,
TEH 0 7AW, forawt aaT 37w I

AKBAR ALI KHAN) : Through dis-
cussion, persuasion.

i aftervz awaar 4, g W oag
TN qE LA |

t[ ]Hindi transliteration.
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[0 Tremrorgor]

odrm, gt A% e A FweIdr
¥ 9% 2, Aamiar w7 £ e
] WATAT TAA Z | STT ST
FHAT & ez o1, st Faw am
W T FaewT §F oAaEww A
9 W q A A wEa W9 F
@ faah mmaE & oww owew A
fewrrs it w@igs & forr wow %
AR FHAFT T F ) HiAd wEw
weH T er #7 fewrow wwd & oA
SAT W HAT FA, FAA T AAIA
FA; 97 ARz siEEd ®, w47
sfma fafasr afew =1 @1
vefafaefes afew a@t a1 a9«
wEr 5 3w A yedwT g oar
agaa ¢ wfan @ aET g & 3
F ATAT T AFIT FA & A 29
w1 arar & TE ST d Ao ar
& A s, WF fogawm w1 3%
g s o7 frgsm &1 37 %44
# fr oy o 27 Ao A
qrAEr FAOT & @ ¥ fowdr
@A, w1t @t #r faege aafx
FAL, FAM GA AT FT A, A
qE [ A qvEr 77 awlew ad
=, q@T 7 TAET 1966 T feey
# @ o ofre fade ad g ?
qIT FTET AL 9T 9T, GE qE E )
T g §17 fafaed & a9 12
et ¥ gfew fage & zar faan
ae gfFm @ #ET faEe & waEe
g g a1 ag sfw T geafeae
eI, W7 3wel g Adr faar oo
Al TAR HT FAT T AT A v
W, 2% 3T & fruw 4 o0¥ fam
faesirz g1 wawc ) gElEC aFF &
ATHEAT F1 FAFHT, TAAET H1 FAETL
A FIAFL, I T mE waa &
T wIeT a1 gl agl wer
fan & @z & wa Huw

[RAJYA SABHA]

(Prevention) Bill, 1907  60ia

af gpae & o 7o fF gewa
A W #] wAar H wEw w0
T F

"Freedom is the recognition of ne-

cessity, from the realm of necessity to-the
realm of freedom."

i fFrar Fga & 7 A1 T
AT TELT TN G0 FE A9 IAG AL
¥ qwar AT wigd fE oA Wy |
AR E | A T T weE et
TEAT B, TUET AT ALY FEr A
aFA | AL AT FET AT AFAT
2 S gy F Mg ey A &
FH FLATE 0
st 8 oyt ) pae e el
ity LS gl ol of (g

— & Uy 848 S

T[S (st srwa we W)
A9 AN Fwew FAfAW, FT UF G217
Zrar & 1]

st sfrewz arsly: faer o A1 a
T T E, TUN-IAT ¥ AT A V@

A
21

Wt CAATTOAM ¢ AT gaEt T
WA WifE THF AT A 9T
qmET @

(ste 38l oyt ) pae im0 iy
— &Ky dyy @i 30 (S
Toveamens (=t sway & ')
7z 1w ffzw )

oY URHATCAS ¢ HF K FTHT &
ACH HIW § 1 AZ AT Fgadr
g v g7 wzicar fRorad w3 |
Afdw & Fga wwgan g fe g wowe
Frafre Y fewra o wT and 2
FT A FT AFATE ! A T AT HT
HAIGF WA ASCAAT ATEAT 1

#1 ) Hindi transliteration.
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W AT A WA T qgA o &7
AT E AT siEr snAwTd & fam
fex deemr @A 1 UE AT
fomr amg wofic M 4. @
foar wa w1 g & faw 59z
A Ar€ gs off e oa o amea
q Ay Y F aH FT qweE A
F¢ @ Fuq forar @zaar AR
T % g famr mEa &y
T A WTET TIT AR ST 59
FHAT TEr 0 AlEE FF aw e g
@ fr gfes &1 foar qma &1 492
# & @ wrd #r A F A
TEAT T Y FIEHT AT AT
q W 1953 %, 1958 %, 1965
T 1 ;g A ge e
FdAr ¥r ) afew w3 w9 w0
fer dvad n @ & = A =@ A
AT T ALETT A ATUR AT A
T OTETE N AR F FTAAT AL AT
% WIH aga TwE AT W F
SETT HT waw @ & T g
i 7 A wewE gl g T
SR S I7a afFad gard s
& AE OF FHA E AT A =graArEr
o PR avg @ mael a wa
€1 mfm & s W e
qifs #TUF AT S @ FERE

STHTAT AT S AT T A

794 rfaa,

st AT T AT w7 &, ¥ A
aamg Z17

@ § Fga awar g fa g am
AT qdr A gt HAT TR
aarira w{Y gt a1 AR I AwW w
= A frra 2191 afand aoerdy
99 ¥ qEAT WEM g A ag J9T
z f& o mofe & S gwre Mg
o, foma gt a7 wades § A

[26 DEC 19671

(Prevention) Bill, 1967 6020

fear, it st o w1 @ ¥
gx ger gEdy, s @i Wi faw
fad or WE @i AT Ag FwH W
T ERfT st worEm Y
faar a1 ag g7 @A W
wEer wv qg g fy gt aEa ¥
sary ¥ fommr T Al 9X "/
g1 IqY I AAT AT AFAT ATHADH
# FETF ArET fAF @ g R
oY frma & aEi Y WA w1 O
wyy far o g &, afew fee S
FrOfTT ST & gT FAT o @I |
i ! ag Tafqo f& awwwd o
wgh wE s T fa g
A wIFTT A A & @i F AW
g &1 Fifww W@ FTF 1 FEIL
q @gl X @ Tew A w@T A
S § A fem g, v T EE A
F ag Y awar &1 few wdar o
qFAT &1 A AT APAEA & |
wOA T swer #1 freETT #W
Ty & W SR dr A A § I
a0 & g e R e
wfau & Fga 9 §fFew aw
FT 91 fadas @y aar g 9y awe
FTOEA G AT AAE ) T E
T A gl A wm fE Awed
gferr iy off #1 @z 9x qaTEd )
# geeft At F1 fee ¥ S J@
g g |

(Interruptions.)
At sawr @l ;. F9 gF arad
WH oA A’

=t TwATES . § WA AR
T AEEE  framw w9
& wefrear & 7 faagw o fa=ie
|z faEww w1 wEAsW #
TOATT ¥ VA qT ALY ATAT
T Wity e aea v @Es
§1 g o A 9T A

4y

=l

3

34

L

3
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[0 Trmrermer)
TE T aran wifgd fr oo fadas @
T FTTT ATH FASTR@IE | TW-
fau & #a mewifas qaedt § FgA1
Higar gfma oy A { &, 89
Ygw qfeasdt amar F a9 T q@ &
wer wAT off som Eell w1 aserd
&7 fam #ix | aww w9 fasen
fear @Y d qoar amar g
A W) H, dE qe
SEal §fF swawarsr aiw
WA @ @ E ) gA A
w4t @t gelrerer ¥ afswslt dame
W 9O 9E, 1 I AT F I
T F oaw Al wrfr d, W w4
ST & | 9 HUATC FT Al gErEr
Z aa =nfed |

wft Sirerem At T T A HE

sft Tarae : sfac g
oz oft sgd #rd L w3 § FT
s o & aor W s T
® wawe§ qom wgn g fF
a0 FTF gAT) Al A,
TATEE & ST GATT WAWL A 9%
ot FT foar wEwT #rogen o
FHIL I QAT A=A K AR AT
TUUE T FEATE 1 BW FIH IWA
qdf W F1 SEdew FEd § wAfw
ot dfrewz gl @t A FEd &
arr HAtg A wEar 2 fw o=
1§ W s frgee am
T YW FT A4 &, A1 T4 0T 5F AqAN
TTH WM H EW F I fer ar
@I A9 FoA ¥ w7 foaw av, FW -
o o6 93 1 F97 Fo W FAT T2
& IMCEH IAFT AW A
gaa & gaa9Ar wgqfe 7 gean
AT § | AR AW CEHC W I9
NI WY GTAT TE FT qFS § | WA
S qfawr g, sEw1 § srowr fana
HAW FE ABATE |

[RAJYA SABHA]
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A mirird wow e
FINH @ g

i qwo gWo afem (warag) ¢
o w1 o At Al g ?

s} TrvATRIRer ¢ ovew faftwe ady
&1 g% 99 ¥ s Tren fafwe #3
AN | gH AT A FE (AT A6 FT
T2 € S Ay AT Wrd s I A
T/ g wifys ga ke A
@ £
SHRIM. P. BHARGAVA : Mr.
Vice-Chairman, may I tell Mr. Rajnarain
that there is a time-limit ? Eight hours
have been allotted by the Business
Advisory Committee. Out of the eight
hours, tour hours are for the Opposition.

Out of those four hours, his party cannot
get more than one hour.

S AT : CIATAE FAL A
ot daer fear av ag wa gar o
T AT F FMEH A7 AT A FEAATEY
@ wr & ag @ maw & qarfaw
gt wmlam® fau sStawa av
qgara ¥ fay a8 a1
THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : 1 think the
decision of the Business Advisory Com-
mittee allotting time to this Bill is ten
hours and accordingly we will proceed.
Now, Mr. Rajnarain, as you have al-
ready spoken for more than an hour,

I request you to finish within ten
minutes,

SHRI NIREN GHOSH : No, no.
He needs two hours more.
ot TRAEAN : A AT T gy o
Fear g g fe A1 wwdls www
AAEL F, T @M & garw fyg
a1 A |
(Interruptions.)
= URo URo urfeai : sy wfom
Jody ¥ grEw &1 Wend & faoo
Wt § qen wrgar g fe A ey
A& fau v s famd?
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st Tt : AfaERTe ST &Y
T )

{Tnterruptions.)
st g”o o mifent : C el
A
(Interruptionsy = ™ -
s THATTEW : 9TT & AT IE
qer & awwr afuse soon ar
INAT, TZ FIPT ATE IATZ |

(Interruptions.)

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : He is wanting to
finish. No interruption, please. Mr.
Rajnarain it is now ten minutes to two
and I would request you to finish before 2
o'clock. 1 would appeal to the other
Members not to interrupt.

st TSR YT, AT e
=t AfFd L .
SHRI NIREN GHOSH : You chuck
him out and then you chuck us, and then

one by one get us chucked out through
your Marshal.

=7 oRARTAY : 9, { Ay 7
A% FT T a1 5 snfax s ag gnia
ET ST TV T TS X FMA  qraAl
¥ fewm § FE TRT @I i 47w
¥ wx wpfm #Y ¥, g=F
amfet & s g SS9 = R
TR @S g W Efawm ¥ amw
) ¥ 5w dfgam Y qAva e w1
S HH Y ugi oA ey I®
dfqd 1950 % T IW T § 9I_T
IR AW ety dmrEy whk ¥ oSy
T T AT ¥ s=7l, w®|ew
AR ¥ R oqme A o=
fa & a9y as w&m fF A UL
e Frew gare wfram F sufefear
19 ¥ SER oA F armfe gee
5T § 92 + AR favgr agF ¥ 7%
It FATg A AT AT wqvT Sy
2 AT ag a B fF 1963%
R¥sHT g1 1963 ¥ wdsdT
it gary Faife 1962% 20 agaw

[26 DEC- 1967]
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F A &1 gaer gemarn, fwe s,
16 Ta9T T T H FAT AT HR
1965 ¥t ggdT faama &t gar4n)
a7 ggat a@re fa 19659 dafaw
Hewm &1 St Fa 9 TG0 91 )
W mifFeaE A1 GBI g St
¥ arag, e I FIAFC F Al
TE ot wy gawr A faar @
fer aw @ewre &Y oY, v FW
9T S 7 G 9E sEey 9
FI EAT AT QI TET FTHT HT
|1 A HT gAN 99 98 FA1 & e
oY, @ ar o oft a7 s 47 of
T FEl Y8 ¥ §eRY q gar
f& gww S i &1 s,
aifay qwen o ST F A ITF A,
AAT W@ A | WL REFL FE
ST @Y 4% GXHEIT EAr T@r |

T WY 9T dTad gd d g aarr
argat g fa ug aemT fradr afeaw
g feaft safre & i, @@
g uwm Y, faw s oam asa
gHIR a1, 399 a1 fe 391 A arev
AT %1 3 TG ¥ AtAT 2
YT SEE T AT A E | W
uF & FAIAT X7 AT 72 HE
IHF AT FT I A IHF qf AT
¥ g A adr g | agr T,
G AT 92 ST Famfa ¥
gaafoe Fawr g1 g gAE A
I T &7 AT 7 fm gl A
ar Fga & afix g &, g«
g wY | A I ArA F A “arwg”’
¥ “am” & fam @ “amw o
¥ ¥ fam“gdiz” 1w fgeg o g
AT #Y  @epfa w7 gETEE gur
‘gt AT ¥ ) aTEEET 9EE 9rEY
om @R, Affzw &z T AT dgA
waAne # ifror it St @ acaTar
FZHT A IEHT A gt gReT
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[t TraTTm
A ALHITHFT THL ML 907 F447
g it aowiv ¥ geadg & I
Frezily 9 A &1 T § gHiRgT ar
AT TRTF | W TR I FTAT AR
Fzar argar g &g = fam
aFaTR O fEfEEd o7 aares dae
¥ o § wifw a8 A s, Jwr Ay
T AT, AR F AT IHATE FTAN T
# otz oyw, 1 T g=@T AW
A A 7T F frwen v d, W
sfe o Araferz 9@ &1 aw AT
2, Tro aifgat &1 a7 sr @, Twfad
IAFT ATH FHIE AT W@l Y@, I
Tia &7 AW gHRgE @ |

UF WA WI O IHH AANTEA
T gar !

St CHATAN : ATATRS g AT
aw sfeer oft @0 smafy &1 &
FaET a1 we frendw @R R fE
IqFT MW FTE I, THEYT TE
2 | foT a98 w12 AT {ifw 7 AT
%z am faar gar 21w awE
WATTERA FTEATE ATHIT G7 LGN
g1

A7 § M9 aw FEq1 F 3 a1
1 grooml # T N qE ATHAT
gfeer ey @t AT | F@i T et
Fed # fw fa oft @ &, @@t 9%
sreaT F7y & fm osfer off 7 oad,
aql 9T §a W0 FRd @ (% sl
qarm | afee sfew sy e §
T TET AR | Al R i |rEe
Ty 9T i zam fF wE 1 @Rl ¥
g1 wEr fravn swam & oadl o
wi g a0 % agl & ofa ud agi
F a1 fEe et =@l A

u7 zq fadas § @7 ad a9 o
dnfrai § 1 ww awnfy o @ fF oA
wgm & fF gw sEfaoaa £ afaafeas
w4, Afgw ag g # sfaafaa

[RAJYA SABHA]
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TE M | T & M g T 5
w1 B qard 0 i felt sear $ram
ACHA FOE FTTE § A 7EF
1§, 9% fodk ww faa & qu @w ¥
ferar & wasiitz & f Taifz sz AR @
FE A FoE 7 FAd 97 fasva d-
FIAAT feaRqe w33 1 Far ag Tl
W1 EF R | THY A% g% fi ammng 7
FH4T far &+ e fgewe o e
AT g, wErEAT i o e
Zrm, == @ gaen g i W Ay
FIAT FTHIC AT FA1 AT Sraydy F7
AEHA F F g aard wf &, aw
FTE &1 7T F TR 9T 7T H
& 1 fezae wgar gvm i amg @ sfan
AT, qR ZAE TE w1 afearT w7
T &1 | yaTE Fgan g fw ga gare
TET sifergr #T @ g 1 e
Wi gaargm, e i dfed 1A g
Tigm & ama 3(2), o fF TEwaz
#1 O faezes w77 &Y oae & @ &,
i fgms & am A w fodas
F 99 fFar arg A7 WmE @ g
= fadas w1 gfrs 7df w3 Fray sma

HF A9 # 4z T T e
it aa &, oF oo 7 f fFragaa
T | gfiw F12 § 93 A7 IASE, IAH
T T FTF F9F F9 7 wafaar »
fezram aaen i o aemT oF s
F g 0T IHET gifaT FT FFA E
ar ow fadgw § adfr ad afear F
YT 39 anfaat & 21 g4 2w =9 fadas
Fr may & fod gefra avfro &
azz # | 77 fadaw afaam & fagran
F 9TH AL 3% AT F FHIEAT TG
FT @ ¢ 1| 3 fad oAfwg, # amd
afer gew & awwifaa szl @ o
a% FE & & 77 favas # afnw
ghre arw 4 #1179 fadas Y F1T
T oA H A w19 T A g0 afe &
g 7w fadaw 1 amm F79 & fad
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TN ATHTL K1 AT FL a7 AT E
W8 AT 7 IAET T9 AFAT g | A
aFaeas 7 Al @ gEl
W T A1 7 qga MA@ FE AT
&1 2w AT A T, gEA FE
wda 71, a8 M7 A Zay, gww afa
UL AT &1, 48 M W AN, A
ATE AT ATT G F1 A WS S
o & | TAfAT TS Ul & AW T,
TEA THAAT & AR T, AT F AH
9% 4% F1en fa9a% =a: uE g9 g |

W W faaas & S F gny AW
& wqm H ST @ry q3r gen IHd
ArmE Fo9 ¥ fau gw wed & fw aw
q qeRiAT qFE AT qUET Fr afedq
¥ 39T 95 #T, 9l & fewgmm, wé
¥ Ak, A% fge 1 drF &2 g
g % afs ag & fahaus e
AET FIAAT AT TSI T A TG I AL FAQ
Fay FATHG A 1 | AT FT HEH ATND
& 20 99 q1g 1 GET Far faagw
av St sregfean wt faega s e @
2, wfaer & gear 7 3 g, AWRE
afesrdt ®1 S Far &, deqve
& gana A1< famred a1 9 guat afaaTe
£ T A% 19 A F Yav & qg A
f@Er @ g O wra faagw w1
" q %1, qE, aw 9fy, 999 %
geitaa agEdt & wU g, faedr
AT AT 2 |

sft sfrewz ol @ wEElE AT
O §gd, 7 W faegw @1 @
fa@r & w3 § o awda wIa
- SV
ot TAreEe oA, 9 §TEn
efead ? A wEig?

FrgwTERs (St wwAT wEr W)
77 9w ¥ TgA gfer

=Y THATICAT : ZH A AAA £ |
oww feer § o g9 framd

[26 DEC 1967]
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st wiawy it : s, WY osw
fadas #t wenfaws F3 & & qwwan
ifadmvmadid | whw ey
famr gon & & o 3 & Y wor Y
AT q qAE F AR}, IH W
ag faaas v gem

SHRI BALACHANDRA MENON :
What business has he to say that we are
not patriots and all that?

ot TierwE et A% AT I A
fawar 1 #@F wvafaee o f & oam
&1 fean, FfF T ady 7 famwn
SHRI BALACHANDRA MENON :

Our party is much better than yours.

Don't say that. How can he say that we
are unpatriotic ?

(Interruption)

ot WMENT A= 7 OATHT AW
T F, FfE wEea gt ar o
Tg 1 UAATURT FT, TIEATATE F1
PR 2 )

ot TRATeEW : Fav g ¢

St WigwE amn o TRaTTs Ak
TSR 31 59 fa99s § 915 wawa
T | AW, HETATT A & ¥
o 2T o fora | wefee ard, 1942
T T, RAALTT T FIT A1 70 |
# A1 =9 faqas T e g g o
AL UF G AF7M. ..

=t M2 wogf (39 927w) @ aw
it ey qe Ao g ?

=it Wewg amr : § gaar fawr g%
ATATTE | | AT ATTHY 2T0HFT T,
am Iafer & M F gve & @
i‘{-l (Interruptions.) <9 7 TEar
Z fr o g = Faas o1 fadw
FTar & a1 qF u% MR v fy
fergeama & da-ha am @ @& A
i g st w R I fw
e wew 7wy oo fadw
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(=t sherez FTait ] weard ot g€ &, ardf ot gf &
AFFRATYIAT &,  AWIAAF § gmd A & q7 el 1 gArdy
e awee wwedr @y fffer TEe Atk ifem & A0 2w F fre-

TR AR ¥ ST SEH Fg q AT
g7 A | UF GO AECTE AT E,
R FET—

"You say the Bill is perfectly Con-
stitutional . . .
THALY TTZA FIATT §—

"Not 'perfectly' Constitutional, I
say it is Constitutional."

A1 §EET HERA ¥ S a8 w5 verdt
seee F g faan fF adarfas & = ag
T AT |

TaeTeEn ot ¥ a8 o e
Y 2w & a7 ¥ s av § e
ATAET @RI &1 TN ST qEAl g,
#fer & a8 aand i et w1 1
o ara @ s gafaw fergem
F UF AT KT CFAR  GIAEATT AT,
TAET AGAT FL AT, IAT (AC ¥
FET T9 4ra & o e & oy
¥ 1 S AR FAA § IO Tgl Sqqeqr
AEN § | TTEATATS S T TR fAee ol
1 aw faar 1 et @ df &y gand
¥ fou ag fadas &0 amr @ &
st &Y arfeat & 99 9% fadt avg w
gferara @R AT A @G g |

AT HEF WY grod #TE | AT
FAUEF § | HOHIT AT THAY FT
FC 3§ ST FAgw @A § IAT I
g f7 gfan feasly ot &0 o
AFITAE W oG, AET F1 gew 2w,
T EY WY ) IART AATESEA §,
¥ A gE @, aiF At § A gArd
ot woaTy et & 1 ool F W
oY | AT qA feEd aw & af
gw 2 | wfrge § =% amu, s
wafedo & W% smEv, anrer @0
wafedrom § 9 avyy, avel qafedro
§ ¥ v,  gEawm fafeat o

T FT AT & | AT FRA §
for ag st fesdex gt @, & ween
g fF garly aowre v frv-frz oied
& zadr AT orfes) et @,
Tar FRS aewTe afem § A A
g W@ ¥ F uw feely WY aww v
#T FIE T FE, IH TEq AT A0
a1 g AT AfgmT 2

S AT ;57 R AT AT
TFECHT

st siterem wusit : gEw A T
&, 9% 39T A aTHTT T vF AE)
T | WEH WA, IAFN ATH WL

arafEg € 1

ot AWCCH ¢ QHAATTAW Y SrEr
AT g @, T IM R E )

=t sirewm gl fgemg T@ 20
(Interruption.) ATTHT FTWET G-
FAT | HTEW AT AT qreT @ g,
afFr =t Zw % =i Far froafz
fafaem g @ 23— ‘We shall

have it with the help of Pakistan”
atat e Wt s o v A
d vy 5 afuse =1 30 & sy
&Y F4, T ey, foeEia 14 gome
arafaal #t S« Byremmr ar =l
wgx ¥ fawfas & s ag #89 i—

'If Hindi is thrust upon South India
Tamilnad will recede.'

Jfig- f aft ~ramr- "2 A AN
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SwdrE w1 309 47, fAEw w7 E9 9
frzr s w1 2ma 90 4w a=fasdr o7
2 fv faaw garf) gy 3-mifaeamm
g v 3wt fafed zfam Zar 2
amFT feed o o, wigz #, Armee
g, 950 F spamr i ady ofefefy G
F1 € & fF gFam dwar a7 aEd
fiaftsc@d, Fan 7E 5, TN
fafazt 2f &1 <@ &, afeer 93%
Tz E i Imow § At
AT ATHTE F 9T FIE TATH qA
f& wtogar #19a ® *ré sad 5 9F
9% TEEEE,  ALEEAr G9ifan w3
7 | T avg #r afcfeafe s ferzema
# 2 A wwfaw ww fadaw @ aga
A 7 wEwEar f, 47 4ga 4w
I TRTE L ST FWT Ay A
ot 7 w7 2 e ¥ ag v faan,
ag #<r frn, Zu w1 farwrar & i,
QAT AT FEr | 0 ATl 1 0% ady
01 % AT %8 A% g i 2o w1 Frwrom
H/UE ZAT, A AW T W 5w qEfawa
1, #FfET TAAOAT St F 98 T
AT FET 241 | 9T FAT F H7Z FIS
FAT S grafaes ot & dor 9 a1
AN TEF AT A TE, gz, T A
T 55 1 2 & favree 21 2@ oar
afe7 off 7 +fr 771 f5 wafawa w41,
wfFa 2o Wifgar @ @eedw |\ AT A
Fgal # f& sawr drdaw w0 w6
afawre 787 2 | o gw ot sum sfean
FTHH FHE T 34 AVT §, FTLAE AT
F Am A, gwaAwi ¥ 30 F fedrom
71 fadry faar o7 o far &1 s
ZaT AT W & o e e
AT STERY AW F fevrem ® Ay aee
Fq, AT WO A F¥ A AT qEa
&, fovars = e it 1 foem, i
St A AT @, aeRw @ g, A
geafy amy’ St §f 72d £ S
AT wenfs gt 8, & @ e

4 —7R.S./68
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&1 S = w1 fawmee g0 AR WweT
T g #ew Tm F Famw § awm
faram Z3r 9= <3 AT & IH1 a1 =
g1 faey midt &1 539 o 7 &
afz 70 9@ ¥ %4, €@ T F ufaie
# o fr fegea & fger &7 sam
FEAI AIEA 2, IAS! g7 ATRT F SAv
TgH &, 4% AT §§ T@ W AT HK
A1 37 9T FTAATET AN | TEE 4E A4l
@ & fr g ® g A, W@ W
A, WFA, WA AT | TE
qifafzsar @t &t ag afwT §
fadas # ars ars faar gar & e o
™ q® ¥ gHT FO0 5 T F A
&1 fgegeam & amgx & sav =S,
AT AT FOU, FOFT [T, FI9 W,
IFT FZIH | AT FN, IW 97 W
fastas &1 T a0 G600 | AT FTE
gifafese o2t g 48, e o 428
&1 o TrEvaTE BT OF W9
AT wE A\ wET St S
fem & w9 @

St TWATOEW : F41, FAT AT |

e R
Fram g1 faar g, #1€ @1, mEE
g1, A9z &1, o a9 grar w18 g1, fat
ot &1 gaw faw Adr &

off TEACES ¢ UF  FEET §,
‘giFt a1d g qg 9@ s En
FFA aga 2L A M@ E

ot SANT W FT AT IR &
I9 T 4, ¥A A1 TR A1gT
# war fa wiar faaw s &, Pema
Al Z, uHwEnE 93z E foa e
gd &, foelt Hog =oear adf 2 fw
T TH AWM ETF WA HT, OF IW 4T
I wF B owr A, eaw w
g | A ¥ AT T, IAH AG

Lo it A S, S99 oFe far
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[t ez avfi]
ATHF | FE TH AW HT A sqT7GY
TEE | T AwE I FE IAHT
afgd, arer geife § Atz @, s
w1 fe fedar swsfer w=r & oY
T, AMAE v A AE wwd
g1 d vwwrmEw st & Fgar g
AT B ATTWT AMWFT  FAmaT | {
qTET FWwET  gEEar qv afew §
T TAGT T ATTHT ATH FE FIE

=t TWATORO @ T OFEr

sfy sfvweam qeaY o GarawwaTg
afz g fadig wwa & a1 Awwr A
Furwfes F w1z Lo, Srawr A T
& arw # famar o sow qw A ST
#r wafass A ARA § IWME
THE FUAT ATRA £ | A FwwAT o1
fr eada o Frogmadr a8, 2fear-
qdr arg afew Imwes weT @,
g gy dr F aumarar fs gz Fo-
oA 2, Feaae &, avwaifus § e
XAFT 2, AfEA Tg  AWUTH FY UHo
To Fro & ag g 7E qaT &1 AEY F@w"r
fr oz safaez & o fm s
ATZ AT AT KL | IARI A FHEA
FY TH AT A TAAHC B AGE FIAT
sifed 41 | 1 wFar & fr oo uwofro
FI FHAT FoF A @l 9T | dT TA9-
qroam St Fd AgAr WAt g fF
#5% drag faw fwar, g 9999 9,
T A K OdT A@eqm F, qWeE
# &, wdgr W, faolr #E, s
A qv wewEr § afew Faw
FATET T E, AATF AT A6T 9
FAE AT FATC AW IWIE | EWA
&t Aot qowre &1 A fowmm A
gwaeHT #1 fowag #3@ 9 fF
GF e & St Wird T G gy
e 5 I Fzwr 77&9, @ orIw
Hgwn af 79 =+ A wdm

[RAJVA SABHA]
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39 %1 fF ag #T AW, A wET, An
ferez g1 wrom, 3y g1 s, A
ZVATET | &Y ST CAATIA S AT
AT A at ogq qedr @ 2
AT I AYT g ofr GAr AT )
AT {1 Am gen, faaw g
ZW, EEETE ATLS 97 W1 g, #17
At qv At grm o gafad § wgar g
fir s Gar FT AE & A T F ww |
¥ 8, Aatfawa w0 Fv@E w0
frd dar wwrar fEaw FadH
fammT

% AT : FATAVAF A 2 )

wt SitAwE T ASHATIET ST
Y F7 A7 FFA FIH a7 E £ At
T wE? s s eEd
I FrEarE ArATT WG 7 |
Tawt FrE omew Ad & fr oo
@t 97 ag  wfaaew amEr smEar
7; feft s ox @wmar sEer afew
W1 AW A UEATF W wA E S
faft qumr #1 &% fMEa ¥ sy
9T a1 T F IR 97 FEw FAT
ATEAT FH UL SAAT | AGATIA AT,
gaq  #1 wfow %) @ Inew
g wnr fady s E 9 W
qawTe W wgar § fv gwavww €
FAAT AT | T T FT geaga
FET g, § T FRo) 1 Fgar g afeTw
¥ wwe i yrowr famnr o @ 2z aag
Frwm g, = Aoy faw a7 gafaes
FCWE | A AW qwmarg FoE
guvad  fegeaw &1 darag s9an)
adf &t qfed A 0@ a7 ge
FAAE AGE F ATl & AfEa
eaaw feegeam s o ot &
o fF 37 @ w w37 9rE
#T e HE A1 39T FH 47 A
EYOwAT &, F0T Ag quy Agr w4
AraEt Fom afed OF 9 9w -
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= # AE § 9w fAr ag g
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AAr 7LAr watfean (39T 93w ):
a0 faaaF F1 19 T T A7 FAT
T GT AT ENT AfF A ar

CHEEEHE (R L (C e e
9T AN ER ST fE 3H avg 1 a|
F, FAG TCHF AW AN, FAT
A FAT TAT FZ FE ALY (& @ E
g 49 w1 Aure # faen w7 fag-
A & FAT FEAT A(EA, FC TAT
Faa A1 waw Fafafafa avdr any
ZOT, WrEwE TS 9T AT AT OE,
E WIEART  TE F FET FA A9,
1T AT THT AT FIEA AT 19 F1
A1 WET TEAT,  qF T SAT TEAT |
AT AT FT FA0r97 FIFAT |

it TRATCER 2 TAFT AHA FTIAT |

=i WaeE el ;. Are, @
IAFT UFAZ Fsamar awy faaram
€t g e, qd sAawIdiwaEd
IANET AT 8, HATSTAT Hy ASCE H
arq W E, I afz awgiat g
afz faew g1 w2, safad av
ardt wrIwafE F w9, gare-
ATZ F IEA GT AT T T@AT ATEAT
g1 BETT AW AFTRN AT F, 9 WA
T, AT ZIAfEA w7 ATH A9 Ar
qeE AEf AT AE W |

% 77 ¥ TR AT o o T H ey
W3 AvE WY A 7 |

ot THAR@N : AT, TG TH
A28, A A9 ATEA T |

=it STz qrslt : 919 74T HTTATE |
AITHI 59 AZA BT R E, AT A FiAT 2
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FT g2 FIAT AT @ E TA(AA FAT
a9 AIAE, T AT A E, GAT AGN
9% w7 wgad frgEn dsdifad |
q7 F9r w7y fF g Az Aifm,
HH4  wmy  gARD 459 &1 AT FaI,
afem  garo dEAT TAE FEAl
AT ET g, F1E AWHE AGT FAT 1
TH FFT FA TATZEE F OATIW 2
femr & et "wea wifed w2
AT agt W qrer F faar o araor 3
ff g9 swwre F1 =W, AT TAFT
F19 £, a7 ®0 AfFT AT TH 3w F
UFIT  FHIA FAGT FIAF (A4
¥2 ATE 47 TTSATIOAN ST, TTE-
LI A A A LA LA
T FTATE T2H| 31, AT FTHIE A 134 919
g, @gr W= St g, #1E &,
%té qifafzea 9@l ar  foa mEt
Z1ar ifefasam =afya & &t e oo
AT ET qE T ATERT ATMEE T AE
atar g1, @@ f& amer amafEz
T 4, nR el w1 FEa
F HeTHA, TAT A999 H AT FCH
aor #AT wfed, ww awar TifEg
A A1 sgarfE oawn FWE, T AN
1 qUEEW W a8 &7 &A1 @ifEd,
A% A1 TAF FOT & AAG A
0 AT UFAT FIAITAT HWTE GASI Al
T H HICH T@ATE, IAFT AT G-
g ia  wAr 9ifzd, wiE e A
AW FI OFAT FI AIFAT ARAT Z
afaa 3% e & fawaw g,
TemrEw W # fowma w9 g,
FZA1 g9 Z199 2 zafag ET
zawr fadia fear 2 s o =0 =ren-
a1 73w £ 9% A1 UFEH AWE E,
a1 awmargr fw fag v a6 e
frmgoft Swmw 2 @fsT 99 29 e
ATA F1 oS HIAE TN FIE GIAT
A8 Wl AW FW AT uFmAr A afed
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[T sfrararz i ]
FEAT ATEA TF @fgd SHTAIE! B
qrga &, ToEr faU" 71 8
gz fmz =g 2, Twasd A8l g, 999-
free AT ARG AEI
frar marsfzd | €9 fa9as &1 A6-
gz feEr oF ol 9% FErOEE
FTAT 44T &, THFT wa@ad vR &%
Iq A 9% fAaET | o fg??_ﬁ“ﬂ' F
faeg wifaw T 7  AE a8 AWAH
F, 92 fazq & ar A FEF OAE
gi 1wy W1 fageaw # OF gawq
fafoama =z 9w 71 aa & Gl
2, AT AR, 9AIgT, qEE 9TfE
T TATH £ AR AT FLH | TN
GuEET %7 E9AT AFE B WG,
fasa 59T adie a1 TeT & AT a4
fromdt @ wnfae @ 1 Fafwendl
7 wiffeam s |qfF 17 & g
FIEAT AT & arEE @7 IAT A9 g
9 39 Fal ar afwesn Zfar @
WRIEIAZOF AT @ALATHETZ
AT AW AT FIEE AR A
ATHE H1 Haa1 9ifzd
sz gadr gfemr fanfedr 1 awe
gwe gwidl @Y w1 =fed fr
0§ 4§ =O1 FIH FL A1 39 a€@
71 fadas awwT ag @rg 21 5-

AT

AT & AT

g, @7 39

faez  @Ef FTHT wHe THo flo
7 wfgd & a1 a99q IF%
AVETT & 4 AWEgd F¢ HIT 0¥

dea AAW &1 whAT F1E@fea FAr
qizq &, frave Fwav Swed d sAw
9% UFS KT Al q9TEAT A10EA |
& q1 g & 4T agar 6 g oF
F2W ¥ HE  agAar 91ed 1T oq
aF FWIT FT qIOEE@E ¥ A5A7 J1fed |

-

TR TEAI T A8 B HUAT  wrewW
Fama &4l g1 W fem
THE  VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): Mr. Chatterjee
may speak now. According to the time
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allocated to your party you have
thirty minutes.

SHRI A. P. CHATTERJEE (West
Bengal) : I will try to keep myself within
bounds.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Also you should
have Mr. Niren Ghosh in your mind.

SHRI A. P. CHATTERIJEE: IfI
overstep the bounds a little, then natu-
rally I hope you will not mind it.

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHI) : You
are a lawyer and you must be able to
speak to the point.

SHRI A. P. CHATTERIJEE: Mr. Vice-
Chairman, Sir, I am rather surprised at the
harangue—if [ may say so with respect to
Mr. Sheel Bhadra Yajee—the harangue on
the question of patriotism and nationalism
and all that. Now, Mr. Vice-Chairman,
Sir, I want to make it clear that I am not
going to go with a ticket of patriotism
purchased or bought or got on grace from
Mr. Yajee. (Interruptions.) As far as my
patriotism is concerned, well that is not of
a brand which he will dictate. (Inter-
ruptions). It is a brand, well, of which he
does not know anything, and he talks
about the words patriotism and nationa-
lism in his ranting fashion, if I may say
so, well, without knowing perhaps the
meaning and sense of it. So, if he had
confined himself merely to the question
of the legislation, then perhaps he would
have been less amusing than he was when
he began to talk about patriotism. -Well,
he took it upon himself to teach things of
which, if I am a little aware of his, well,
abilities, etc., of which he has very little.
Now, apart from what Mr. Yajee has said,
well, I think that should not bother us and
that should not stop us at all on the way.
Actually, he tried to be a little funny, if I
may say so. So, leaving fun and humour
to him let this House treat this legislation
with a little amount of seriousness.

only

Now really where are we going by
means of such legislations? Mr. Yajee
and other Members of the Congress
Benches have talked about Nagas, Mizos,
hostiles and all that, but may I ask here
on the floor of this very House we once
discussed the question of the infiltration
of the CIA agents into the military, into
the civil service, even into
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the Ministry. That was on the basis of some
disclosures by one John Smitlu That was a
discussion we had on the floor of this House.
Now what was the attitude of the Home
Ministry to the demand for a probe, to the
demand for an enquiry that we made, all
sections of the House made? Now the
Ministry was very unhelpful, very un-
cooperative and the Home Ministry was not
willing to start an enquiry though, well, to
take the cue from the Congress Members, they
were talking about the Naga hos-tiles, though
the Smith disclosures exactly referred to the
millions of dollars that are flowing into India,
especially among the Naga hostiles. I do not
know whether John Smith was right or wrong.
We said he may be wrong, he may have said
incorrect things. But when such an important
disclosure was made by a person, who was
admitted to be a CIA person even by the
Americans, why was not any probe or enquiry
made ?

Mr. Vice-Chairman, therefore, as 1 say,
this Bill is a mala fide Bill. This Bill does not
want to stop really unlawful activities, the
unlawful activities of the foreign agents, the
unlawful activities of the foreign spies. If the
Government was at any time serious about
them, then the Government would have
woken up when the question of the foreign
spies and foreign agents was again and again
raised.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : This has already been replied
to, Mr. Chatterjee. This was fully discussed
and it has been replied to.

SHR1 A. P. CHATTERIJEE : Mr.
Vice-Chairman, let me go on in my own way.
I am saying that this Bill is a mala fide Bill.
This Bill is supposed to be a Bill in order to
stop unlawful activities, but Mr. Vice-
Chairman ...

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Regarding the integrity . . .

SHRI A. P. CHATTERJEE: Now

one of the unlawful activities according to the
definition is this, something said or done to
bring about the cession of a part of the
territory of India or the secession of a part of
the territory of India. This is one of the un-
lawful activities defined in this clause. Now
what [ am saying is absolutely relevant, if [
may say so with respect to you, Mr.
Vice-Chairman.
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Now the CIA agent's disclosures are this that
American dollars are flowing into certain
areas in order that those arecas may secede
from India. That was a disclosure made by
John Smith, a self-confessed spy—no doubt
about it. But still he was a spy; he is admitted
to be a spy and he made certain disclosures.
Now the Government, the Central Gov-
ernment, this Government, that is bringing
this Bill, instead of making any probe into
such allegations, is sitting tight over it, sitting
tight over the allegations even though the
allegations are so serious as that the spying
agents have infiltrated into the military.

SHRI SHEEL BHADRA YAIJEE:
It should help the Government in all these
things if armed with these powers.

SHRI A. P. CHATTERJEE: As I
said, the spying agents have infiltrated into
the military, have infiltrated into the different
border areas, have infiltrated into the civil
service. Mr. Yajee says that this Bill will
help—I do not know. I had given some credit
to Mr. Yajee's intelligence and brain, but I am
getting a little doubtful about it.

SHRI SHEEL BHADRA YAIJEE:
You will have always doubt.

SHRI A. P. CHATTERIJEE : I never knew
that the spies in the military or the spies in the
civil service or the spies in the Ministry would
speak out that they want the secession of any
part from the territory of India. Spies are spies
because they are secret. Spies are spies
because they act secretly. As the Bill goes,
"by words, either spoken or written, or by
signs or by visible representation", the spies
do not say so to Mr. Yajee. They will not
come forward to Mr. Yajee and say, "Well,
Mr. Yajee, I am speaking; I want a part of
India to go away from another part of India."
Spies are spies, because they work secretly,
and there is the military, mind you. Are you
making the military an unlawful association
also according to this Bill? Because,
according to the disclosures by John Smith,
top notches in the military are also in the pay
of the CIA. Now this Bill certainly does not
mean that the military will be an unlawful
association.

The point is this, Mr. Vice-Chairman, Sir,
that the Government is not serious. The
Government is not at all serious in bringing to
book or in disclosing the real traitors of the
country, persons who
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[Shri A. P. Chatterjee.] are committing
treason in the services, in the military, in
the different administrative departments
and administrative sections of the
country. Without doing that the
Government is bringing this Bill and yet
we are to say according to Mr. Yajee. ..

SHRI SHEEL BHADRA YAJEE : On
a point of information. Does he suggest
that Mr. Smith was a spy or is he not
going to accept that also?

SHRI A. P. CHATTERIJEE: I do not
know what Mr. Yajee says. He himself
has said that he was a spy. It need not be
said by me and the Americans have also
said that he was a spy.

SHRI C. D. PANDE (Uttar Pradesh) :
Therefore, he is not worth believing.

SHRI A. P. CHATTERIJEE : Whether
he is worth believing or not, we are not
going to take it from any representative of
the American lobby because we know the
Americans or the American lobby will try
to shield their own staff. We are not going
to accept things on trust from the agents
or representatives of the American
interests in India. The point is this. Here
were startling disclosures. Here were
things on which, if the Government had
any self-respect, if the Government had
the interests of the country at heart, any
Government worth the name should have
set up a Parliamentary Committee of
Enquiry or any Committee of Enquiry but
what do we find here? Everybody tried to
whitewash; everybody tried to shield;
everybody tried to say that it is nothing,
that it may be wrong, that it may be false.
It may be wrong; it may be true also, who
knows, and from the way in which the
Central Government  officials are
behaving I think there seems to be some
truth in it because the lady is protesting
too much that he is a spy and therefore
should not be believed. Why is this undue
emphas'S that the spy may always be
speaking only the untruth even though he
says he was a spy but he has turned a new
leaf in his career? Even if it is so, why
should these things be so emphatically
said that what Mr. Smith has said is not
correct? Therefore I say that the lady is
protesting too much and that only shows
that this Government is not serious in
protecting the interests of the country, but
1s serious only in protecting the interests
of those countries on whose behalf these

[RATYA SABHA]
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spies are on the rampage throughout the
territory of India. And then they bring this
Bill. And Mr. Vice-Chairman, what 1s this
Bill about? This is to prevent unlawful
activities they say. But it is quite clear.
Some of the members of the Congress
benches have said "Why are you
shouting? The cap may not fit you; you
may not be doing any unlawful activity;
your organisation may not be an unlawful
organisation. So why should you be
afraid?" Mr. Vice-Chairman, there are
reasons to be afraid. I say there are
reasons to be afraid because I know here
on the floor of this House— why I?
Everyone knows—when the Preventive
Detention Act and the Defence of India
Rules were before this House and also
before the Lok Sabha, it was said with a
solemn voice that these legislations will be
used against black-marketeers, against
anti-social elements, against those who do
mischief to the interests of the country.
But what have we found? We have found
that the Preventive Detention Act and the
Defence of India Rules have been used by
the Government against political parties,
against parties whom they do not like,
against parties whom they want to kill,
against parties whom they want to crush.
That is the history of the implementation
of these legislations. The implementation
of these legislations like the Preventive
Detention Act and the Defence of India
Rules will prove to the hilt that whatever
the protestations of the Government,
whenever they bring such legislations,
these legislations are always used for the
purpose of crushing, for the purpose of
putting into difficulties—why putting into
difficulties, for the purpose of destroying
so to say—the different political parties.
{Time bell rings). Mr. Vice-Chairman, I
have a long way to go.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You have taken
twenty minutes. Altogether your party
has thirty minutes.

SHRI A. P. CHATTERIJEE : 1 will
take some more time. It is an important
Bill. Excuse me. Thirty minutes is too
short a time.

Now, even the Attorney-General who*
was invited to give evidence before the
Select Committee has had to admit that
this is a Bill which is giving to the-
Government drastic powers. May 1 read
this portion of the evidence of the
Attorney-General? The Attorney-General
says : that the powers given to the Gov-
ernment under the Bill are drastic
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powers. Not merely that; Mr. P. Rama-muni
put a pointed and clear question to him. The
question was :

"Under this Bill itselt the Government
may do that and if I ask the Government to
act in that particular way which is provided
for and which is not unlawful and if I
mobilise the people of this country for that
purpose, then you will say 'You are inciting
people. It is not merely an expression of
opinion. Therefore you are liable to be
punished under this law.! How is it a
reasonable  restriction when I do
something? If the Government is prohibited
from ceding anything, then 1 can
understand your saying 'You cannot do
that' but the Government is empowered
with those
powers ............ But the Government in
certain circumstances is authorised to do
certain things. Therefore in a democracy
people can certainly ask the Government to
do a thing in a particular way. How is it
unlawful?"

To this pointed and clear question Mr. C. K.
Daphtary said :
"I agree. It did not strike me there."

Now, Mr. Sheel Bhadra Yajee said that Mr.
Daphtary at some other place has said that this
is constitutional. Now, Mr. Daphtary had to
take a great trouble before he said that this is
constitutional, but I am coming to that
question a little later. Whether it is
constitutional or un-consmutional, that itself
has been settled by Mr. DaphtaryV answers
themselves but apart from that Mr. Daphtary
himself has said that there is a great anomaly
in the legislation itself in that it empowers the
Government to do a particular thing but it
deprives the people of their democratic rights
to persuade the Government to do a particular
thing. The Government can do a thing and
theretore the corollary is that the people also
can persuade the Government to do that thing,
if doing that thing is not illegal on the part of
the Government. That is the fundamental
concept of democracy. If that is so, how can
you prevent the people or prevent associations
from building up an opinion in the country so
that the Government may be persuaded to do a
particular thing? And Mr. Daphtary says that
it did not strike him there. That anomaly has
been admitted, that anomaly has been
admitted to be existing in the Bill by the
Attorney-General himself.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Now, you must finish.
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SHRI A. P. CHATTERIJEE : No, I
am not finishing. 1 will take some more time.
What is this? Some people take one hour;
some take 50 minutes; some take 40 minutes
and I am not given sufficient time. I do not
understand this.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Time is allotted according to
the strength of the party.

SHRI A. P. CHATTERJEE : Mr. Vice-
Chairman I respectfully submit to you this. As
far as this Bill is concerned, most of the
Opposition members are outside. As a matter
of fact if all the Opposition members were
here you would have allotted more time for
the discussion. Moreover it is quite clear that
this Bill is going to stand over for tomorrow.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : In any case you will have to
finish now.

SHRI C. D. PANDE : This is an important
point, not only today, but for all time to come.
Once time is allotted, it is divided fifty : fifty
between the Congress Party and the rest. This
small Chinese Communist Party takes such a
long time. Is he taking Mr. Niren Ghosh's
time also? Will not Mr. Niren Ghosh also
speak?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You are taking Mr. Niren
Ghosh's time also. You have to sit in five
minutes.

SHRI A. P. CHATTERIJEE : I will try to
keep within bounds.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Now, five minutes. Otherwise,
you are depriving Mr. Niren Ghosh.

SHRI NIREN GHOSH : No deputy for me.

SHRI C. D. PANDE : The leader of the
Chinese Communist Party has come. Now,
Mr. Chatterjee has taken longer period than
your Party is allowed.

SHRI NIREN GHOSH
Pande, be seated.

SHRI A. P. CHATTERIJEE : Mr. Pande's
interruptions should not be counted against
my time. Now, Mr. Vice-

| Chairman, whether it is constitutional or not, as
far as that is concerned, I am
I not going to be legalistic. Whether it is.

Please, Mr.
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[Shri A. P. Chatterjee.]

constitutional or not will be ultimately
decided perhaps elsewhere, but look here
what Mr. Daphtary himself has said. Mr.
Daphtary has had to make certain
assumptions in order to come to the
conclusion that the Bill is not un-
constitutional. He has said this. The
words "an act or by words, either spoken
or written, or by signs or by visible
representation or otherwise" according to
Mr. Daphtary, clearly mean words which
incite to something done actively to bring
about a particular result. The Bill does
not say that. The words "incite to
something done actively" do not appear
here, but that is the interpretation of Mr.
Daphtary. Now, you cannot bring in some
words in a statute which are not there, but
Mr. Daphtary has had to bring these
words "incite to something done actively"
in order to come to the conclusion that
the Bill is constitutional. Mr. Daphtary
had to make certain assumptions. His
assumptions are not based upon the words
in the statute. These assumptions,
according to him, are based upon the
goodwill and the good sense of the
Government.

I am again referring to another portion.
He had sajd this in answer to Mr. S. M.
Banerjee's point that there are already
wide powers in the hands of the
Government, which they have been
misusing, and thereafter in answer to Mr.
Ramamurti...

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : That you read
just now.

SHRI A. P. CHATTERIJEE : This is
another. 1 never repeat what I say. That
may be the vice of other members, but
that is not my vice. Mr. Ramamurti said

"Mr. Attorney-General, in substance
what you say is that the Government is
bound to act honestly."

On that basis, he said that it is consti-.utl.
Then, he said :—

"Therefore, if we give any wide
powers to the Government, it does not
matter. In substance it comes to that."

Mr. Daphtary said that powers, when
they are given, will be exercised honestly.
Of course, those are the words put into
his mouth viz., powers though widely

given will be exercised honestly. Now, if

that is the position which Mr. Daphtqry
took in his evidence before the Joint
Select Committee, he made too
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many assumptions. He said that the
powers are wide no doubt, but we hope
that the powers will be exercised honestly
by the Government. Not merely that. He
said that so far as associations are
concerned, perhaps the political associa-
tions will not be singled out. That is also
another assumption made by Mr. Daph-
tary. On these assumptions the Altorney-
General said that this Bill is constitu-
tional. As tar as we are concerned, we
cannot act on these assumptions, because
we have seen the action of several legis-
lations of this kind and they have proved
to us that whenever these powers are
taken by Government, those powers have
consistently been abused by the Govern-
ment.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Thank you. I
have given you more than half an hour.

SHRI A. P. CHATTERIJEE: Another
five minutes.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : No, no. I have
given you half an hour. You must have
consideration for others also. I have been
considerate to you, you must understand.

SHRI A. P. CHATTERIJEE : I will be
considerate to you, to borrow your words,
after five minutes. Only five minutes.
Now, Sir, there is another very ominous
thing in this legislation and it is this.
Government is trying to whitewash this
Bill by saying : "Well, you look here that
it is no more my subjective satisfaction.
After all it has to go before a Tribunal and
the Tribunal will ultimately judge it." It is
also true that except in certain
circumstances of emergency—several
emergencies will arise every now and
then—but apart from these things on the
part of the Government, I am not going
into that Suppose conceding for
argument's sake Government is not
dishonest and the Government places it
before the Tribunal, tven then look at
clause 4 of this Bill. Now, it says. The
Government declares it to be an unlawful
association and it is I who should prove
that mine is not an unlawful association.
The onus has been completely shifted on
the aggrieved party, the person who has
been affected. This is in tune with the
Fascist laws that the guilty person, the
person who is adjudged to be guilty, has
to prove that he is not guilty. If there is
any innocence as far as this Bill is
concerned, if there are any bona fides as
far as this Bill is concerned, then the
Government
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will have to depend upon itself, will have
the duty to prove before the Tribunal, that
it is an unlawful association. They have to
prove it unlawful for this reason or that
for this offence or that. The Government
has not done that. The Government has
shifted the onus to the association itself to
prove that it is not unlawful. Not merely
that. Clause 4 nowhere says, there is no
provision in the Bill where it has been said
that the Evidence Act will be followed,
and every evidence will be placed before
the Tribunal, even though it is not admis-
sible. I have never known of a Tribunal to
whom such Draconian power is given, a
Tribunal before whom anything can be
placed. Will the Tribunal at all have any
escape from declaring an association as
unlawful if the Government places all
kinds of materials, without trying to prove
them according to the Evidence Act? Not
merely that. Again, here is clause 4 in
which we find the association not only
will have to prove it is not guilfy but there
are certain grounds which will not be
placed even before the Tribunal.

Under section 3 it is said that the
notification may say that on this ground
or on that ground the association will be
declared unlawful, but according to that
clause itself it is said that if they think fit
that it is not a proper ground to be
disclosed, that ground will not be dis-
closed in the notification. That will be the
position. They can jusi plead that they
will not produce this ground before the
tribunal because they do not think iz in the
public interest, in the interest of the
country, to disclose it. Therefore, 1 find
that you can declare it on subjective
satisfaction to be unlawful and not place
the ground before the tribunal. But then
before the tribunal the Government does
not justify its action; it is I who have to
justify. The Evidence Act does not apply.
Any and every evidence can be placed
before the tribunal. The grounds may be
withheld from the tribunal. Therefore, this
legislation is a mala fide legislation in
order to declare without proof, without
evidence, unlawful associations which are
not io the liking of the Central
Government. If they had really the
interests of the country at heart, they
could have proceeded in other ways. But
that they have proceeded in this way
shows that the Government do not mean
any business except to strike at the root of
democracy by outlawing organisations
which are not suitable for them.

Thank you.
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SHRI K.P. MALLIKARJUNUDU
(Andhra Pradesh): Mr. Vice-Chairman, 1
rise to support this Bill, and in doing so I
wish to make a few observations.
Ordinarily 1 would not have supported a
Bill of this kind nor do I believe that the
Government would have brought forward
such a Bill. But I am sorry to say that the
conditions now prevalent in the country
are such that they necessitated the
bringing forward of this Bill. Mr. Vice-
Chairman, our Constitution gave us a
federal Union with a unitary bias. Our
Constitution-makers envisaged that there
will be fissiparous tendencies in the
country, and to avoid any contingency of
the disruption of this country, they pro-
bably made our Constitution a strong
federal Union vesting residuary powers in
the Centre. It is no doubt true that we
have developed our nationality to a
certain extent. It is also true that when
Pakistan and China attacked us, we
demonstrated a remarkable sense of
national purpose and national unity. Still
I see that there are so many tendencies
working towards disruption of our Indian
integrity. In order to prevent these
tendencies taking shape . . .

SHRI NIREN GHOSH: What ten-
dencies ?

SHRI SHEEL BHADRA YAIJEE:
Search you, heart.

SHRI K. P. MALLIKARJUNUDU :
I think Mr. Niren Ghosh must have
known it better than myself, what those
tendencies are, what those trends that are
eating into the vitals of our national unity
are.

Mr. Vice-Chairman, under those
circumstances it is but right that the
Government should bring forward a
measure of this kind. Now we see
everywhere violence stalking the land.

AN HON. MEMBER: It is
creation.

SHRI K. P. MALLIKARJUNUDU :
It may be anybody's creation, but the fact
remains that there is violence all over the

country. If there is violence, if there is
organised disobedience of law and order .

your

SHRI NIREN GHOSH : Is this Bill for
that or for cession or secession ?

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): You carry on with
your speech,
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SHRI K. P. MALLIKARJUNUDU :

If there is violence and disorder, there cannot|
be security in the country. Unless there is
security in the country, there cannot be unity. In|
my opinion security is the precondition of unity
and integrity. If anything is done to undermine
security, naturally it shows that our unity will
be disrupted. So, by this kind of logic you will
see that wunless secure conditions are]
maintained, un- I less security is preserved, our
unity cannot be maintained. It will be under-
mined and destroyed. So, even the Constitution-
makers in article 19 mentioned security in the
beginning and in the amendment of 1963 they
included sovereignty and integrity. So, these
three things go together: security, unity and|
sovereignty and integrity. They go together.
They are indivisible: they cannot be separated
in my opinion. So, having regard to those forces
operating in the country in a very very|
widespread manner, there is every danger ot the
disruption of our integrity and unity. Therefore,
I would say that this Bill is called for under the
present circumstances, though normally such a
Bill is not called for.

SHRI A. P. CHATTERIJEE: You
admit that this Bin is abnormal.

SHRI K. P. MALLIKARJUNUDU : In the
absence of the conditions now prevailing the
Bill is not justified, I agree. Abnormal
conditions are now prevalent and these
conditions are responsible for this Bill.

SHRI P. K. KUMARAN : Conditions are
normal. The Government is abnormal.

SHRI K. P. MALLIKARJUNUDU :

It is stated that there are other provisions of
laws which can meet the situation. 1 submit in
my humble opinion there is no provision of
law to deal with such offences. Of course
some of my friends, I do not know whether it
was Shri Dahyabhai Patel or someone else,
said that the ordinary law undei the Penal
Code is sufficient to meet the situation. Even
taking Chapter VI of the Indian Penal Code
which deals with offences against a State,
there is no provision to deal with a situation
like this. It is meant to deal with offences
regarding waging of war and any offences
against, the Government established by law,
but there is no
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provision to deal with an offence which is to
be dealt with by means of this Act.

SHRI NIREN
the offenders "'

GHOSH: Who are

SHRI K. P. MALLIKARJUNUDU: For
example, somebody preached disunity. Then,
there is a provision under the law. Apart from
this 1 challenge anybody to show any
provision of law under the Penal Code or any
other law to meet a situation like this. When a
person preaches disruption of unity or he says
anything against the sovereignty of India, I
should say there is no provision under the
existing law to meet the situation. Hence the
Bill is called for. If you agree with me, if you
concede that the conditions are such that ihere
is a danger to the unity and integrity of India,
then there will be a provision made by law,
and this Bill gives that provision. That is my
contention.

Then of course this Bill mainly is for two
offences. One is unlawful activity. If unlawful
activity is committed by anybody, it is made
punishable under this Bill. This unlawful
activity has been defined in clause 3. As
already stated, there is no existing provision
of law to punish people who commit unlawful
activities. That is one thing.

The second thing is that the membership of
an unlawful association also under particular
circumstances is made punishable. An
unlawful association as such is not made
punishable, but an unlawful association when
it is declared by the Government and is
confirmed by the Tribunal as such, it becomes
an offence; membership of that association
becomes punishable. Until then it cannot be
an offence. So, this unlawful association has
also to be confirmed by a Tribunal consisting
of a High Court Judge. So, there is every
guarantee that this provision cannot be mis-
used by the Government because it has to be
decided by the Tribunal and confirmed by it.
So, there is sufficient guarantee against any
abuse.

(Time Bell rings.)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : There are some more members.

AN HON. MEMBER: You should! allow
him, Sir.
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THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): I am allowing
him.

SHRI K. P. MALLIKARJUNUDU :
Two minutes more, Sir.

I find two deficiencies in the Bill
which 1 would like to point out. One is
that the decision of the Tribunal is not
made final. There is no finality attached
to the decision of the Tribunal. Of course,
it is possible to argue under clause 16
which says . ". . . no injunction shall be
granted by any court or other authority in
respect of any action taken or to be taken
in pursuance of any power. . ." It only
restricts the power, of course, the power
of the court in not granting an injunction.
Suppose a suit for declaration is filed that
this Act or a particular decision of the
Tribunal is void. It does not prevent such
a suit being filed in a court of law. You
are making such a provision. I would like
the Government to see that the decisions
of ihe Tribunal are made final. Of course,
they can be contested in a High Court or
in the Supreme Court on the ground of
constitutional law. But ordinarily a
decision ought to have been made final
and in the absence of any provision to
that effect, I am afraid that the decision of
the Tribunal may be subject-matter of a
suit in a court of law. The finality which
attaches in clause 9 only relates to
procedural matters.

Then, Sir, of course, the proviso to
clause 3 is just an extraordinary provi-
sion, namely, the Government may dec-
lare an association to be unlawful with
immediate effect without reference to the
Tribunal. There, I see certain difficulties.
Suppose the Government makes a decla-
ration with immediate effect. The Tribu-
nal ultimately sets aside that decision.
Meanwhile, certain things happen and
certain persons might have been injured
by the actions of the Government. There
should have been some provision to
compensate for any loss or injury sus-
tained by them when the Tribunal sets
aside the declaration. I would like the
Government to remember those two
points and see what can be done in the
matter.

With these remarks, I support the Bill.

SHRI BALACHANDRA MENON :
Mr. Vice-Chairman, out of the 39 people
who are Members of the Select
Committee, 12 have opposed this Bill
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and have given their Notes of Dissent,
All the other political parties have ex-
pressed their voice of dissent and have
given their opinions. From that it will be
clear that apart from those who support
the Government and who are members of
tﬁgﬁ ruling party, others have objected to
this.

[THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) in the Chair]

Why is it s0? I shall explain it later.

In man's progress for a better social
order, there have been various milestones
just like the Magna Carta, the Bill of
Rights, the Declaration of nghts and also
the famous Right of Self-determination.
Those have been at various stages various
landmarks. During the earlier period in
England, during the Magna Carta period,
the middle class wanted to get certain
small concessions from the King. Those
they got. They were not for the entire
people. It took two centuries for the
British people to get the rights that today
they are enjoying. The Chartists'
Movement had to get those rights for
them. It was only later that the people got
them. When Rousseau and Voltaire and
others spoke about equality, fraternity
and liberty, they meant them only as
rights for the growth of the bourgeois and
nothing more than that because in the
French Constitution of that period, the
right of organisation was not allowed.
Then later, the descendents of the Pilgrim
Fathers who went to America, they
certainly got the Bill of Rights. Those
rights were also for the individuals. But
today in the 20th century, things have
changed and our Constitution-makers
really saw the new changes and therefore
brought in certain great rights and in these
rights we see that the right of organisation
is given a much greater preference than
anything else. For example, you will see
that the right to freedom, freedom of
speech, freedom to assemble peacefully
and without arms and freedom to form
associations or unions have been given
priority over other rights. The right to
organise has been considered to be much
more sacred than others. We must
understand the difference between the
16th and the 17th centuries and the 20th
century, and then we will understand the
importance given to the right of
organisation. That is why it has been
given a great place in the Constitution.
Along with that, there are also the
Directive Principles to which
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[Shri Balachandra Menon.J we have
added, "promote international peace and
security; maintain just and honourable
relations between nations; foster respect
for international law . . .; encourage
settlement of international disputes by
arbitration." These are new things. This 1s
clearly one of the achievements of our
Constitution. Most of the other
Constitutions do not mention these
things. What does this Bill seek to do?
This Bill refuses to understand that we
are in the twentieth century. You have
now attacked the very right of organisa-
tion.

Sir, we must realise that our country is
a multilingual, multinational country. Of
course, some of you might laugh when
this is stated. Some of you may not
understand its importance. But the
Congress in its early days understood its
importance when it spoke about linguistic
States. It understood this and States were
created, and these States were considered
to be separate States. On the basis of
language, on the basis of a certain
psychological make-up, certain contiguity
of territory, the people in these areas were
considered to be separate nationalities.
When we understand that there are
different nationalities in our country, we
must be in a position to adjust and settle
differences so that all the people get equal
rights. If anything is threatened there is
bound to be difficulty. Of course, the
bourgeois tries to draw the map of India
on its own concept in its own image. It
would like to have the map drawn in such
a way as to suit its exploitation. I am not
surprised that Mr. Dahyabhai Patel is
horror-struck when we speak about the
rights of nationalities and all that. One
can understand that because his very
concept is an outmoded concept. His
understanding of the monopolist bour-
geois is that of exploitation of the entire
people. They do not see the difference.
The differences are there and the unity is
there. And unless we accept that there are
differences in our country, there are
various linguistic people and different
nationalities in our country, we will never
be able to understand why there are
agitations which are only signs of growth
and for equal treatment.

Sir, there is an imbalance, when once
certain nationalities or certain sections try
to assert their rights at the expense of
others. As a member of the Select
Committee I have given my note of dis-
sent. Sir, T am one of those who feel that
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the unity of this country must be pre-
served at any cost. I am one of those who
believe that we should fight all
disruptionist tendencies. Let it not be the
impression on anybody, including Sheel
Bhadra Yajee that the Communists here
are out to disrupt.

SHRI SHEEL BHADRA YAJEE : 1
never mentioned like that.

SHRI BALACHANDRA MENON :
Perhaps he does not know much about us.
If he does not know I am helpless. There
is no communist international. Let him
understand that. Our Communist Party is
a national paity which is proletarian in
content and national in outlook. The first
thing that you have to understand is this.
In England, in France, in Italy, in India,
everywhere the parties have different
programmes. Everywhere it suits the
national situation and it is on that basis
that it works. This is the first thing that
you have to understand. There is no
Communist Party which takes orders from
anybody, from Russia or from China or
any one else. The Indian Communist
Parties, whether it is the Communist Party
(Marxists) or the Indian Communist
Party, have accepted that we can bring
about social transformation through
parliamentary methods and democratic
mass movement. This is what we have
done. We have passed our resolution to
that effect and this is what every one of
you must know. The Party in France, the
Party in Italy, all these people today
speak about only such structural changes
to bring about the required transformation
in the social order. This is a new concept.
This is a concept which every healthy
nationalist can and should understand. If
he does not understand he will be only
playing into the hands of those who want
to disrupt the country. If you do not
understand that it means you are plaving
into the hands of Mr. Dahyabhai Patel. If
you do not understand that you will be
playing into the hands of imperialists and
you will never be able to unify the
country and you will be only helping in
the disruption of the country.

Now. Sir, why is that I am opposed to
this Bill ? Of course, the Attorney-
General stated that the Bill is a per-
missible legislation. He said the funda-
mental rights are there. But along with
the fundamental rights the proviso gives
you the right to bring such a legislation.
Heis clear about that. Of
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course, the proviso gives that right. But
then the proviso also will have to be very
carefully read into. What does it say ? It
says, "Nothing prevents the Government".
The Government will have to convince
the people, it will have to convince the
Legislature that the situation is abnormal
and therefore they have brought forward
the Bill. At the time the Bill was
introduced and speeches were made, there
was no case made out to the effect that
there was an abnormal situation in our
country. I agree that in 1961 or so when
the Nationa' Integration Committee sug-
gested such a Bill, at least one big
political party then ‘had demanded that
there should be an independent Tamil-
nad. But they have given it up and its
leader is now the Chief Minister today
working the Constitution of So, Sir, it is
very clear that an abnormal situation is
not there.

Then there is the, question of Nagas.
Why do you raise it now. It was there
even earlier. There is nothing new in it.
And, therefore, there is no case for saying
that there is abnormal situation and in
justification you are bringing such a plea.

Some people suggested the question of]
Naxalbari. I think in a big country like
ours, which is as big as a continent, there
might be at times an agrarian unrest. Can
that be magnified to suggest that there is
justification for such a Bill ? And the
Marxist Party took action against those
leaders who were responsible for certain
violent activities. So every responsible
political party in India, be they the
Communist Party, both the parties, be
they the Praja Socialist Party or be that
any other party, they all stand for the
unity and integrity of India and there is no
need, therefore, for you to bring such a
legislation. Is there any party which
suggests such a thing, I want to know.
You cannot just imagine that there will
come up a party. The D.M.K. has refused,
the Communist Party has refused to have
anything to do with the division of our
country or the disruption of our country.
The Communist Party (Marxist) does not
accept the demand for division. There is
not a single party which stands for this
demand and yet you bring forward such a
legislation. That 1s what you have to look.
You have mishandled the situation.
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On the question of the Nagas, you
have not been able to solve that problem.
You have not been able to solve the
Naxalbari problem.

SHRI SHEEL BHADRA YAIJEE: Do
you suggest that the hostile Nagas should
be allowed to continue their activities ?

SHRI BALACHANDRA MENON : 1
will come to that. We never said that
the hostile Nagas should have their
own separate State.  The Prime Minister
and the Government of India are
discussing with the Nagas. It is quite
correct also. I amnot againstthat. 1
am one of those who feel that what the
Government does is correct in this case.
That is the difference between you
andme. I am one ofthose who
believe that for peace, for our security
and for the settlement of the border
problem give and take is necessary and
1t will have to  be done by the
Government. [ am not against it. But
most of you are against it. These are
questions which require a political
solution. They are questions where you
will have to discuss with their leaders.
Understand their difficulties and try to
sit together because justifiably the tribes
there think that no justice has been
done to them. And it 1s for the majority to
convince them, to tell them there will be
ample security for them. We will even
go out of the way and do the maximum.

There is nothing wrong in that. Itisa
question of satisfying them. Itisa
question of convincing them.  And

whatever be the method that we adopt, we
will try our best to bring them together so
that we have a united and strong
India where all nationalities, where all
backward sections will have a proper
say and will be able to assert
themselves and develop.  So, Sir, as |
was saying, this Bill, when it was
introduced, did not give us a picture of
such a chaotic condition in the country as
to force the Government to bring forward
such a drastic piece of legislation.
There is nothing like that and Mr. Chavan
also, when he introduced the Bill, did
not give us any such picture. So I say
that the State 1s prevented from
bringing forward such a Bill as long as
you have not made out a case that the
situation is abnormal. Now we will
have to find out whether the
restrictions are reasonable. The
restrictive regulation and the permissible
ground should be rational. The
restriction  imposed should not be
arbitrary or excessive. Is it arbitrary ?
Isit excessive? Isit
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[Shri Balachandra Menon.]

rational ? That is what we have to find out.
My own feeling is that it is abnormal because
as was already pointed out, even the Attorney-
General .could not definitely say that the
restrictions are reasonable. He was asked if the
Government can come to an agreement on
certain issues with either Pakistan or with
China or with anybody and even cede certain
territories there, should it not be the right of a
political party to go about and campaign and
demand that it should be done or not done in
such and such a way? If the Government has
got the right, have not the people the same
right ? The Attorney-General said that we
have no right to carry on an agitation for that.
Certainly in a democracy, an opinion can be
given and when it goes to the people, there is
an agitation on that. That is also democratic.
The people will have to be moved into that
and the people will have to assert and say
"The Government should do this" or "The
Government should not do this." That is
people's right. Do you want to have the peace
of the grave in our country or do you want the
holy anger against those people who will not
allow such rights to the people ? I do not want
the peace of the grave. If ever you think that
by this drastic legislation, you will be able to
compel the parties and tell them that they
cannot agitate for this or that, then I can tell
you that you are mistaken; you are not correct.
Tt will not be accepted by the people. People
are the ultimate masters. If the Government's
action can be justified on a certain question
like secession of some territory, in the
interests of peace, not anything else, in the
interests of the solidarity of this country, then
the people must also have as much right. They
must have the right to support or oppose such
a stand.

SHRI C. TJ. PANDE : Of seceding ?

SHRI BALACHANDRA MENON: I mav
tell you about Vidura vakya. At the expense
of an individual the village must be saved. For
the sake of the country a village can be
sacrificed and the country saved. But when
my conscience suffers, then even the country
is nothing. That is what Vidura said. You
please realise the importance of this. In the
name of the country you cannot do wrong
things. With regard to adjustments which may
have to be made between countries
regarding  boundaries my
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feeling is that if Government can do a thing,
then the people have the right to tell the
Government "You shall not do it." The people
have the right to say "This thing can be
adjusted this way so that peace and security
can be there."

SHRI C. D. PANDE: Adjustment means
by 'secession of a certain part of the country' ?
What does he mean by "adjustment' ?

SHRI BALACHANDRA MENON : For
getting certain parts or giving up certain
parts.

SHRI C. D. PANDE: I have seen a paper
from his State which says that Kerala will
secede from India like a disgusted wife from
her husband asking for divorce. This is the
thesis of your party.

SHRI BALACHANDRA MENON: It is
not my party. My party does not stand for
secession. Adjustments in the interest of
security can or have to be made between
neighbouring countries.

SHRI C. D. PANDE
adjustment V

SHRI BALACHANDRA MENON : It is
what you have done, what the Government
has done in the case of Berubari and other
places. They have done it. I am speaking only
about that. So let it not be understood that 1
am speaking for secession. I am saying that
we have got the right to do what the
Government does and to carry on a campaign
against the Government if it goes wrong.

What is that

Now here is the question which was put to
the Attorney-General : "The Government in
certain circumstances is authorised to do
certain things. Therefore, in a democracy,
people can certainly ask the Government to do
a thing in a particular way. How is it unlawful
7" The Attorney-General says "I agree. It
didn't strike *me there." So the people have
got that right and he agrees. He says "It did
not strike me there.".

SHRI SHEEL BHADRA YAIJEE : To
commit theft also?

SHRI BALACHANDRA MENON : There
is no theft here. So /et it not be understood
that I am pleading for anv secession. I am
only speaking for settlement of issues and in
that settle-
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ment ot issues, 1 have got the right to
go ana campaign and tell my people
that tnis is how it should be settled.
I have got that right. Now at a time
when the need is not there, you are

bringing forward this Bill. ~ You speak
about Pakistan. You know that after
the Tashkent Declaration, there has

been a bit of change and Pakistan is
not today in a position to take its old
stand. A super-power is also dragged
into it.  You also know fully well that
Pakistan is not to-day what it was
before the invasion in 1965. You should
realise that. Then the question of
China comes. Isthere a threat now ?
You know what is happening in China.
You are all students of world events.
You know what a big agitation is going
ontheiein the name of Cultural
Revolution. They have yet to settle
their own problems. So there is no
danger from that quarter also. When
there is no such danger, when the
international situation is something very
favourable to us and when in the
national situation, there is no question
of any party demanding any secession
now, why do you bring forward such
aBill?Ido not wunderstand. There
is no necessity. Therefore, I am sure
this Bill has absolutely no place.

Now about fundamental rights, the
Attorney-General says that the Supreme
Court 1tself has been taking various
positions. So what does it all boil down to
? The Attorney-General feels that it the
Constitution was looked upon very
strictly, the restrictions imposed in this
Bill cannot be construed as reasonable.
But he says: "Then again came a period
when the fundamental rights were put up
firmly and everything was properly
tested. Perhaps we are again coming to a
period when they will not be looked at as
seriously as they used to be." So he thinks
it cannot be looked upon as seriously as
before ; that is, the fundamental rights
which were looked upon as very serious
things, cannot be looked upon as seriously
as before. Well, it is not an opinion that
we want. As it is, it really infringes on the
fundamental rights. It is only an
assumption and we cannot accept such an
assumption.

Now, as I said, the restrictive regula-
tion and the permissible ground should
have been rational. It is not so. The
limitations should not be excessive or
arbitrary. Hence the word "reasonable"
has been used.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): You have taken already
25 minutes. You should try to finish in
another four or five minutes.

SHRI BALACHANDRA MENON :
Now, you may also see the objections
raised. Mr. Prakash Vir Shastri has said,
"No country has, after gaining
independence, ceded so much of territory
voluntarily as India has done." Then he
says "The Bill throws overboard the
traditional juristic principles that a person
may be penalised only for his personal
guilt and not for guilt by association."
Thirdly, about the Tribunal, he says that
it should consist of three judges at least.
Then Mr. Madhu Limaye puts it like this

"The Government's refusal to accept
my amendment seeking to authorise
the citizen to prosecute government
agents/authority reveals  the
Government's real intentions in this
regard.”

He also wants a full Bench of a High
Court. Then the Swatantra Party
spokesmen are also not satisfied with this
measure. Then, Sir, it says :

"If the Central Government is of
opinion that any association is, or has
become, an unlawful association .

n

This is a subjective attitude of the Gov-
ernment and nothing more than that.
Then it is said :

"No such notification shall have
effect until the Tribunal has by an
order made under section 4, confirme
the declaration made therein . . ."

So the Government decides the matter.
It can be taken to the Tribunal for a
period of six months. If the Tribunal
does not give any decision, the Gov
ernment's decision stands. The Gov
ernment need not even disclose why it
thought necessary to declare such an
association unlawful. Then for a period
of 2 years an organisation can be
declared uniawful. This is something
which cuts at the very root of the orga
nisation. Even trade wunions will
certainly come under that. I would
say that if it is ;uestion of six
months—after six months it should
before the Tribunal to review the entire
matter and decide. The provision to
declare an association illegal for a period
of two years should be removed.
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[Shri Balachandra Menon.]

Then, Sir, I am definitely opposed to
the various powers given to the Gov-
ernment officials here. They can search,
they can prohibit anybody from entering a
house and they can ask "From where did
you get the money and how did you get
that money?" Of course, certain people
may not be in a position to tell them how
they got the money and all that. Certainly
some people agree with certain policies
of the Communist Party or some other
party and they give money to it. The onus
of proof is thrown on the accused. When
an association is declared illegal, it is for
them to prove their bona fides. The onus
should be on the Government or the
prosecution. That they are not doing. The
ordinary law wants you to do that but you
are not prepared to accept that position.
There are of course various prominent
Congressmen who contribute money to
us. Do you want that we should expose
them ?

SHRI ARJUN ARORA : You must
come out with their names.

SHRI BALACHANDRA MENON : I
can tell you. We have and had got the
maximum amount of money from
Congress leaders and others. Politically
they may not agree fully with us but even
those who may not agree fully can and do
help. We do not want the bureaucracy to
know these things. That is why we object
to 1t.

SHRI B.K.P. SINHA: Till 1942 your
statement is correct. After 1942 what
happened ?

SHRI BALACHANDRA MENON: I
do not know where my,friend was in
1942, whether in jail or outside. At least I
can tell you that from 1939 onwards,
when the War broke out, I was in.

SHRI C. D. PANDE: You were not
fighting the people's war.

SHRI BALACHANDRA MENON:
The people's war ended in people's
victory which you refuse to see. Fifty-
three countries have become independent
after the great War against Facism. When
Facism was defeated, thanks to the
national liberation movements in those
countries and thanks to the international
situation, more than 53 countries became
free. Whether the Communist Party of
India should have taken the stand it took
at that time is another question. But the
understanding of the world situation was
correct.
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Pandit Jawaharlal Nehru wrote and spoke
how defeat of facism would mean
success for democracy. Now I know
some of our friends are very much
worried about what we did in 1942.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): My worry is the time.

SHRI BALACHANDRA MENON :
Yes, Sir. Even when it came to the State
people's struggle, I can say our attack was
launched against the biggest of the
reactionary feudal Princes the Nizam. So
too in Travancore when Sir C. P.
Ramaswamy wanted to have an
independent State. All these national
movements were there and we helped the
unification of India, which perhaps you
do not remember. You only want to give
it a slant. The Maharaja of Travancore
was dethroned; the position of Hyderabad
was so weak that it had to agree to
accession with India. Thus you will see
that all through we helped the unity of the
country by our fight against the feudal
princes. You are conveniently forgetting
all these things. You are now trying to
disrupt the country; you are trying to
strengthen the hands of the imperialists
and reactionaries by bringing forward
Bills which will end in banning the
certain Opposition Parties which are for
the independence, unity and freedom of
the country.

SHRI PALAT KUNHI KOYA
(Kerala): Mr. Vice-Chairman, Sir, I thank
you for the opportunity afforded to me to
participate in the debate on this Bill, the
Unlawful Activities (Prevention) Bill,
1967. Sir, 1 am not a pandit in
constitutional affairs to go deep into
minute things. Still I will just express
some of my views about this.

The first objection that was raised by
several Members of the Opposition was
that the Bill was against the provisions of
the Constitution. The Attorney-General
had given evidence before the Joint
Committee appointed to consider the Bill.
He had expressed in very clear terms that
after the amendment of article 19 which
allowed reasonable restrictions in respect
of the safeguarding of sovereignty the
provisions of the Bill were very
satisfactory and could not be said to be
unconstitutional. He had taken exception
to certain provisions and subsequently
these provisions were amended.
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Sir, it has also been stated that there was
absolutely no need for a measure or this type.
{Interruptiom). So 1 can tell you that such
measures and such enactments are good for all
Governments. That much I can safely say.
When we hear from the Opposition about the
atrocities committed by the police and the
Government and all thai, where the Congress
Governments are in power, we think that it is
the monopoly of the Congress Government
alone to use the police and the Army in these
matters. But very few of us have come to
understand what has taken place in my State
Kerala. Unfortunately or fortunately I am the
only-Member from Kerala now in this Rajya
Sabha, belonging to my party.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): What about  Shrimati
Gopidas?

KOYA:
I said

SHRI PALAT KUNHI
Because she is not here at present
s0.

SHRI P. K. KUMARAN : That much
representation also will be finishing.

SHRi PALAT KUNHI KOYA : It will be
finishing and coming again. That is a different
matter. I want to revive it there, That is what I
am for, and we are liere for that. It is evident
thai you people are to finish and we have to
make it again, restart it. So it is an ordinary
thing which is going on there and that is what
I am going to talk to you about now, tell you
what has been taking place in Kerala. Last
time when we heard from Mr. Bhupesh Gupta
about the atrocities committed in Calcutt; we
heard that there was beating of students and
beating of professors, and all the other things
which took place in Bengal. What has
happened in Kerala ? I ask my friends who
have come from Kerala here, who are in
power there. Last time, two months back,
there was the student trouble there. There was
some misunderstanding between the students
and the transport authorities. They had made
some demands but they were not conceded.
So they struck work and they began to have
some demands like that. How they were
treated, the papers will tell you. They were
beaten.

(Interruptions)
5—7R.S./68
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1 do not think my lime will be so much as
will enable me also to reply to interruptions.

Now as I said, the students were beaten
black and blue. The professors were beaten.
They entered the colleges also and beat them
there. It was not the Congress Government; it
was done under the aegis of the Communist
Government. Though it has a seven-party
strength, though it is a seven-party I call it a
seven plywood-party stuck together.

{Interruptions)

When the student trouble was there, was
not the Left Communist Party taking part in
that ? Instead of engaging the police, they
went a step further. fthey engaged their own
students to counteract the other students who
made their demands. They even hired the
goondas and had them beat the students up. It
is a fact. These are the facts taking place but
nobody else is here to tell you these things.
We keep quiet there. And if we begin to
expose ihese things and start an agitation,
they will say that it is to throw away this
Government as we had done before. That is
the trouble. Now we see that the people are
suffering there. They say they have no food,
they have no rice, when we see that the
Centre is giving them as far as possible the
rice that they could manage to give to Kerala.
But they don't say anything about the wheat
they are supplied with. The Communist Party
says only about the rice which is given, not
the wheat, perhaps because they are ashamed
to have the wheat which is got under P.L.
480. So these things are going on. The people
are not satisfied. These people came to power
when we were giving twelve ounces of wheat
and rice, and they said, "We will give you
sixteen ounces of rice." In this way i hey got
more votes and they got on the saddle and
they are in power now. Now in our place
nobody is satisfied but they are not uttering
anything. And what things are going on there,
I will just give you some information. I get
letters from my place. This is a letter from the
Janakeeya Raksha Samiti and it says :

"In continuation of our letter dated the
19th December 1967, we are enclosing
herewith for your information copies of
some important Press reports appearing in
the 'Malayala
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Manorama' of the 21st December 1967,
details of which are summarised below :

Mao worship commenced : In front of
the Marxist Communist Pariy Office at
Karivellur, the Marxists exhibited a large
size photo of Mao decorated with red
papers and banners. Candles were kept
burned around ihe Mao photo and thus the
Marxist Communist worshipped Mao in
public."

SHRI P. K. KUMARAN : Mao was
one of the greatest men of the present day
world.

SHRI C. D. PANDE : That is your
opinion. Karl Marx was bigger than any such
person. I wonder it should come from the
mouth of a Right Communist like Mr.
Kumaran.

SHRI P. K. KUMARAN : Do I deny that
George Washington was a great Lenin was a
great man. Likewise Mao was a great man. [
am a Hindu but yet is there any objection if I
praise Christ ? Churchill was a great man too.

(Interruptions)

SHRI C. D. PANDE : But never should
our country imbibe Mao's thoughts.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) Mr. Pande and Mr.
Kumaran, we are not discussing great men
here.

SHRI PALAT KUNHI KOYA : Now to
con'inue to quote from that letter I referred to
carlier :

"Kerala will secede from Centre.”,-
Embichi  Bava:—While speaking in
Plenum of the Palghat District Marxist
Communist Party at Alathur, Sri Embichi
Bava, Minis'er for Transport, Government
of Kerala, has pointed out that Kerala will
secede from the Centre as a disgusted wife
would do in divorcing her husband."

Now these are things going on. You cannot
close all the eyes of all the people always.
These things are taking place in my State. So I
think all the weapons necessary to keep the
country in order must be there. That is why I
support thk Bill. Another thing ; it is
ordinarily to be seen that, when we
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place the traps to catch the rodents, the cats
and rodents are afraid of them, but not the
man when we lay down such legislations for
him to abide by. We the law-abiding citizens
are not in the least frightened by any law or
anything, if it is only meant for the law-
breakers. It is only they who have to have
fears about it. Now, whenever we bring such
things as the present Bill, it is found that our
friends on the other side, especially the
Communist Party is worried very much about
it, and they bring into play our Constitution
and other things. After all, do they care for
our Constitution ? We know what they are;
we know what they were but, unfortunately, 1
am very much worried that there are others
from among our friends on the other side who
still believe this Communist Party. For my
part I make no difference between the Right
Communist Party and the Left Communist
Party, but comparatively speaking I have
regard for the Left Communist Party; they are
better than the Right, because the Right
Communists function without any back bone,
because they, knowingly or unknowingly, fall
into the trap or the snare spread by the Left
Communists in India. But I am worried about
the other parties who claim so much about
their country, I do not know how they are
trapped in the snare of the Communists. It is
perhaps because of some sort of hatred or
something against the ruling party, the
Congress, that they have blindly fallen into
the snare of the Communist Party. And God
alone must save us if things are going on like
that. The communists may not believe in God,
but I do believe in God, and as the Home
Minister said the other day, I believe in God
and pray for the good of the country—I am
not a communist.

So these things are going on. When the
country is passing through such a situation we
must be prepared for all eventualities ;
whatever laws are needed, we must pass.
Naturally they will attack it; they won't allow
it go easily, we know. But we vote for it here.
Fortunately, this is the way. Whatever we
bring, you are against it and you will oppose
it. And whatever you say, we will oppose it.
That is why the Opposition and the Treasury
Benches are here. But one thing; there are
people in this country who do not belong to
any party and they want freedom of speech,
freedom of thought, and thev want securi'v,
andit is for
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the Government to see that the right of such
people is in the safe hands of the
Government.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): It is lime to wind up.

SHRI PALAT KUNHI KOYA: So I am
supporting this Bill. I have brought out what
is going on in my State. I had given notice of
half-an-hour discussion, but I did not hear
about it, and now I am placing before this
House things which are going on there.
Unfortunately, I cannot say and I am the last
person to say that they are to be pulled out or
thrown out of power, as we had done before.
We will give them a long rope. Let them
govern and let us see the result of their
misgovernment or misgovernance during the
next elections. We will wait for it.

SHRI GULAM NABI UNTOO (Jammu
and Kashmir): Mr. Vice-Chairman, Sir, there
are Bills which represent the aspirations of the
people and which lay down laws for our
advancement economically, politically or
socially and there are Bills which we need just
to safeguard and protect the entire State, the
integrity and sovereignty of the country. This
Bill clearly belongs to the latter category and I
do not understand why there should be any
difference of opinion or there should be two
opinions about the consideration and
acceptance of this Bill. The Bill is so lucid and
so precise that it is clear that no person will
come within the mischief of the provisions of
this Bill unless he supports the claims of
foreign counlries on the territory of India or
unless he supports secession of a part of the
territory of India. Sir, one who questions the
territorial integrity of the country or one who
claims that a particular part of the country
belongs to another country cannot seek redress
under the Constitution and plead that it is his
fundamental  right. The Chapter on
Fundamental Rights deals with such rights
which are inherent in the citizen because he is
the citizen of India and the Constitution
guarantees him certain rights but the
Constitution does not say that any citizen can
question the territorial integrity of the State. If
some argue that the fundamental right includes
the right to question the sovereignty or the
territorial integrity of the country, then it is
misinterpreting the constitutional
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rights guaranteed to the citizen. Sir,
sovereignty is supreme to all individuals, all
associations, all parties and all citizens and
therefore it is the prime duty of all of us,
whether inside the legislature or outside, to see
that this sovereignty is maintained and
preserved at all costs, at all times. As we all
know, we have the emergency prevailing in
the country and it is not a happy situation that
it should con-linue to prevail but the fact is
that we have to admit certain reality, certain
facts which prevail in the country, namely, the
situation on our borders. .And in these
circumstances if some individuals question the
territorial integrity or if some associations
indulge in such prejudicial acts by which the
sovereignty is either threatened or such
persons have to be dealt with. For that purpose
we can-no; fall back upon the Penal Code as
was pointed out by some Members because we
cannot see any provision in the Penal Code
that can enable the State to lake action against
such persons and associations. Jt has been
argued that tne Penal Code is there, that we
have enough laws already and therefore it is
not necessary to enact this legislation. But
when we peruse sections 121 10 124A of the
Penal Code it is quite clear that that Chapter in
the Penal Code confines itself mainly to two
offences only, that is, waging ;amst the State
and sedition. This ilar offence of questioning
the ignty or integrity of the State is noi
covered by any law so far enacted by
Parliament. When we have such elements in
the country like Mizos or Nagas or some
people even in Kashmir, it was naturally the
duly of the Government to bring the necessary
legislation so that on the one hand we may be
pble to lift the emergency and relieve the
entire country over which ir was hanging like
a sword and on the other hand we may be able
to mm> h these individuals, associations and
other elements which indulge in such
prejudicial activities against the State so that
the rest of the people who are peaceful and
law-abiding should not suffer because of the
prevalence of the emergency. So it is very
necessary that such a Bill should be passed so
that the Government can take action against
such elements who question the sovereignty of
the State.

The Defence of India Rules and the
Preventive Detention Act are compared with
the present Bill.  If one



6069 Unlawful Activities

[Shri Gulam Nabi Untoo.]

were to look at them one will be fully satisfied
with the bona fides and intentions of the
Home Ministry that the Home Ministry is
very keen to see that no citizen, individual or
association is detained or banned unheard and
untried and that is why they have rightly intro-
duced a provision providing for a tribunal. If
one looks up this provision he will be satisfied
to see that the persons who will sit and judge
will be of the calibre and stature of High
Court Judges. Therefore the apprehension
voiced by the Opposition has no place. When
a person is asked to show cause why he
should not be dealt with under this law he will
have enough opportunity to plead not guilty,
he will have opportunity to show to the
tribunal that his act cannot be considered an
offence under this Act. When an association is
to be declared unlawful the Government will
publish a notification and serve the notice on
the association which is indulging in
prejudicial acti-vilies and then it will be
given wide circulation and it cannot become
final unless the tribunal is satisfied that the

grounds shown in the notification are
sufficient to charge them guilty.
Now, the hon. Home Minister, Mr.

Chavan, is not here. Recently we have been
told that in the State of Kashmir, there have
been agitations and movements. I wish that
his visit and the visits of other senior leaders
would take place often, so as to see on the
spot the position inside as also outside our
State. On the whole, the people have
grievances which are entirely economical and
those elements which are under the influence
of Pakistan exploit the genuine grievances of
the people and it is time that we paid attention
to the industrial development of the State, so
that people's aspirations can be properly
motivated and put on a constructive track. As
for the apprehension shown by Mr. Menon, he
was very keen to show his bona fides and his
party's bona fides. We are of opinion and
everyone of us must agree that whenever
there is any question about the integrity of the
State, there can be no two opinions and no
party, whether the Communist Marxists or
any other party, should have any
apprehension. If they have any apprehension
that the Government will misuse it, they have
the experience of the Government as far as the
Defence of India Rules are concerned, how
restrained, how cogent, how reasonable . . .
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SHRI B. D. KHOBARAGADE : It
was misused.

SHRI GULAM NABI UNTOO :
... they were in exercising the powers.

One submission with regard to the Bill that
I may make is that clause 5
says :—

"The Central Government may, by
notification in the Official Gazette,
constitute, as and when necessary, a
tribunal to be known as the "Unlawful
Activities (Prevention) Tribunal' consisting
of one person, to be appointed by the
Central Government :

Provided that no person shall be so
appointed unless he is a Judge of a High
Court."

1 wish to submit that when Government has
gone to this extent and is keen that a tribunal
should be appointed, so that no person goes
unheard and every person has an opportunity
to plead not guilty and prove his bona fide
before the tribunal, it would have been better
and fairer if the appointment of a High Court
Judge as a tribunal could have been made by
the Chief Justice of India, instead of by the
Central Government. In that case the concept
of the separation of the judiciary from the
executive could have been fully maintained.
Therefore, 1 submit that as far as the
appointment is concerned, the power should
be vested in the Chief Justice, so that any
doubts and suspicions in the minds of the
Opposition or any other individual will not be
there. Therefore, I support this Bill.

SHRI G. P. SOMASUNDARAM (Madras) :
Sir. I am grateful to you for giving me an
opportunity to say a few words on the
Unlawful Activities (Prevention) Bill. The
hon. Home Minister, while introducing the
Bill, has pointed out that the Bill is necessary
for the preservation of democracy, sover-
eignty and integrity of the country, but to my
mind it appears that the Bill is the negation of
each one of the above. This Bill, instead of
strengthening  democracy, will create
misgivings in the country. The introduction of
the Bill clearly indicates that the ruling Con-
gress, whose faith and popularity were
shattered to pieces during the last election,
has lost faith in the people. This appears to be
a tit for tat between the Congress and the
people. If you analyse
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human history, particularly of rulers, you will
come across many rulers arming themselves
with more powers when they start losing the
confidence of the people and they become
weak. Similarly, the ruling Congress, which is
fast winding up its ruling business, has re-
sorted to these methods. Let me remind you
that each one of political parties in this
country is as responsible as the Congress. The
monopoly of rule by the Congress has ended
in February, 1967 and almost all the political
parties in this country have taken over the
regions of power in one State or the other. |
request the Government not to lose faith in the
people and other political parties.

Even for the preservation of the
sovereignty and integrity of the country, such
a Bill as this is not necessary. We witnessed
only a few years ago that we arc one to
uphold the sovereignty when there was a
threat from outside. I do not think that such a
thing could be achieved by the passage of a
Bill like this, I hope the passage of this Bill
will end the national emergency. The hon.
Home Minister pointed out that the powers
sought under the Bill were extraordinary and
these would be used only in extraordinary
circumstances and not otherwise. He is an
extraordinary man and we have got faith in
him, but if ordinary people occupy his chair,
what is the guarantee that the Bill will not be
misused? What is the guarantee that the Bill
will not be used against the ruling parties in
the States?

SHRI P. N. SAPRU : Mr. Vice-Chairman, I
cannot truthfully say that I am happy with this
Bill. T find that this Bill is of the worst
character and it gives powers to the executive
which are far too sweeping and I doubt
whether they can be justified as reasonable
restrictions under article 19 of the
Constitution. Now, I may just point but that
an 'unlawful activity' has been defined in far
too sweeping words. It will not be permissible
for any person, to suggest, howsoever well-
intentioned he may be, a solution of a problem
which involves the cession of territory. It will
not be possible, for example, to suggest that
the cease-fire line shall be the partition line or
the dividing line between India and Pakistan.
It will not be possible to suggest, taking world
view of the situation, that it is desirable that
India and China should live together in
harmony and that there may be some
adjustments
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in regard to the McMahon Line or there may
be some adjustments in regard to Ladakh,
Longju, etc. I do not want the right of self-
determination to be given to every State here,
but let us not be ridiculous about these
matters. There are people in Scotland who
talk in terms of Scottish independence. The
fact of the matter is that the commercial, the
industrial wealth of England is centred in
Scotland, and yet they talk not only in terms
of Scottish Home Rule but they talk in terms
of Scottish independence. People just laugh at
it, and nobody takes notice of that talk. I
wiuild like therefore the Government of this
country to create a climate in which it will
become possible for people to laugh at any
suggestion that a particular part of the country
should secede from it. I would like people to
develop a sense of humour in regard to these
matters and until this is done, I do not think
we shall be able to solve the problem of
Indian unity by legislation howsoever drastic,
howsoever draconian in character ibey may
be. I think the words in which unlawful acti-
vity is defined are far two sweeping in
character. I have read the minutes of Mr.
Prakash Vi, Shastri and Shri Madhu Limaye
with the respect which they deserve, and I
find myself in agreement with the line they
have taken in regard to this matter.

Then you want to collectively punish
people. 1 can understand individual
punishment, but J cannot understand this
collective punishment. Unlawful association
means "any association which has far its
object any unlawful activity, or which
encourages or aids persons to undertake any
unlawful activity, Or of which the members
undertake such activity". That is what it says.
So far as the constitution of the Tribunal is
concerned, I do not think that much can be
said against the constitution of the Tribunal. It
will have a High Court Judge as its Chairman.
But 1 would like to emphasize that the High
Court Judge selected should be a Judge
nominated by the Chief Justice of India and
not nominated by the Home Ministry without
reference to the Chief Justice of India. I would
like judicial independence in this matter to be
respected. 1 would not like Judges to be
dragged into the vortex of politics.

Then I would like to say that as this is
going to be a Tribunal, we have got two
provisions of the Constitution which we ought
to remember. They are articles 226 and 227.
This Tribunal will
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under the superintendence of the High
Court, and this Tribunal will be subject
to the writ jurisdiction of the High Court
notwithstanding the fact that there will be
a High Court Judge as Chairman of this
Tribunal. Further, we have got a right of
special appeal to the Supreme Court, and
I take 1t that that right which is a
constitutional right cannot be taken away
by this Bill.

So far as the necessity for this Bill is
concerned, that has not been made out.
Our law has got many provisions which
can cover all unlawful activities. There is
no dearth of repressive legislation so far
as our Penal Code and our Criminal
Procedure Code are concerned.

Before I conclude, Sir, 1 would like
just to say that 1 was reading the other
day a beautiful passage—which I cannot
lay my hands upon now from President
Kennedy's speeches. He said : It is im-
portant that Government should have
powers but it is quite so important that
the power of dissent should also reside in
the people.

I would also like to quote a passage
from a speech which I made. It was my
second speech in the Council of State in
1934 and 1 quoted then in opposing the
Criminal Law (Amendment) Bill Mr.
Asquith. This is what Mr. Asquith said in
opposing the Irish Reprisal Bill : "It is of
importance that the executive should
stamp out murder and terrorism, but in
the performance of that task the means
are always, if not quite as important as
the end". I would say that we are
developing a mentality in our country in
which we attach little importance to
means, we attach importance only to the
end. 1 am not a Communist, but I have
no Communist-phobia. 1 am just a
radical who accepts socialist ideas within
the framework of a democratic society.
But I want to be intellectually honest and
I want to be fail to my Communist
friends and I want to be fair to my friends
of the Jan Sangh and other political
parties also. We cannot assume that we
alone have the monopoly of wisdom and
partiotism in the country. That is the
danger we must avoid.

SHRI A. K. A. ABDUL SAMAD
(Madras) : Mr. Vice-Chairman, I re-
member the year 1963 when article 19 of
the Constitution was amended to stop talk
of secession from the Indian Union.
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The Dravida Munnetra Kazhagam which
stood for separation also amended its
constitution by dropping the demand for
a separate State.

AN HON. MEMBER : Did they do it?

SHRI A. K. A. ABDUL SAMAD
You are so ignorant. They dropped it
four years ago, take it from me. It
became a more popular and fully demo-
cratic party functioning within the Indian
Union for the uplift and the benefit of the
entire country.

As a result of the 16th amendment of
the Constitution any talk of secession has
been banned by the Constitution. It is a
different thing that even in countries like
Russia the Constitution provides for
secession. It does not mean that I am
pleading for secession in our country
also. Far from it. What I want to drive
home here is that once the Constitution
has stopped any talk of secession, why do
we need the present legislation.

One thing over which we must seri-
ously ponder is as to why at all there are
talks of separatism from the Union in
various parts of our country. I think the
laws which we pass are mainly
instrumental to drive people in this
direction. Take the case of the Language
Bill which we have recently passed. As I
said earlier, the slogan which was not
heard in the Tamilnad for the past four
years has now started, and from which
quarter ? Not from the D. M. K_, not from
politicians, not from any anti-social
elements, but from the patriotic student
community which stood as a rock for the
honour and integrity of the country in
1962 in the face of the Chinese
aggression and again in 1965 during the
Pakistani agression. Our students are no
politicians and they are out for no
personal gains. Unfortunately, however,
their emotions have been roused by this
Bill, by this ill-advised legislation, dealing
with the emotional question of language.
Where was the difficulty for the Central
Government to allow the status quo ante
as provided in the Constitution to
continue for another 20 years. Another
amendment of the Constitution allowing
the continuation of English for official
use at the Union revel would have been
sufficient and disturbed nobody either
from the North or from the South. This
would not have prevented the Hindi
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States from conducting their business at
the State level in Hindi. Unfortunately,
our Government is never properly ad-
vised and they have a special knack of
doing the wrong things at the wrong
moments. So we have these troubles.

I want to ask the Home Minister
whether all the leaders and students from
South India who are now saying that the
language Bill has sown the seeds of
separatism and disintegration of the
country are likely to be booked under this
Unlawful Activities (Prevention)
legislation ? In this agitation, the
Congress President, Mr. Kamaraj, also is
there. Probably, the Home Minister will
be properly advised to book him first as
soon as this legislation is passed. For
heaven's sake, be properly advised,
withdraw this Bill or at least suitably
amend it so that the fair name of our
democratic institutions is not married
before the eyes of the world.

Let us take the question of appeal. Our
judicial system which has a fair name up
till now will be tarred before the eyes of
the world, if we do not provide for appeal
in the present legislation. I do not agree
with the Home Minister's argument that
the Tribunal which will be constituted to
hear cases is to be treated as an appellate
court. When Government once frames
charges against a particular association, no
opportunity is to be given to the party in
question to reply to those charges or to
refend themselves under well-defined
judicial system. The personnel of the
society will be booked straightway. They
will have the hearing only before the
Tribunal and hence the Tribunal cannot
be adjudged before an appellate court.
Theretore we have 10 provide in this Bill
fo, the right to appeal.

Then there is the well-known saying
that one is not guilty unless he is proved
to be one in a court of law. In this Bill
you are putting the cart before'the horse
by straightway treating the person or the
society guilty and putting the burden of
disproving on him or the society. When
the Government has to frame the charges
on the basis of certain information, the
burden of proof lies on the Government
and not on the society concerned. There
has to be a suitable amendment in this
regard also.

Many hon. Members in this House and
in the other House have expressed
apprehension about the proper func-
tioning of the Tribunal. The Tribunal,
according to me, should consist of three
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Judges as I understand it was conceived
in the original draft. Moreover, the
Members should be sitting Judges and
not retired Judges. This thing is not going
to burden our High Courts, as under the
Unlawful Activities (Prevention) Bill,
there are not going to be many cases. I
am sure the Home Minister would agree
to the enlargement oi the membership of
the Tribunal.

Thank you.

SHRIMATI TARA RAMCHANDRA
SATHE (Maharashtra) : Mr. Vice-
Chairman, Sir, the situation in the coun-
try is becoming more and more disturb-
ing and difficult to deal with and all of us
and the Government are concerned over
it and hence the Home Minister has
placed this Bill before us which I
welcome and support.

Sir. as early as 1884-85, it was
Panditha Rama Bai from Maharashtra
who pleaded that Hindi should be the
link language and the national language
and the Devanagari should be the script
for the integration of the country. Her
soul must have been happy when Hindi
got the place as a link language or the
official language in the Constitution of
India. But I am afraid now her soul must
have been disturbed to see that the very
language issue has created disturbances in
many places in the country, especially in
the South and there is mi great
controversy now as far as this language
issue is concerned.

Sir, link language or national language
and linguistic provinces were the
demands for a long lime and when these
have come into force, we have distorted
then. So, I feel that we have got a
tendency to distort even good things,
whatever was done. For example, free
dom of speech, freedom of expression,
link language, linguistic provinces, all
such measures were to strengthen the
national economy and the welfare of
our country. But now we see that these
measures are being utilised to dis
integrate the country and to disrupt the
social and economic set-up of our coun
try. I do not understand why we distort
such things. For example, to take the
language issue in Maharashtra, we learn
in our schools Hindi as the compul
sory subject and English also as a com
pulsory subject. Then after some years,
we b another language, the
second language, may be Pali, Ardha
Magadhi, Sanskrit, German, French,
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likewise. So, I feel thatif honestly
efforts are made, there is nothing bad in it.
And everybody should learnthem. But
we always have a tendency, as 1 have said,
to distortall these things. And then, when|
there are such disturbances the Government
must take such steps to see that such
conditions do not prevail in the country.
Now, as you see, in Kerala, in Calcutta, in
Madras and other places there are so many
disorders going on. One of the hon.

Members from Kerala wanted to quote some
letter. Here is one letter from the Janakiya
Rnksha Samithi; and the "Mathru Bhumi"
dated the 25th November, 1967 says that
Shri A. K. Gopalan, M. P. himself has
admitted the raising of Red Guards in  Kerala.
Similarly, the same Samithi sent another
letter saying that the Samithi is receiving
frequent reports about the worsening
position of law and order in such and such
district, and to add  to that, they also say that
since then the workers have been constituting
themselves into unlawful assemblies and have
been illegally obstructing the employees from
entering into the mill premises. Such are the
things which are going on there. Also, we
know what is  going on in Madras. An hon.
Member opposite has said something about
it. All of us know. Even we know what has
been happening in Calcutta. And I feel
that there is some string behind it. We put
several beads in one string; the beads may be
of different types. But the string is one.
Likewise, the disturbances may be of various
types. The type may be different in Madras, it
may be different in Calcutta, in Naxalbari or
in Banaras or anywhere in the country.  But
there is some underlying principle
behind it which is very disturbing and for
which . ..

SHRI B.D. KHOBARAGADE
What is the difference ?

SHRIMATI TARA RAMCHANDRA
SATHE : Everybody knows it.

SHRI C. D. PANDE : Rebellion.

SHRIMATI TARA RAMCHANDRA
SATHE : Wewill have to find out.

(Interruptions)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Order, order.

SHRIMATI TARA RAMCHANDRA
SATHE : Such things must not take place.
Another thing is that there are so many acts
now which are going on.

[RATYA SABHA]
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For example, in the Lok Sabha and in the
Rajya Sabha, some papers, some circulars,
some pamphlets were thrown inside the
House. And all of us know also that some
wanted to say that those people should not be
put in jail and like that.

iy I'Pfé’ l'-g'i‘lgﬁ: ‘qE = taw a7 9
g fa)

T A7 f=e or g
T OE
SHRIMATI TARA RAMCHANDRA

SATHE : "Mj- cpr r 78 g- | Such thing which
are unlawful are there and we should not
encourage such things because there are so
many such acts—that was what I was
saying—in Calcutta and in Naxalbari.
Everything comes under this. There is the
separatist tendency in Madras. May be,
Calcutta is paving the ground; by all these
things, somebody wants to pave the ground by
which somebody else will be coming in; it
will be easier for some enemy to come in. And
this is the very basis of all these, which I want
to emphasise. The causes may be many; they
may be even small acts. But the disturbances
are there and somebody is there behind these;
there is no doubt about it. It may be money, or
people or workers or anybody, everybody
knows about it.

SHRI B.D. KHOBARAGADE
What about disturbances in U.P. ? Who is
behind them ?

SHRIMATI TARA RAMCHANDRA
SATHE : Because of these tendencies this
Bill is a necessity. We see buses being burnt,
trams and trains being burnt. All sorts of
disturbances are being created. The ordinary
citizen is tired of all these things and he wants
some safeguards from the Government. He
wants some protection.

Now some Members plead for fundamental
rights. But the fundamental rights are not
given in order to hinder the fundamental rights
of others. Rights always go with obligations.
Just as in a family every member has got some
obligations towards the family, so also in the
country every citizen has got some obligation.
Fundamental rights cannot go alone. Along
with the rights, we have got to discharge
certain obligations. Unless and until that is
done, the Government will not be able to run
smoothly and we will not have peace of mind.
The public at large want such peaceful living.
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There are so many objections raised.
They say this is to terrorise people and
the people have no faith in the Govern-
ment. It is not that. Again and again I
want to say that because the people want

peaceful life, that is why such Bills and
such Acts are very necessary in the
country.

Sir, democracy is in danger. When we
see these gheraos and bundhs we are left
in no doubt that democracy is in danger
and the Government must take some
measures to stop all these things, and the
peasants and the workers, all oi us must
help the Government in order to carry out
the business in the country.

Sir, I remember an old mythological
story of the churning of the sea. Fourteen
Ratnas came out in the process. The
virulent poison also came out. Sir, when
we want to have this experiment of
democracy it is bound to be that so many
law-breakers, so many varieties of people
will have to be faced like the virulent
poison out of the churning. But it was
Lord Siva who took that poison and the
Devas were able to have the nectar, the
Amrit.

“q afa drafagor diEg”

It is stated that we should not be afraid
of all these things; we will have to face
them. Therefore, we must try our best
and support the Government. I am not
saying that the Government will always
belong to a certain party. There may be
different parties just as in the States.
Every party will have to face the
situation. If we feel that the integrity of
the country must be maintained then such
laws are quite a necessity.

Sir, in the end I come to the reference
made by many hon. Members to the
Attorney-General's opinion. It is said that
it is not unconstitutional. It is all right. It
is quite possible that this power can be
misused by some persons and some good
persons may also come into difficulty. I
think the Government should be very
careful while implementing this law.

~With these words I thank you for
giving me this opportunity to speak.

SHRI B. D. KHOBARAGADE : Mr.
Vice-Chairman, Sir, I rise to oppose this
Bill because in my opinion the present
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Bill curtails the fundamental rights gua-
ranteed by the Constitution. Sir, almost
all the Opposition parties in this House
have opposed this Bill. I remember some
days ago the Swatantra Party was
demanding that the Communist Party be
completely banned in this country. But
even the Swatantra Party has opposed this
Bill. It indicates that the present measure
that we are considering in this House is
undemocratic and, therefore, every person
who cherishes the high ideals of
democracy will oppose this Bill.

It was mentioned in the Statement of
Objects and Reasons that this Bill was
being brought before this House in pur-
suance of the suggestions of the National
Integration Committee. So far as I
remember the National Integration
Committee had made recommendations
about three or four years back when there
was a threat from the Southern States that
they would secede from this country
because they had certain grievances.
Perhaps when China had attacked our
country and there was a danger that our
country might be disintegrated and in
view of the agitation in the South, it was
recommended that such a measure should
be adopted by Parliament. But now, after
four years, there is no necessity at "all to
bring before this House such measures.
Can the hon. Minister say that the same
circumstances are existing today ? In my
opirlllion such circumstances do not exist
at all.

Apart from that, there might be certain
anti-social elements. Shrimati Sathe has
referred to those anti-social elements in
the country which are carrying out
gheraos and bunds in this country. I
would like to ask the hon'ble Member,
Shrimati Sathe, and the hon'ble Minister
whether such activities could not be
checked by the ordinary law of the land.
The Indian Penal Code is there. The
Preventive Detention Act is there. These
could be utilised to curb these criminal
activities or even the secessionist
activities. Therefore, Sir, I feel that there
is no necessity at all to bring this measure
before this House.

Sir, the Bill wants to impose unrea-
sonable restrictions. Actually, if we want
to make democracy strong and successful
in this country, it is essential that the
citizens in this country should enjoy the
rights of freedom of opinion and freedom
of association. They should
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be entitled to enjoy that freedom and until and
unless there is freedom of association, they
will not be in a position to enjoy the
democratic rights and privileges. Democracy
will not be successful in this country.

Sir, very wide powers have been given by
this Bill. If we refer to clauses, 4, 5, 6, 15 and
16, we find that they give very wide powers
for search of premises and for declaring any
associations unlawful. These measures are
despotic in nature. And, therefore, no person
who wants democracy to flourish in this
country will ever support this Bill.

Even a mere mention or a mere argument
about the secession can be used for hauling up
an individual under this Act. Some time back

it was said that to maintain  cordial
relations  with Pakistan it was essential
that the Kashmir question should be

settled amicably. Some parties had advocated
thatto come to a settlement with Pakistan,
it could be essential to have some partition of
Kashmir, some territory being given to Pakistan|
and some being retained in India. In that
way we could have an amicable settlement
and we could have cordial relation with
Pakistan. But now in future no organisation,
political or other wise, can advocate that

[RAJYA SABHA]

cause. In the past, atleast some people
were advocating that cause for the sake of
friendship with Pakistan. But if this Bill is
passed, in future nobody would be in a
position to advocate that cause. If any
association wants to do it, it will not be in a
position to do so. Sir, suppose in the
larger interests of the country, tomorrow it
becomes essential to have some kind of
adjustment with Pakistan or with any other
country, it will be necessary that public
opinion will have to be created in favour
of such asettlement. And if we have to
create public opinion in the country, then it
becomes essential that every individual should
have the right to express his views and
from an association of like-minded people who
can advocate that cause and further that cause.
But by this Bill, the individuals and
associations will be deprived of that right.

Now, I may refer to another provision in
the Act. There is a provision about Tribunal.
That Tribunal, according to this Bill, will be
consisting of onlv one person. Sir, I would
like to suggest that if at all this Bill is to be
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enacted into law, then there should be a
provision for a Tribunal consisting of three
judges. They may be High Court judges or
may be Supreme Court judges. It does not
matter. But there should be at least three
judges. We know that one judge will not
perhaps be in a position to decide questions
impartially or objectively. He may be swayed
by certain impressions that he might have or
certain opinions or certain prejudices that he
might have in his mind. But if there are three
judges, then we can say that there will be
some sort of justice. We know how Maha-
rashtra had to suffer. It was agreed to refer the
question of the border dispute between
Mabharashtra, Mysore and Kerala to Justice
Mahajan. And we see how Justice Mahajan
has blundered in his report. Of course, Justice
Mabhajan is dead and I would not like to say
anything about him...

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Are we discussing the
Mahajan Commission Report here?

SHRI B. D. KHOBARAGADE : No,

Sir. What I am saying is that if we have only
one judge in the Tribunal then the report or the
findings of that judge, may not be objective.
Perhaps he may have some prejudice, perhaps
he may have certain whims. And, therefore, he
may not arrive alt correct conclusions. But if
you have three judges, the views of each and
every judge will be balanced. If one judge
goes wrong, the other two judges can be right.
There is collective wisdom and there is
collective responsibility. Therefore, it is
essential to have a Tribunal of three judges.
Then if we have a Tribunal, it should have the
status of a High Court and there should be
provision for appeal to the Supreme Court.
The judgment of the Tribunal should not be
made final.

Sir, I would like to refer to the basic
problems in this country. If you just want to
pass such Bills, I do not think you are going to
create an atmosphere which will be conducive
to the unity and integrity of the country. More
legislation is not enough. As has been pointed
out by Justice Sapru, you have to create
conditions, you have to create circumstances
which will enable you to create such an
atmosphere which would be conducive to the
fostering of the unity and integrity of this
country. Sir, the other day it was not an
Opposition Member but a Congress Member
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Shrimati Yashoda Reddy, who said that
perhaps this Hindi language controversy
might be the beginning of the end of the
unity and integrity of this country. Now
why should she say so? Just now one
Member referred to the statement of Mr.
Kamaraj, the President of the Congress,
the ruhng party, to- day He also issued a
statement

AN HON. MEMBER: He should be
arrested.

SHRI B. D. KHOBARAGADE
Why should he be compelled to issue
such a statement? So we have to take into
consideration the feelings and emoiions
of the people living in this country. We
have to create circumstances in which
they can lead an honourable life.

1 had referred last week to two ghastly
incidents. One student was murdered in
Aligarh. Why? Because of his brilliance,
he was appointed Monitor and Captain of
the Class. The caste Hindus did not like
that idea, that a person coming from the
downtrodden community should go over
their heads and become their captain.
Therefore, they murdered him. In the
other incident in Rewa, three persons were
killed because they had grown their
moustaches upwards and not downwards.
I had given a Calling Attention Notice on
that 10 days back. But still the hon.
Minister has not made any statement in
the House. Sir, I want to ask. Are we
second class citizens in this country? Are
we not citizens of this country enjoying
equal rights and privileges? And
tomorrow if a feeling comes in the minds
of those people that "We are treated as
second class citizens even though we are
citizens of this country and so we should
have a separate State of our own where
we can lead an honourable life", will they
be wrong? We have to see how it happens.
Well, I have been fo America and I have
talked to the Negro leaders. Nobody was
for a separate State for the Negroes about
two years back. But to-day we find that
there is an agitation in America for a
separate State for the Negroes. Why are
all these Negroes agitating now for a
homeland of their own where they can be
masters of their own fate? Supposing
tomorrow the same situation prevails in
this country and if the Scheduled Castes
say "We do not want to live in slavery,
we do not want to lead a life of second
class citizens; we want to be masters of
our
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own fate; we want to live with honour
and dignity, etc' and if they demand a
separate State nobody would blame them,
nobody should blame them. Therefore,
Sir, mere passing of these legislations is
not enough. You have to take steps to see
that if any discontent is prevailing
anywhere, that is removed immediately. If
there is any apprehension in the minds of
the people that their legitimate grievances
are not being solved, then they will be
nourishing in their minds feelings which
would be detrimental to the unity and
integrity of this country. Therefore,
whether it is the language problem or the
communal problem, this aspect should be
taken into consideration. Now. Mr. Tariq
this morning referred to certain injustice
done to the Muslims in Kashmir. It was a
Congress Member who referred to some
injustice done to Muslims. If such feelings
are fostered in the minds of the Muslims,
the minorities, the non-Hindi speaking
people, the Nagas or the Mizos, then it
will not be possible for us even with a
hundred Acts like this to maintain the
unity and integrity of this country. If you
want to maintain the unity and integrity of
this country, you have to take into
consideration the views of the minorities,
whether they are linguistic minorities or
religious minorities or communal minori-
ties and to redress their grievances. Until
and unless that is done, Sir, no Act will
solve the problem of unity and integrity
of this country.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : 1 have still got the
names of eight hon. Members with me.
But the Opposition has already taken over
four hours. The allotted time to them was
four hours for all the three readings.
Therefore, I am now calling upon the
Minister, Mr. Shukla.

SHRI G. MURAHARI :
can reply tomorrow.

SHRI P. K. KUMARAN : The Minis-
ter can reply tomorrow. ..

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Please take your seats. |
will explain the position. Hon. Members
have to restrain themselves. The House
knows that one hon. Member took one
hour and 29 minutes when the time
allowed to him was only 30 minutes.
Therefore, the other Members will have
to suffer. I have no alternative but to call
the Minister now.

SHRI G. MURAHARI : No, Sir,...

No, Sir, he
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) Give me any valid
argument. | am amenable to reason.

SHRI CHITTA BASU (West Bengal) :
If one hon. Member takes one-and-a-half
hours, another hon. Member should not
suffer for it.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : What can be done? I
might say that the ruling party has taken
only 90 minutes when they were entitled
to an equal time.

’—T\' e AT : AT 47 THT JATAT
A7 7z fad &7 a+ A= fifaw |

ITFATHE (T WA A_T qEE )
A AT A F 378 G 98

"T||

.'.I. |

fifsT
{Interruptions)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Khobara-gade, you
have had your say. Out of eight hours I
am allotting as many as six hours for the
first reading. I am only keeping two hours
for the second and third reading. There
are 102 amendments, as the hon.
Members know. Therefore it cannot go on
indefinitely. Therefore the Minister has to
be called now and we will go on with the
second and third reading tomorrow.

(Interruptions)

SHRI NIREN GHOSH : The Minister
can reply tomorrow.

SHRI P. K. KUMARAN : Let those
who have to express their views get a
chance to speak. The Minister can reply
tomorrow. We will be able to finish the
Bill tomorrow by 4.30.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I am prepared to that if
the House is prepared to accommodate
me. In that case the House can sit for half
an hour more. I will call all the three
remaining Members who can take 10
minutes each. Then the Minister will

reply.
(Interruptions)

SHRI NIREN GHOSH : Mr. Vice-
Chairman, as you know, this is a most
important Bill but you seem to be
hastening through.

[RAJYA SABHA]
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Niren Ghosh, what I
object to is the Members not restraining
themselves. One hour and twenty-nine
minutes on the Opposition time was
taken by one hon. Member. It has to be
adjusted somehow. If the hon. Members
had behaved themselves, everybody
would have been accommodated. So,
what is to be done? After all eight hours
were allotted by the Business Advisory
Committee. We have consumed six hours.
Now do you expect that the second and
third reading will conclude in two hours?
So we have to extend the time.
(Interruption). 1 am absolutely open but
some workable formula has to be found
out.

SHRI NIREN GHOSH : Now, Sir, the
question is that we do not know how the
Business Advisory Committee allotted
eight hours. As a matter of fact we have
differences with the Government that it
should be held over for the next Session
but the Government is insisting that it
must be passed. So the House had to be
extended. Now naturally this Bill would
have taken three days in the normal
course, at least three days are necessary
for such a measure. So 8 hours obviously
cannot do.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : We are sitting tomorrow
ﬁnd two days of six hours each makes 12

ours.

SHRI NIREN GHOSH : So, unless
something is done about it, we will be put
in a very embarrassing position.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Then sit for half an hour
more.

SHRI NIREN GHOSH : Some may
take 20 minutes, some may take half an
hour. Of course, we are in your hands.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I am in your hands but
some solution has to be found. It is not
proper that, one hon. Member takes one
hour and twenty-nine minutes in place of
30 minutes. Tell me any workable
solution and I will accept it.

SHRI NIREN GHOSH : I will request
you that all the names be called and
proper amount of time be given. We
know that if the House will sit tomorrow,
this Bill will be passed. That



€087 Unlawfid Activities

is why I suggest that all the Members
whose names are still pending may be
called. That is what 1 strongly feel. Of
course, the Chair has the last word to say.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The Chair will not do
anything. It all depends upon the House.
Does the House want to continue the
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debate any further?
SOME HON. MEMBERS : No, no.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Now I call the Minister.

SHRI VIDYA CHARAN SHUKLA :

Mr. Vice-Chairman, Sir,
st MT quegl . 4 fwe @0

WA EHI WAA BITHT AT I

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : I am absolutely in the
hands of the House.
ZAT T T
W AAE. .

st TIRAITAN T
T F I WA WA
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SHRI P. K. KUMARAN : Sir, Mr.
Chitta Basu has to present a definite point
of view. The Minister can reply tomorrow
morning and we can finish the Bill by
tomorrow evening.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : What I would like to
suggest for the consideration of the
House is that I will hear Mr. Chitta Basu,
then I will call the Minister to go on with
his speech and he will finish his speech
tomorrow and we will continue with the

amendments. Mr. Chitta Basu. Ten
minutes only.
SHRI NIREN GHOSH : How can

that be, Sir? Won't we be allowed?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Your Party's time is
over.

SHRI NIREN GHOSH : I have heard
your argument but we wantto know
whether the rest of the Members will
,be allowed to speak or not, those whose
names are already there.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : There was a specific
suggestion about Mr. Chitta Basu,
(Interruptions). The House has decided
that it does not want to hear further. If
you have any other suggestions to make,
you can do that.

SHRI NIREN GHOSH : Sir, I have

suggested to you that the rest of the
names be called.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) The House is not
agreeable. What can I do?
it AAFITAN : FFT FT ¥ AT

ZEH  FT WANA TEAT TET 7
IaaATeas (=t WgElT THE Wi )
Y  TFHITAT  qGT HHE HEEAAT,
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AT FEIA AT TECA TG ¢
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[The Vice-Chairman.]

The House is the master of its own
procedure. It is not prepared to hear
anybody further. Therefore I will call on
the Minister.

SHRI VIDYA CHARAN SHUKLA :
Mr. Vice-Chairman... {Interruptions).
Sir, T have been called four times. It is
very unfair to me.

(Interruptions)

THE VICE-CHAIRMAN  (SHRI
M. P. BHARGAVA) : You people have no
one mind. (Interruptions). You can j say
anything. If it is reasonable, I can even
request the House to agree.

(Interruptions)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The House should know
that I have so many names still with me :
Mr. Niren Ghosh, Mr. Gaure Murahari,
Mr. Mandal, Mr. Chitta Basu, Mr. Jagat
Narain, Mr. C. D. Pande, Mr. Dayaldas
Kurre, Kumari Shanta Vasisht and Mr. N.
R. Muniswamy. If I hear everybody, I
hear everybody, but if you come to some
sort of an agreement, I am prepared to
abide by it. But it is entirely for you to
decide. And I have asked the House; they
are not prepared to sit for a great length
of time, the Opposition themselves were
not prepared to sit beyond 5 p.M. NOwW
this 1s a peculiar situation.

SHRI BANKA BEHARY DAS:I
may just give a suggestion which I think
may help in the matter. Because there are
two other groups which have not spoken
on this Bill, I would request that Mr.
Jagat Narain and Mr. Chitta Basu, who
represent two definite political trends in
this country, must be asked to speak.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : What about others ?

SHRI BANKA BEHARY DAS: I
can request other Members. Mr. Gaure
Murahari is agreeable now, and I will
request Mr. Niren Ghosh also to speak on
some other occasion.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : With this compromise
suggestion I hope all Opposition will
agree with me that two distinct groups
should be allowed. Is the House prepared
that these two friends and one friend from
this side, the three friends,

[RAJYA SABHA]
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speak, and then I call upon the Minister?
Let us agree to ten minutes each. Now
Mr. Chitta Basu.

SHRI CHITTA BASU : Mr. Vice-
Chairman, Sir, I rise to oppose this Bill
because this Bill is ill-advised, ill-con-
ceived and totally unwarranted.

During this long debate I was trying to
discover in the body of the Bill itself and
in the debates whether there is any virtue
whatsoever in the Bill. But I regret to
admit that neither from the speeches of
anybody representing the Congress, nor
from the speech of the hon. Minister who
introduced this Bill, was there an iota of
justifiability for this Draconian measure.

I want to approach this Bill from two
distinct approaches, one from the cons-
titutional point of view, another from the
political point of view. From the
constitutional point of view it has been
made abundantly clear by many who
have taken part in this debate that the
most fundamental of the fundamental
rights has been trampled upon, and even
the Attorney-General himself had also
different view regarding the cons-
titutionality of the Bill. Of course, Mr.
Vice-Chairman, you had been kind
enough to make the observation that the
constitutionality of the Bill may be also
tested elsewhere, other than this House.
Therefore I do not like to devote much of
my time to the constitutionality of the
Bill, but it is quite apparent to anyone that
the Bill has been an abridgement of the
most fundamental of the Fundamental
Rights enshrined in our Constitution.

Again, from the point of view of the
political situation prevailing in the
country, at the outset, Mr. Vice-Chair-
man, I want to draw your attention to the
patent fact that the hon. Minister, or
anybody speaking on behalf of the
Congress did not, or could not—if I am
permitted to say—come out openly with
arguments, with statements of facts, to
prove that the situation is such as
warranted such a Draconian measure.
Some hon. Member opposite has referred
to the question of the Nagas, has referred
to the question of the Mizos and referred
to the question of certain disturbing
features that are now prevailing in the
different parts of the country. But even if I
am ready to give credence to those
disturbing features prevailing in certain
parts of the country, I will have to ask the
hon. Minister
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why he is not coming out openly to
justify this Bill from that point of view. Sir,
shall I be wrong if T ask if it is not the
accepted principles of the
Government of India, with regard to
those disturbing features, that the solution
should be found not from the military point
of view, not from the point of view of
repression, but from the point of view of
finding political solutions to the problem?
Is it not a fact—which the House
knows—that there has been a separate
Government of the Naga hostiles, that
they have been raising an army of their
own and waging war against the
Government of India? But in spite of that
fact the Government of India has not
stopped the dialogue with those hostile
Naga rebels; they are contemplating to
have fresh talks also. Therefore I say
that, when the Government of India
contemplates to settle all such burning
problems from the political point of view,
why has the Government of India come out
with such a Draconian measure, which
will do no service but  will
unnecessarily create confusion,
unnecessarily create such a situation
which will nothelp in the fostering of
emotional integration of our country?
Even if I refer to the question of Kashmir,
it is quite known to all of us that there are
forces at work there, which do not accept
the irrevocable accession of Kashmir to
India. When such is the case, when the
Government of India is still adopting

the attitude to persuade them to come to
the negotiating table, is trying again to start
the dialogue with the Naga rebels and the
Mizo rebels by persuading them to join the
dialogue with a view to arriving at a
political solution to this problem, what has
prompted the Government to come out
with such a Draconian measure which will
ultimately lead not to emotional
integration, but to disintegration if I am
permitted to say so? Therefore, there is no
Justifiability either from the point of view
of constitutionality, or from the point of
view of the political situation, or political
exigencies now prevailing in the country.

It will unnecessarily create certain
confusion, unnecessarily create misgivings
and ultimately create hurdles in the
matter of having emotional integration
of our country, which is most needed in
the country today. Therefore I say that the
Bill is ill-advised and ill-conceived, and
also it is unwarranted. Again, Sir, you will
agree that if any party has to be charged
with the offence of cession of any part of
our country, it is the
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Congress Party and it is the Congress
Government which has to be charged as the
first criminal, because they have given
away part of our country, which is
Berubari. Do you know, Sir, that
thousands of people, who are citizens of
India, are going to be made citizens of
another country, another foreign and
hostile country just by a stroke of the pen?
For the past few years and even today the
people of that part of Berubari, are waging
struggle to see that that part of the country
is not handed over to Pakistan. While the
people of Berubari are fighting against
cession, the Government can be openly
charged for ceding a part of our country to
a hostile foreign country. Again, if we refer
to Haji Pir, was it not part of our country
and have you not given away that part of
the country to a foreign country?
Therefore who is to be blamed for that? It
is not the Opposition parties. It is not any
group of persons, nor any association, but
it is the Congress Party, 1t is the Congress
Government as such which is to be held
responsible for the cession of part of our
country. Again in this Bill itself it is to be
found that any such action taken by the
Government of India shall not constitute
an unlawful activity. I do not know why
this type of double standards are being
encouraged, and being indulged in.
Therefore there is no moral justification for
this  Bill whatsoever, if I may be
permitted to say so.

Coming to the Bill itself, it will be
quite clear from even a cursory glance of
the provisions that the fundamental
principles of jurisprudence have not even
been incorporated in it. The Central
Government arbitrarily or suo motu, on
their own, can declare an association as
an unlawful association and after
declaring it they will refer it to the tri-
bunal but the onus of proving lies not
with the Government but with the asso-
ciation which is being charged with the
offence.

Again, in the present context of things
when good relations between the States
and the Centre are most urgently re-
quired, I want to know from the hon
Minister whether the opinions of the
State Governments were sought because
it is to be found from the Bill that it is the
State Government and the State
Government officials who will be called
upon ...

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : It is time to wind up
now.
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SHRI CHITTA BASU : .. .to imple-
ment this Act. May I know from the hon.
Minister, when such a Draconian law is
going to be implemented by the State
Governments particularly in these parts of
the country in the eastern sector, whether
he has consulted them and sought thei,
consent for the enactment of such a
measure from these State Governments,
particularly Assam, West Bengal, Orissa
and other States, because ultimately even
according to the provisions of this Bill it
is the State Governments which will be
required to implement the provisions of
this Bill?

In the end I again express my re-
sentment and say that this is not a judi-
cious piece of legislation, this is wholly
unwarranted, there is no justification for it
and therefore the Government will do
well to see that the Bill is withdrawn.
Thereby they will serve the cause of
integrity, sovereignty and emotional inte-
gration of the country in a better way than
by the passage of this Bill which if passed
will cause irreparable harm to the unity,
sovereignty and emotional integration of
the country. Therefore I say that this Bill
should be withdrawn.
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[z TT*T AT
St T A7 3EE1 AT weAr § 9ewT
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"The Attorney-General was re-
quested by the Committee to express
his opinion on the vires of the Bill and
also on the question whether the
restrictions proposed to be imposed by
the Bill on the fundamental rights of
speech and expression, assembly and to
form association or unions were
reasonable. The Attorney-General was
of the opinion that the proposed
legislation comes clearly within the

ambit of clauses. (2) to (4) of Article
19 of the Constitution..."
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[THE VICE-CHAIRMAN (SHRI P. K.
KUMARAN) in the Chair.]
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ft aEd /g ATy agh agd wET
gfwan
SHRI VIDYA CHARAN SHUKLA :

Mr. Vice-Chairman, an interesting feature
of this debate in the First Reading has
been that while most of the Members
have not denied that forces are working in
the country for the vivisection and
division of the country, they have tried to
blame the Congress and various other
parties for doing it. From our side, from
the Congress side, from the Treasury
Benches, speakers have said that the
various opposition parties are responsible
for the present condition when there are
various forces working for the vivisection
and division of the country, whereas from
the opposition ranks they have blamed
not only the ruling party but also various
other opposition parties like the Left
Communists and others. The central point
that we have to see in this that the need
for this Bill exists, and this has been
acknowledged by most of the Members
who spoke in the debate in this House as
well as in the other House. There may be
differences on the question as to who is
responsible for such a situation. They are
entitled to hold the opinion that the
Congress is responsible, which I do not
think is right, I think it is absolutely
wrong to say things like that, but still they
are entitled to their views: and people in
the opposition side can hold other views.
But this factor has struck me most that
almost everybody, except probably one
Member, has said that there is the need
for some such thing when things have
gone to such an extent that everybody has
agreed that the conditions in the country
are such where this kind of division or
disintegration is possible. Because of this
we thought that we must acquire certain
powers specifically to deal with certain
situations like this. When this power is
being acquired, another criticism that has
come about is that the Government
already has a lot of power under the I.P.C.
and the Cr. P.C. and the Preventive
Detention Act, but none of the hon.
Members has taken the trouble to speci-
fically point out which are the provisions
in which law or which Act which can
really suffice for the purpose for which
this Bill has been brought before this hon.
House. I may mention, Sir, that this
question was also discussed in the Joint
Select Committee and various Members
who have given notes of dissent have not
pointed out any specific Act or law under
which the powers that
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are sought to be acquired under this Act
would be superfluous.

So, I would request the House to con-
sider that it is very easy to say things in a
general way, but when we come to
brasstacks and come to find what are the
powers available to Government to deal
with contingencies which are visualised,
then we come to the conclusion that at
present we do not have these powers
which we seek to acquire through this
enactment. Here also certain Members
have mentioned that these are very drastic
powers. Naturally when drastic 1lls have
to be remedied, drastic powers have to be
acquired. I would not deny that this does
not confer drastic powers on the
Government. It does. But the question is
whether such drastic powers are required
in relation to the present conditions or
not. In our opinion such drastic measures
are required today, at least such drastic
powers are required in our hands today so
that if any such conditions come about
and such action has to be taken, we
should be able to take such action under a
law which is passed by tfiis hon.
Parliament.

Government is often blamed for in-
activity. Sir, conditions can arise in the
future when an action of this kind which
is visualised in this Bill may be neces-
sary, but at that particular time we may
not have the powers and I do not think
any hon. Member of this House would
support Government taking action with-
out having any legal power to do so. So
this is also a thing that must be
considered that this is a provision which
is being made for future contingencies
looking into the present siiuation which
points towards such contingencies in the
future.

Another thing that has been said is
about the position, of review* One hon.
Member was saying—I think it was Mr.
Khobaragade—that it is not sufficient to
have one Judge to review. Well, this is
very strange that even the hon. Members
belonging to the opposition parties who
keep on asking for judicial inquiries by
Judges of the High Court are now coming
round to say that even a sitting Judge of
the High Court is not sufficient to inspire
their confidence in Government's action.
If the Government's action which will be
taken under the provisions of this Act is
scrutinised or from time to time reviewed
by a Tribunal which is presided over by a
sitting Judge of a High Court, if this kind
of thing will not give the necessary
confidence to the opposition parties that
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these powers will not be misused, will
not be used against the opposition parties,
it is very very difficult to convince them.
If this kind of unreasonable attitude is
taken, it is very difficult to get any
unanimity any time.

One Member said that there should be
three Judges instead of one. May be Mr.
Bhupesh Gupta and his party may agree
to three Judges reviewing it, but Mr.
Niren Ghosh may ask for five; but even
then they may say they will not agree to
what the Judge says because their attitude
to the judiciary has been expressed by
their leaders from Kerala and West
Bengal. They have themselves said what
they think about the present judicial
system and the judiciary in the country.
So, 1 think it is futile to try to convince
the hon. Members belonging to those
parties who have very scant regard to our
Judicial system or to our judicial officers. I
do not think one Judge or three Judges or
five Judges will make any difference as
far as they are concerned.

About the constitutional validity of this
enactment various opinions have been
expressed. The hon. Mr. Chatterjee and
some other Members quoted some
passages from the evidence which was
tendered by the Attorney General before
the Joint Select Committee. As the House
very well knows, the Attorney General
held that the provisions of this Bill are
not in contravention of the Constitutional
provisions and, as you very rightly held,
Sir, he said that even if it weie so, it is for
the courts to pronounce on that point. But
as far as we are concerned, as far as the
Government is concerned, according to
the best legal advice avallable to us, we
think that none of the provisions of this
Bill are in contravention of or contrary to
the provisions of the Constitution and I
do not think any of the hon. Members
should harbour any doubts about the
constitutional validity of this measure.

Sir, another thing which has struck me
during this general debate is that the
various parties and the individuals who
opposed it opposed it for quite different
reasons, very often contradictory to each
other and quite often cancelling each
other. If I had time, I could counter these
arguments given by Mr. Jagat Narain and
other Members who spoke. But it is not
what Mr. Dahyabhai Patel objected to; it
was something which Mr. Chitta Basu
would not object to or Mr.
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Banka Behary Das would object to. But it
appears that even they did not regard that
this Bill is something which is being
brought in a vacuum. That is to say, all
these Members whom I have mentioned,
they have said that there are conditions in
the country which are very disturbing. But
as | have said earlier, they said that the
Congress has brought them about. If there
are difference of opinion between various
Opposition parties...

SHRI BANKA BEHARY DAS : Some
of the territories have been conceded to
some other country because of their own
mistakes.

SHRI VIDYA CHARAN SHUKLA : 1
do not think I am required to go into all
this. The present situation, as it obtains in
the country, that we have to take into
consideration. And I do not think that
even Mr. Banka Behary Das with his hand
on his heart can say that conditions do not
exist in our country which require such an
enactment.

Now, the other point that was made...

SHRI BANKA BEHARY DAS : Al-
ready laws are there.

SHRI VIDYA CHARAN SHUKLA : I
would be very happy if hon. Members
point out to me during the...

SHRI BANKA BEHARY DAS : You
have the Preventive Detention Act whose
scope also can extend to this because that
will be in the Statute Book for a long time
to come. You have the Indian Penal Code;
you have the criminal conspiracy under
section 320. All those can be brought and
such persons can he tackled.

SHRI VIDYA CHARAN SHUKLA :
Well, Sir, I have already made an offer to
hon. Members that during the Second
Reading, Members belonging to those
parties can point out the specific provi-
sions of the Preventive Detention Act;
they can point out the specific provisions
of other penal Acts and tell us that those
are the provisions which can easily replace
and serve the same purpose which the
provisions of this Bill will serve and we
shall definitely apply our minds to them.
So far as things stand today, after
deliberations in the Joint Select
Committee, after the debate in the other
House and the debate here, we have not
been able to spot out a single instance. It
is no use making such general
observations  that the  Preventive
Detention Act, the Criminal Procedure
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Code, this Act or that Act will serve the
I would expect learned

purpose as this.
Members like Mr. Banka Behary Das to come
out with specific provisions and show the

specific clauses which will be able to replace
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(0) advocates, aoets, aavises or
incites the commission of,

any unlawful activity, ..."
So, it is not a question of an associa-

the clauses that we want to enact under this Bill tion; any individual who also declares
and then we shall be able to debate over thisthat he wants to be independent, he

matter in a useful manner.

Sir, I do not think that I should go into many

of the other points that have been raised by the

various Members at this late hour. But I can

touch. . .

SHRI BANKA BEHARY DAS : One reply

commits the same offence as a group of
persons with whom you are conducting
this dialogue.

SHRI VIDYA CHARAN SHUKLA :

After you pass it...

SHRI BANKA BEHARY DAS : After

I want. What will happen to the Naga and you pass this, what will be the position
Mizo problems after this Bill is passed about the Nagas?

because once this Bill is passed, they become

SHRI VIDYA CHARAN SHUKLA : I

virtually unlawful associations. Or you can say, have already said that after we pass this,

'individuals committing unlawful
What will be the position of the Government?

actions'. this matter will be brought. This question

does not arise at present unless this is

Will they carry on negotiations with such an passed.

unlawful body or group of persons? Will they
cease to do it? Or will they compromise their
position and violate this and conduct the
dialogue with them? I want a categorical
answer.

SHRI VIDYA CHARAN SHUKLA : I am
not prepared to answer any hypothetical
question. . .

SHRI BANKA BEHARY DAS : It is not
hypothetical.

SHRI VIDYA CHARAN SHUKLA : Why
don't you let me complete? I am coming to
all that. I am saying that I will not give a
specific answer to any hypothetical question.
But I will give the views. The hon. House
knows that there are no negotiations being
conducted with Mizo National Front which
has been declared an illegal body. As far as
the Underground Nagas are concerned, they
have no such body which has been declared
illegal by the Government, Sir...

(Interruptions)
SHRI BANKA BEHARY DAS : The

laws says, 'either an association or
persons'.

SHRI SHEEL BHADRA YAIJEE:
Our Army was there.

SHRI YELLA REDDY (Andhra
Pradesh) : Under what provisions was the
Naga Party banned?

(Interruptions)

SHRI BANKA BEHARY DAS :
according to clause 13, the wording is :

"Whoever—
(a) takes part in or commits, or >
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Sir,

And another hon. Member asked
under what provision we have declared the
Mizo National Front as an illegal body. We
have declared it illegal under the Defence of
India Rules... (Interruptions). This is
the position. The House knows that
Government's intention is not to continue
the state of emergency indefinitely in
this country. We do not want the Defence
of India Act and the Defence of India Rules
to continue indefinitely in our country and
that is why we want to take certain
essential powers in our hands to maintain
national integrity here and to punish any
such force or individuals or parties who
challenge the national integrity. With this
view, we have brought this Bill before this
honourable House and I except and hope
aﬁl.d request that all Members should accept
this.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA) : The question is:

"That the Bill to provide for the
more effective prevention of certain
unlawful activities of individuals and
associations and for matters connected
therewith, as passed by the Lok Sabha,
be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : We shall take up the
clause-by-clause consideration of the Bill
tomorrow.

The House stands adjourned till 11.00
A.M. tomorrow.

The House then adjourned at
forty-eight minutes past five of
the clock till eleven of the clock
on Wednesday, the 27th
December, 1967.



